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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Thursday, 11th March, 1948

The Assembly met in the Assembly Chamber of the Council House a¢ a
uarter to Eleven of the ClocK, Mr. Speaker (The Honourable Mr. G. V.
avalankar) in the Chair,

’ " DECLARATION BY MEMBERS
The following members made the declaration under Bule 2C:
Msta Nad Lol (E»vs Punjad: Ginsval); and Le's Aohint Ram (East Pun)ah:
Ge.eral), :

STARRED QUESTIONS AND ANSWERS
(a) OzaL ANswERS
INTERNATIONAL CONFERENOES REPRESENTED BY INDIA
- 685, *Beth Govinddas: (a) Will the Honourable the Prime Minister be
vleased to lay on the table of the House a statement showing the number of In-
ternational Conferences in which the Government of India were represcuted,
their venues and the names of the Indian Delegates thereto, since the advent of

the Interim National Government?
(b) What is the cost incurred by Government on account of these con-

ferences? :

The Honourable Pandit Jawaharlal Nehru: (a) A statement! has been laid
en the table of the House. ket
(bs The cost as far as could be ascertained is Rs. 20,83,000 in round figures.
Details are given in the statement referred to in the answer to part (a) of
the question.
I might add that the statement is a fairly lengthy one running into 25 typed
pages.
Seth Govinddas: Is it a fact, Bir, that the majority of these delegations
were led by officials who were either serving under the Government of India
o: in the States?

The Honourable Pandit Jawabarial Nehru: I could not say ‘‘majority”
without looking up the names again, but some were.

Seth Govinddas: Were any non-officials of eminence in this country also
apyoached to lead some of these delegations?

_ The Honourable Pandit Jawaharial Nehru: The normal course is for tech-
nical delegations to be led by officials or technical people. Each delegation
is ncrmally chosea by the Ministry concerned; that Ministry then ought to,
or does. refer the names to the External Affairs Department merely to see
that there is no overlapping so far as each Ministry is concerned. Now if
there is a matter in regard to commerce, it is obvious that the persons who
have dealt with that matter for months and months in thc Department are
best qualified to deal with it with other officials of other Goverhments. Of

+Not printed in these Debates. A copy has been placed in the Library of the House—

Bd of D. .
(1809 )
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course ithese are more or less Governmental oonferences; there msy be a
mattes in regard to information and publicity snd these people should #here-
fore know the technical aspecs of is. S0, inevitably she persons chosen have
s eertain apecislised qualification. ,

In regard to another type of delegation like the United Nations, one :vouli
more often choose non-officials to lesd guch delegations as U.N.E.B.C.0 ~te.
But more and more these international conferences become conferences dealing
with very special subjects.

Seth Govinddas: Is ié not a fact, Bir, shay even in such delegations where
x-ehnical ndviee was not required officials led Shose delegations and tbe wusjo-
. rity of the members were also officials?

The Honourable Pandit Jawabarlal Nehru: Very probably. I think in
the future more and more officials are likely to take part in such conferences
in the very nature ol things, because the old difference between official and
non-omt.'u[y tends to disappear and the man qualified for » job often becomes
an official. Now, it is ratber an odd thing that we should not use a very
qualified persoo who has been specially selecled for thst, and use a non-official
whn may be very able but who may be completely out of touch with the
sctual 1 thas may have developed with regard to that matter.

Shri M. Anan anam Ayyangar: Will Government consider the desira
Lility of associsting with such delegations non-official members of this House
who are in she Btanding Committee relating to the particular Department?

The Nomourable Pandit Jawaharial Welrn: Yes, of course. Bué [ 'said-
thit each Ministry deals with 14 and each Ministry will consider that and it
bas considered is. The External Aflairs Department has been concerned
shiefly with the United Nations Genersl Assembly Delegation. Normally
:K: g. sll the other delegations go either from the Education Ministry, or

Commercy or Ind and Bu?ly Ministriss or some other Ministry;
tbn; also bave that in view. Bub if I msay say so again, more and more
these conferences deal with highly Ip.dﬂ'-!m which had been studied
for mcoths and months by individuals. The sudden importing of =
who bas 0ob been in touch is a burden oo himn and does not help the -
tion vary much, bus the primeiple thas the Honourable Member has laid down
ls oahu:.y' ted bo the bo&t.of our ability.

. : Does Honourable the Prime Minister pro to-
invite oocesionally an intemational confersnce to India? propose

The Eomowrable Pandit Jawaharial Nehra: Yes. | fhink ene such comfer-
onee b 10 be beld in India in the course of & few monthg in Ootecamund
-1 meeting of the Bocial and Economic Council, Far Eestern

bold any conferencea because of lack of accommodation; we suddenly require
socomm:odation for about 200 persons on a high scale—the scale is very high
of the type of sccommodation thad be rec . I bave known a case of an
ofler being made for a conference to be held here, which was rejected by the
Ministry becsuse they said we cannod shoulder shas burden.

8hri Blswanath Das: May I know, Sir, whether the Honourable the Pri

dulhm:;n In;. m‘ m:.n of fack ttg in other countries leadership .of HE
elegations is nod generally given to official d thay the iy 1=
B ey ]t s e . e o o
Ja Nehru: Well I had taken nobe of the

fuct but in & completely reverse way: that in other countries they are ofieials.

Shrt M. Ansnthasayansm Ayyangar: Arising ous of answer fo (b), are the-
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estimates looked into in advance to avoid westage regarding particularly hard
ourrencies ? .

Ths Honourable Pandit Jawaharial Nebhru: I do not quite know; in a dele-
gation certain rules are followed in regard to the payment of expenses of that
‘delegaiion. What exactly does the Honourable Member suggest?

Shri M. Ananthasayanam Ayyangar: Is the Government aware that in the
Food Conference that was held in Geneva about 600 odd delegates from various
countries and the public were also entertained at our cost? ' Particularly the
Swiss francs are hard currency so far as we are concerned. Therefore where
such expenditure in such hard ‘currencies is concerned, as far as pessible the
matter should be looked into in advance ‘and wastage sought to beEhvoided.

The Honourahls Pandit Jawabarial Nehru: In other words, in the case of
a“delegation to a country where expenditure in hard currencies is invelved,
we should send a smaller delegation and see that they do not spend much?

Shri M Ananthasayanam Ayyangar: Yes, Sir.
The Homourable Pandit Jawaharial Nehru: I hope so; certainly.
INDIAN AND FORRIGN STEAMERS PLYING ON INDIAN CoASTS

686, *Mr. R. K, Sidhva: (a) Will the Honourable Minister of Commerce be
pleased to state the total number of stesmers owned by foreigners and Indians
which ply on Indian coasts?

(b) What is the total number of Indian and non-Indian officials working as
* crew on the steamers owned by foreigners?

(¢) Have these companies refused to employ Indians?

(d) Is it a fact that discrimination between foreigners and Indian Nationuls
is ckhown by the non-Indian companies in the matter of salaries, mess eto?

The Honourable Mr. O. H. Bhabha: (a) I have assumed that the Honour-
uble Member has in mind the coastal trade of India, which is’ generaily: taken
to mean, the trade on the coasts of India, Burlna and Ceylon. 57 sbeamers
of 142,512 tons gross owned by Indians and 54 steamers of 206,876 tons
groas owned by non-Indians are employed wn such trade. -

(b) Indians 808,

Non-Indians 897,

(e) No S8ir. .

(d) No Bir; though there is apparently soms disparity In the rates of pay
and s governing leave.

Mr. R. K. 8idhva: May [ know, Sir, how many of the Captains and Chief
Officers of the steamers owned by the British Indian Steam Navigation Com-
pany are foreigners and how many Indians?

The Homourable Mr. O. . Bhabba: I have nt such detailed information
a4 the moment.

Mr. R. K. Sidhva: The Honourab'e Minister stated that there were 803
Indians and 897 non-Indmns. From this, may I know in which of the
Companies the foreigners are mostly employed?

_ The Honourable Mr. 0. H. Bhabha: There are two foreign-owned Compa-
nies, namely the British India and the East Asiatic which are plying on
the coast of India and most of their officers are foreigners.

Shri T. T, Krishnamachari: May I know, Sir, if the managi ncy of
& resently started Indian Steamship Company is entrusted to s b:egignmugecgoy?

'mmm 0. H. Bhabha: I do not know which particular Com-
pany be is referrirg to. If he will specifically mention the Company. . ,

Shri 7. T. Krithnamachari: The Indian Steamship Company.
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The Homourable Mr. O. H. Bhabha: Their managing agents are Lionel
Edwards Ltd. That is owned jointly by Indians and Non-Indisns. _

Prol. N. @, Ranga: Is it a fact that Government have been trying to
induce the B.I.S.N. to employ mcre and more Indian officers?

The Honourable Mr. 0. H. Bhabha: That is correct. We have been using
the best possible influence to see that more snd more Indians are employed:

Mr. R, K. 31::15: Is it not a fact that previously Lionel Edwards Ltd. was
s company owned mostly by German people and now partly by Britishers?
May I know what is the percentage of In‘ﬁm interests in that concern now?

The Homourable Mr. O. M. Bhabha: I should like to have specific notice
vlethis question.

shri M. Ananthasayanam Ayyangar: To meet the shortage of ships, is
there any proposal to purchase any merchant shipe or to charter any? *

The Honourable Mr. 0. H. Bhabha: All possible assistance w given by
Government for maoking purchages, and if I may inform the House, recently
with the assistance of (iovernment about five or six ships have been bought frow
the United Btates Maritime Commission out of tbeir disposals stocks for two
or three Bhipping Companies in India.

Shri M. Ananthassyanam Ayyangar: Is there au{"propoul to purchase

any merchant ships by the Government itsell and as ss pogaible run the
ocsstal shipping?

The HMomoursbie Mr. O. H. Bhabha: There is no such proposal at the
moment

Shri K, Banthanam: May I know, 8ir, if the Government are taking steps
1o ensure that only guod ships are bought?

The Momourable Mr. O. M. Bhabha: That information of my friend s
incorrect. The ships that are purchased arc purchased only after very careful
survey and inspeotion and ouly if they are suitable to our conditions.

Mr. R. K. Sidhva: How old were they, Sir?

The Honourable Mr. 0. K. Bhabba: Most of these were war-time construct-
ed shipe,

CumATTINGARR BTaTRS AXD FROrosED MamAXADI PRoOJRCT

1687, *Bari Kishori Mohaa Tripathi: (a) Will the Honourable Minister of
Works, Mines and Power be pleascd to state whether any of the Chhattisgarh
siates shall be in » position to take advantage of the proposed Mahanadi Multi-
Purpose Project?

(b 1t no, which of the states in particular shall be in the snid position

The Honourable Shri W. V. Gadgil: (a) No.

(b) Does not ar.se.

Rmacuz or Aspvorap WoMex axp CriLDREN X INDIA AXD Paxmerax

688, “Suy} Basants Kumar Das: Will the Honourable Minister of Relief and
Rehabilit: tion be pleased to state:

(n) what programme was followed by the Governments of India and Pakistan
to make the '"Restore Women and Children'’ week a success;

(b) how many abdueted women and chiliren bave been rescued in India and
Pukiatan a# a result of the drive;

(¢} whether those rescusd include any wouwen and children abducted during
the disturhances in Noakhali and if 0. what their numbers are; .

tAnswer 1o thas anestion laid oa the table, Lhe quastioner being abeent.
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(d) whether Government propose to intensify their endeavour for the resove
work by continuing the drive; and

e) whether Government have received full co-operation of the Government
of Pakistan in their endeavours for the rescue work?

The Homourable Shri K. 0. Neogy: (s) A copy of the programme followed
in India is laid on the table. The Government of India have no information
abous the progran'me followed in Pakistan. o

(b) 360 Muslim women und 823 children were recovered during™the week
i.c. from the 16th February to the 22nd February 1948 in the East Punjab.
No, official figures of the recovery of women in Pakistan have been received but
the available information shows that 892 Hindu and Sikh women and 879
chillren were recovered in Pakistan during the week. The togal number of
abducted Muslim women recovered from East Punjab during the month of
Pebruary was 1,342. During the same period 1,400 abducted non-Muslim
women were recuvered from West Punjab. This latter figure included 974
women who had been abductel from Knshmir recovered in Gujrat  districl

and kept in the Kunjah Camp.

(¢) A news item appeared in the Calcutta Press mentioning that 4 girls who
had been ahducted fromn Noskhali in October, 1946, hud been recovered in West
Punjab and bad been sheltered in the Womens' Refugee Camp at the Frances
Newton Hosnital, Ferozepur. Enquiries at the latter place indicated that no
such girls had been taken there. Further enquiries are being made to find
out the truth of the reporh.

(d) and (e). The Honoursble Member is referred to the reply given DLy the

Houiourable the Prime Minister to clauses (a) and (b) of Starred Question
No. 115 by Giani Gurmukh Bingh Musafar on the 4th February 1948.

Resore Women and Children Week -
The '‘Restore Women and Children’’ week was observed from 16th to 22nd February instead

of 154k to 21st s previously settled. The following broacrastr weze ut on the air C11'ng the
wook 1

16th . 5.30p.m. . Extracta from Mahatms Gandhi's prayer meeting address of Tth
Decrmber 1947 referring to abducted wame n. (Hindurteni),
8.30r.@. . Broadoast by the Prime Ministcr of India. (Hindustani),
17¢h . 5.30ru. . Broadnast b{ Honoursble Bhri K. C. Ne Minister for
Relief ilitation followed by its Hlnd:gnnihalkﬂm
8.40r.n. . Broadcest by Dr. Rajendra Prasad. (Hindustani

18th . 8.30rx. . Broadcast by the uty Prime lanhur (Hindnrt.ni‘
Broadeast of the J. “J:Epesl wamen leaders of Indis and
Pakistan already published in the Press. (Hindustani),
19th . R.30rx. . Broadcastbythe Honoursble Rajkumari Amrit Kaur and Shrimati
Rameshwari Nehru. (Hindustani).

20th . 71.06r.m. . Broadcast by Princifal Niranjan Singh,
Broadesst of the Joint Appeal women eders of Indis snd
MM;WM;II&G (Hindustani).
2im . 7.06ra . Broadcast of Radio feature on the subject of restoration of sbduc-
tion women snd children.
The following points may be notedt—
L, All the above Broadossts were relayed by Jullundur and Amritrsr, |
2. The lexts of almost all the above broadeasts were relcased and were published by
moul of the prominent Paperr.

——

Shei Bamats Kumar Das: Is it o fact that most of the wowen rescued in
West Pupjab are old women and young women are being held back? .
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' Phe Menoursbie Shri K. O. Meogy: 1 have received allegations to that
cflscs. but 1 am not in s position to give any indication about the age groups

$o which these recovered women belong.
ot NSY A S S anlad P t gl &b £gfaS A -
- ey
Giani Gurmukh Singh Musafar: Is there any estimiate of the girls that are
yot to be recovered !

The Homourable Shri K. 0. Neogy: I am sfraid it is very difficult to give
an estimate of the girls that have yet to be recovered from West Pakistan.

c A Al S il By i O Eadaipd WS e Rl ap AT
2 5 A S M6 Y o g -2 Uy 1 2 Yl b

Olsni Gurmukh Singh Musalar: Are Government taking any initislive iu
finding out the whoreabouts of these abducted girls, or simply tries to rescue
thowe whose wheresbouts are made known to the Government?

The Momourable Shrt K. O. Weogy: All possible inquiries are being made
and we are also fett.ing a lot of information from friends and relations.. As a
ruatter of fact, I personally have been approached on several occasions by
frisnds and relations of abduoted women and this information is being passed
on to our organisstion at Lahore for necessary action.

Shri Basanta Kumar Das: I« it n fuct that traffic in sbhducted women s
going on in Delhi?

The Honourable Shri X. 0. Neogy: That is also an sllegation which 1
have hoard.

S e iy gt ol ke faupl WS : piles dlhe gken A

" ot o e r'ﬂ"“"'ﬂ" - MYy - By gy Dlpls ey
W BT WSed L adsyl - e e Wy S5yl il

Glan! Gurmukh Singh Musatar: 1+ the Honoursble Minister aware of the.
Inst that in West Punjab Lisison Officers stationed at Sialkot, Rawaipiudi,
Gujrat, Jhelum and Campbellpur are no longer there? What are the armnge-
monts made by the Government in this connection?

The NMunourabls Bbri K. 0. !wq: That is & fact and the whole question
is at present under discussion, and I would appeal to my Honourable friends
not to me for any further statement on this subject. 1 may state for
Sheir information that I propose to prooeed to Iabore on Baturday to assess
the situation there in regard to very many pending issues, which will include
this ono also.

Sari Khurahed Lal: Are any attempts being made to recover women who
bave bren taken to tribal territory as a result of the Gujrat tragedy?

:mmxo.m:mtnmmsumam;.

. Tajamul Hosata: Will the Honournble Minister be pleased to state

whether these reacued include any women and childre ted ] :

disturbances in Bihsr and it so. what their number is? wodue during  the

oﬂ?pw Shrt K. 0. Weogy: T have had no information on this parti-

Prof. Ghidbbaa Lal Saksema: Will the H bl ini i

ru.;u‘.ed by age sroupe i e, onourable Minigster give us the
Homcurebie Shri XK. 0. Neogy: I shall ateesn i

depends upon the stalistics that is already nn;lubl-.m o do m. but then it
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Shrimad G. Durgabai: Msy I know from the Honourable Minister as to
how wnany out of these mcugd women are taken back by their relations
aad how many ate still lett under the care of the Government?

The Honourable Shri K. O. Neogy: I should like to have notice of that
question.

Shi Upendra Nath Barman: Have the Government made any attempt
up till now o ascertain the number of abducted women and girls from Eaat
Benga! du.ring the Noakhali and Tipperah disturbances, and if so, what is
their number : :

The Honourabls Shit K, 0. Neogy: I am afraid no such attempt has been
made so far as I am aware.

*Shri Upendra Nath Barman: Will the Government make an attempt now?

The Hobourable Shri K. 0. Neogy: I think it is rather too late to expect
any result out of suy such enquiry at the present moment.

Seth Govinddas: Is it not a fact that most of the women rescued have
been taken away by their relations and the remaining are very few in number?

The Honourable Shri K. 0. Neogy: I bhave received information to that
effect. It is a very encouraging information. But I am not in a position to
state whether in any case this has not happened.

Begum Aizax Rasul: May I ask the Minister whether, from the experi-
‘enced gained the Government finds a general desire on the part of the peopls
in Pakistzn and India to return these abducted women?

The Honourable Shri K. 0. Neogy: Well, I should not like to make a
genera! statement. We have met with very enthusiastic co-operation in
crrtain cases and lack of co-operation in others.

AssETs OF LIBRARY OF SECRETARY OF STATE FOR INDIA AND INDLL OFFICE
€89, *8Shri Biswanath Das: Will the Honourable the Prime Minister be pleased
to state:

(8) whether there was a library in London maintained by the Becretary of
State for India out of Indian revenues, upto the 15th August 1947;

(b) how many copies of books, official documents and manuscripts in different
ianguages taken from India were kept in the library;

(cj what the othor assets of the India Office are and where those Iluét-l are
located at present; and '

(d) what steps have been taken by Government to get possession of ail such
assets?

The Honourable Pandit Jawaharlal Nehru: (a) Yes, Sir. Up to 1087, the
India Office Library was maintained entirely ouf of Indian Revenues; from
1937 to 1047 the Government of India paid annually a lump sum to His
Majesty's Governmient for the maintenance of the India Office Library.

(b) A statement showing the number of copies of printed books and manus-
cripts in the India Office Library is laid on the table of the House. Informa-
tion about the exact number of India Office records is not svailable: but a note
on the natore of the records is included in fhe ¥Wfatement.

(c) Apart from the Recards and the Library of the India Office whioch

ins @ number of drawings, photographs, coins, textiles samples, epigre-

phic inscriptions, epigraphic rubbings and gramophone records, besides books
and manuscripts, the other assets of the India Office consists of the building,
the pictures and the East India Comp;:ﬁ’s furniture. All these assets are at
mnt located in that pari of Whitehall which used to house the late Inli:

- L

1876
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(d) The Government are sending a party of representatives to join a faet-
committes set up by the United Kingdom Government consisting of
experts ting the Government of United Kingdom, India and Pakistde
%o start work on surveying the ‘contents’ of the India Office. The vormmittee’s
functions are to be the preparation of a statement of ‘contents’, the sources
from which they came, the various olaims made to the ‘contents’, and the
various schemes suggested for their disposal. The committee has not yes
started work bub is likely to meet in London in April. The committee is ohly
of a fach-finding nature and will not have anything to do with gquestions of
poliey. The idea is thab after the fact-finding committees’ work is finished
any questions of policy which may arise for decision should be discussed af
ministegial level betwsen the Governments concerned.

INDIA OFFICE LIBRARY H
The resources ofthe Library fall into four olasses: printed works; mamurcriptss
. ‘mawings a1 | mlsosllansous propertion, The fipst three olasses each divided into Europed®
snd Oriental, the Orirntal books and manusoripts are further clasrificd intoteyarate Jargrage

collection,
Pringed Books

B n books are those printed in a European langusge, and not translated from
an Oriental language. The Oriental books are books ted in an Orirntal languege to petler
with tranilstions from an Oriental language into a European language.

The figurea givenin the following statement represens the number of separate wo1ks
whether |n one volume or more , |n each case collection, The larger igures are in some  inata-
ners sesdimatesonly .

EUROPEAN . . . . .
ORIENTAL~— 43,000
Classioa)—
Arsbio . . . . . 500
Persian . . . . . ::.750
Banskrit & Prakrit . . . 19,000
Pall & (Pali- Burmess) . . . 1,760
Tibetan . . . . . 120
Zend . . . . . . 24
Pahlavi . . . . . 11
Chinese . . . . . 1,850 N.oes
MODERN INDIAN—
Indo-Aryan—
Mi 700
B ) 34.001:
Garhwali “
Gujarati 8,500
Hindi . 19,400
Kash miri . 129
MalthDi 51
Marathi 9,200
:ulunl . 8l
) . . 454
0:;-"-‘ 4,000
Panjed s,
Bindh i 3,200
TUrdu . 20,000 94,788
l . e S ——
Baloghi
Paskto |;§
______ l"
-”I\lhl 1 '
ARATwe
Keta . 2,800
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Dravidian— conid,

Kunkhhm .
Malto . .
Tamil .
Telugu
Toda .
Tulu

Munda—
Kharia .
Kurku . .
Mundari . .
Santali .
Savara . .

Mon-Khmer—

Khasi , . . .

Mon . .
Nicobarese
Wa

Burmere .

Tibeto-Burman-—
Abor-Miri . .
Bhotin .

Thado Kuki .

Other QOriental Langusges—

Annmmite . . .
Arsmaio . . .
Bernes dialoots

Borini .
(hnb:'ihn

Georgian .

Hebrew . .
Heklo .
Jaganese . .
Karen . .

. Bhan .

1877

. 27
. 1,260
2

18,600
6,166

1
24 25,485

46
12 201

.o 90
L. S 48
1
3 142 120,772

e
. v B

2,328

o - "~
e Tt ot 1 I

'
x —
WD

408

bt et
W - ]
“““ﬁgguhumtw———



as7s CONSTITUENT ASSRMBLY OF INDIA (LE4ISLATIVE)
Other Oriental lsngnqaa-mtd

Biahaleso . . . 176
yrias . . . . . . Ib
Turkl & Turkish . . . . . . 50 1,088 .
——e 181,815
uiental pelyglot . . . . . . . . 13
Eurepean sn/l Orisntal beoks . . . . 220,818
Manuseripts

The = .n1«ript oolle:tions com rise doouments written or inscribed on ps‘ur pdne leaves
®irdh bark anl other materisls, The Tibsten doouments known ss * which
.ara astaally priated fram carved woodea block, are for ocuvnhuu ellue the Tibdog
MANIINIpLE  &re ; oipoed, irrespective of provenanoce, oollections
4ag jothelsaguagein b they are writéen, sven vhlntumhud another Ingun‘a
Tar dgar givia 0)lox reler, ia geasral, b0 She nuxnber of separate works (or fragments
.2 2° @ .17 @ik My 0o bidube & bound volams, in sach eollection. But complete conms-
u.v of ashol la sa 1m > ration has aot proved podblo and inssom# instances, particulary
in the B irepsan eollectiony, it has been nesesmary 0 souat volumes, each com] g mAaRy
2p5t40 1018m ats, invead of latividual manuseripts.

BYROPEBAN . . . . . . . . . . 304 & 837 vels, of mas.
ORIENTAL—
Classioal—
Arabio . . . . . . . 3,720
Parsian . . . . . 7.350
Banskrit & l'uhrut . . . . . 8,300
Pali (& Pali-Bu mese . . . . . 386
Tibotan (see mete).
Zeond & Pahlavi . 27
Chinese . 1 18,683
S ”uj
MUBDERN INDIAN-
lale Aryan—
A wamew . . . . . . . . 3
mdi o . 160
Jaine (Ocuoutl t lnrmn . . . . . &2
Kashmiri . . . . . . ]
m . . . . . . . . 261
Multani . .. . . . . 1
Qriys . . . . . . . . . by
bi . . . . . . . . 15
Undu . . . . . . . . . 189 889
~ —_— .
Iranien —
Pashie . B4 54
Beavidiaa—
Kaoarese 14
Kurukh . 1
T&-lnzcl- . "
. . . 13
Telagu . . 12109 ) o2
Burmaess P . N . . 49
Othet orienial laaguagee—
R\hiqvh . .
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Other Oriental Lanzuages—Contd.
. 111

Mo-Se - - . . . _ .

Siam ~se . . . . . . . . . 21

Sighalese . . . . . . . 44

Syriac . . . . . . . . . ]

. ° Turki & Turkish . . . . . . . . 23 20626,080
20,444 plus
837 voli. of
mas.

Nore.—The above totals doa>* intlule a figuro for Tibetan manuscripts. In the eardy
_ysar3 of the century the Tibetan oolle tion : com )rised som2 850 xylographs and 120 manuscript
They havesince been very groatlyauymentated by the deposit of the Stein collections from
Coatral Asia, but it has not besn possible, in the time available for thet reparation ofthis repert

tv emim ‘rate the Stein documents with any accuraoy.
Inlia Office Reecords

1. Th> Roards in the India Office (including temporary re positories outside ite

walls consist of :— .
(a}) The Records of tho East India Company, first as a commercial then as a territorial

powar, from 1600 to the abolition of the Company in 1868 ;

(b) The Recorlds of the Board of Coatrol, established in 1784, which governed India in
coojun tlou with the Court of Dirsators of the East India Company until 18568

(c) The Records of the Secretary of State for India in Council from 1858 to 1836 ;
{d) The Records of the SBecretary of State for India from 1936 to 1947:
(¢) The Records of the Secretary of State for Burma from 1987 to the present time.

This report is concerned with the firat four of theee catgories, all of which can be regard
ed the Archives of the India Office as it existed on 14th Augut, 1947.

Shri Biswanath Das: May I koow, Sir, what becomes of our famous
diamond-Kohinoor and whether it is in the assets?

The Honourable Pandit Jawaharial Nehru: That has nothing te do with
the India Office. -

Mr. Tajamul Hosain: Arisiug out of part (¢), way 1 know what me  the
-other assets of the India Office?

The Honourable Pandit Jawaharial Nehru: It is not an asset>of the India
Office.
Mr. Tajamul Hosain: Whose usset is it?

The Honourable Pandit Jawaharial Nehru: Well, presumably 1 cannot say
oft-haud. The positior is presumably: It belongs fo the King's personalia.

Shri H. V. Kamath: Is there any informstion to show that any of the
manuscripts or documents or other assets referred to by the Honourable the
Prime Mmister bave either mysteriously disappeared or have been spirited
away?

The Homourable Pandit Jawsharlal Nehru: 1 have heard nothing of the
kind. 1f Mr. Kamath will give some information, we shall enquire.

Mr. Tajamul Homain: Are Giovernment aware that one of the gutes of
Somnath temple is in London and if the answer to my question be 1: the
affirmative, what setps, if any, Government proposs to take to get back that
ge from London to India?

The Honourable Pandit Jawaharial Nehru: I am afraid, I am not in a
position to answer that question, because I do not know the facts. Af the
same time we sbould not miix up the twe. We are dealing with the India
Office in this question. No doubt, there are many things in the British
Museum and other museums and various other places which can be considered
separately as to how far we cen gef or not the valuable articles which had
bien taken away from India during the past century or more.
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Mr. Tajamul Hosain: I submit that all the properties belonging lo us
Indians, which were in India during the British rule were property or asseis
of the India Office. Now, Sir, I ask do Government propose to make enqui-

rles intn the matter regarding the Somnath Temple gate and all other assets
of the Indian now?

The HMonourable Pandit Jawaharlal Nehru: I do not know. Certainly we
will make enquiries sbout the Somnath gate as well as other matters. But
there seems to be a certain vagueness or looseness about calling all these things
‘sssets of India Office’. I still cannot see how they could belong to us by
right for various reasons. .

Dr. B. Pattabhi Sitaramayys: May I add to the list also Baji Row's
elephnat which was alive $ill 30 years ago?

My. Speaker: Order, order.
Inpia's Hion Commssionsn,s BTORE PURCHASES DEPARTMANT IX ENGLAND

690, *Shri Biswanath Das: Will the Honourable the Prime Minister be pleased
to state ; .

(a) whether the Store Purchases Department of the High Commissioner of
India is still functioning in Great Britain;
(b) if so, the purpose, work and utility of the said department at present;

}e) whether Government have considered the need of having such nctivities
in India and not in (ireat Britain;

(d) it so, when Governmen! propose to wind up that department in Gregt
Britain ; and

(¢) the number of officiuls in the Departinent and the cost incurred by way
of pay on such officialn employed in Great Britain as well as in the branches
of the Department, if sny, in the continent?

The Honourable Pandit Jawaharlal Wehru: (a) Yes, Bir. The Btore Pur
vhases Department referred ta by the Honourable Member is known  as  the
India Stors Department.

(b) The India Store Department is to arrange for purchase of stores for
Government which are not available in Indis; inspection of such stores during
manufacture and before shipment; and engagement of freight. 1ts operstions
axtend aver the wholc of Europe.

1 place on tk: table of the House a statement (No. I) showing the approxi-
mﬁn value of stnres purchased by the India Btore Department during the pest

yoars.

(¢) In India we have already established as a continuance of war-time
armungements, a Centralised proouremans organisation, that of the Director
General of Industry and Supply under the Ministry of Industry and Supply.
This organisation has replaced the old Indian Stores Department and the
Contrasts Dirdotorate, and is responsible for the supply of stores o all Gov-
ernment Departinents, eto., by arranging the the procurement of stores from
Indis ar from abroad, aocording to the nature and availability of stores.

In view of the world shortage of certain key stores and unwillingness om
the part of many manufacturers’ agents in this country to quote inst our
invitations t> tender on reasanable terms, shipping facilities, regulation of
import licences and control of foreign exchange it ix felt that until there is a
change for the better in the present day sellers’ market. certain purchases
oan ba meade more expeditiously through the India Store Department in the
Unised Kingdom. Sa far ar the purchase activities of the India Store De-

&h:mtar;wmm%Mynhmmh ly reduoced when normal oon-
< Are . We can arrange our requirements in full either
from indigenous sources or through the manufacturers’ ageats in this country,

-
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under the rupee tender system. Until such a stage is reached, and this pre-
suppos2e extensive industrialisation of the country, we need the organisation of
the India Store Department to watch cur interests in the United Kiugdom
on tha spot.

" (d) In view of the position explained above, and judging from the volume
of work done by the India Store Department, it will be realised that the India
Store Department is fulfilling a real need and the question of winding up
the organisation does not arise at present. . _

(e) The preseni strength of the India Store Department (including subordi-
nate ctaff) is 477. A sum of Rs. 18,68,000 was provided by way of salaries
to the staff for the 7} months period 15th August 1947 to 31st March 1948
and Rs. 81,68,000 has been provided for the full year 1948-49. The annual
cost has thus been reduced by about Rs. 166,000. T place on the table of
the House two statements (Nos. I and III) showing (a) details of staff and (b)
cost incurred by way of pay of establishment on such officials.

The Department works under the control of the Industry and Supply
Ministry. It is being progressively Indianised in personnel and the key posts
are held by Indian officers.

There are no branches of the India Store Department in the continent of
grmll:;oo ?ut its opeartions in Europe are controlled from its office in

ac! .

SraTEMENT 1

Approximate value of stores purchased by the Ind ia Store Department during the past few
yoars- (Reference part (b) of reply to Queet on No. 690).

Year anua in Lakhs of Ra.

1941°-42 . . 80O

1942.43 . 1300

1948-44 . . 933

1944-45 . .. 1366

1945-46 . . 27180

1946-47 . . . . 1730

partition period

15th August to 31st December 1947 1133*

*1114 lakhs for India.
19 lakhs for Pakistan.

Braremmnt Il
List of Banetioned Posts in 1ndia stores Department under the High Commissioner for India

and London,
: Ao on Ist December 1947
L Sanctioned by
Designation of post Govermment of India High Commr.
Permanent Temporary Temporary

Heoad of Department (Director General) . - . ..
Officer on Bpecial duty . . . . . . .. 1
Deputy Head of Department (Dy, Director Generale). 1 ..
Conrollers _ . . . . . . . . 3 1
Principal/Executive Officers . . . . . [ 4
Highar Executive Officers . . . . 13 5
Executive Officers . . . . . . 24 24
Higher Clerical Officers . . . . . . 8
Clerical Officers . . . . . . . 67 .
8upoariateadent of Typista . . . . . 1 ..
8hort-hand Typists and Typists . . . . 11;1 322
Subordinate Grades . . . . . . 45 34 1

Deputy Offies Koepers . . - . . . .. .. 1
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TeeAnioal Spaff
Directér of Inspestion . . . N 1
Dy. Direstor of Inspection . . . . . 1 ..
Other Tochnical Btall . . - - . . 32 18
Exsminer of Burgioal Instruments . . . . .. 1
Examiner of Mediral Btores . - . e 1
Others

Colliry Panel Officer . . . : .
Lisison Ofoer Armament Production . . . .. .
Bhipping Burveyor . . . . . . .. 1
Assistant Electrical Engineer . . . . .. e 1
Officor on Spocial Duty . . . . . 1 _

) Total . 236 + 212 + 0= 477

Nora. -*Sanstioasd by the High Conmiasionor for India in London under his own power.

HtarEment 111
Indie Store Deportment, London
B estimate for .
194748 1948-49
(15/8/47to  (1/4/48 to
31/3/48) 31/3/49).

—

Ra. Be
Balariee . . . . . - 18,66,000 * ‘#,68,000
Wages of Artificers, Labourers, etc. . . 53,000 80,000
Professicnal inspection of storee . 5,20,000  9,24,000
Offiesconti ngencies, oto, . . . . . 58,000 1,100

Shrl K. V. Kamath: Arising out of answer to part (¢), may [ ask how many
of sheso 477 officials are Indians and how many foreigners?

The Honourable Pandit Jawabarlal Nebru: I suggest that Mr. Kawmath
reads Statement 1l placed on the table.

Prol. . @. Rangs: la the head of the India Store Department an Indian?
The Eonourable Paadit Jawabarial Nehru: Yes, 8ir.
Shri K. V., KEamath: Are the majority Indians?
My, Speaker: Order, order.
Nen.ravuaxrt or Rats 3Y Paxisrax Govamwuanr or BUumLDinGgs RaQUISITION
BED BY THB LATE PUnias GOVERNMENT
< 681, *Gianl Gurmukh Singh Musafar: (a) Wil the Honourable Minister of
Relief and Rebabilitation be plessed to state whether Government are aware
thet the Government of Pakistan do not propcse to pay rents for the buildings
which the Government of Punjab took on rent prior to 15th August, 1947?

(® 1f &+, what steps do Government propose to take to see that rent is paid
te such land-lords whose buildings are now under the control of the Government
of West Punjab? .

The Honourable Shri K. O. Neogy: (s) and (b). Government are not
awnre that the Government of Pakistan do not propo.e to pay rents for buildings
in Pakistan which tiovernment of Punjab took on rent prior to the 15th August,
1947, 1 presumne that in such cases the rent will be realized by the Custodian
of Evacuee Property as under Section 4 of the West Punjab Ordinance No. VIT
of 1947, all tenanta of evacuee property of which control has been taken over
by the Custodian shall be deemed to be holding it on his behalf.
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RacrsTRATION AND EMPrOYMENT OF EX-SERVIOBMEN TRROUSX EMPLOYMERT
EXONANGES DURING PABT TWO YBARS
€93, *Shri V. 0. Kesava Ra0: (a) Will the Honourable Minister of Labour be
pleased to state the total number of ex-servicemen registered for employn.ent
in the various Employment Exchanges during the years 1948-47 and 1947-4&

\\ province-wise?

(b) How many of them were provided with jobs?

(c) What is the number of refugees reglstered for emp]oyment after the 15th
August, 19477

(d) How many of them have bean pr0v1ded with jobs?

The Honourable Shri Jagj,lm ‘Ram: () and (b). It is presumed that the
Honourable Member desires to know the registration and placing figures for
the financial yesrs 1946-47 and 1947-48. On this presumption, the lstest
available figures arc given in a statement which is laid on the table.

(c) The number of refugees registered for employment ‘upto 15th January
1048 wss 76,068,

(d) The numter of refugees known to have been placed in employment by
Employment L'xchanges upto 15th January 1948 was 11,769,

STATEMENT
Provinco-wise Analysis of mumber of ex-Service personnel regiatered and placed by the Employ-
ment Exchanjes
Ex-SERVICE PERSBONNEL ONLY

) 1946-47 1947-48 (part year)
(April 1948—March 1947) (April 1947 Dec. 1947)

Province Registrations — Placings Registrations— Placings
1 2 3 4 5

Ajmer . . . . . 5,821 984 1,226 635
Assam . . . . . . 4,832 446 2,004 gle
Baluchistan . . . . . ‘;-m ._;:: 2 508 328
Beungal . . . . . . y , 045 5,088
Bihar . . . . . . 27,538 4,742 11,130 4,173
Bombay . . . . . . 33,324 7,798 14,600 7,171
O.P. & Berar . . . . . 11,920 1,900 4,801 3,279
Delhg . . . . . . 8,747 1,792 5,526 1,588
Madres . . - . . . 1,71,651 29,808 1,613 18,683
N.W.F.P. . . . L 25,747 5,355 4,857 3,882
Orisme . . . . . . 3,364 196 3,018 259
Panjad . . . . . . 1,13.508 17,759 48,306 13,083
Basb L 6,420 2,038 2.782 1,141
Wnited Porvinoes . . . . 3,130 12,524 37,399 12,965
All India Total . . 56,22,004 93,611 2,10,972 71,808

Shri V. 0. Kesava Rao: May I kmow, Sir, whether anybody other than
refugecs and ex-scrvicemen are registered in the employment exchanges?

The Honourable Shri Jagjivan Ram: Tn the care of refugees there is ne
question of their being ex-servicemen.

Prof. N. G. Ranga: What other efforts are being made to provide employ-
ment for the othor 60,000 and odd men who are yet to be employed?

The Honourable Shri Jaglivan Ram: Efforts are being made by the
Hinuhyh Nloo:bel: t and. Rehabilitation $o find employmens for shem and alse.

se
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Alsss Ragul: 1 kmow, Bir, whether these -
daq-'ﬁue-nlu' W'” wwhﬁuﬁqmmd«m "15'}l.:‘:M'vi:mnl"“I

The NMomourabie Shri Jagiiven Ram: At present they are administered
ocentrally; the Provincial Governments also countribute # the cost of their
sdmipistrativa and sre closely associated with it.

Nos-Musiin Rarvons Canr ar ALiso (Mixrus) vwpas Kasuxiz RaripzasOoxreor
098. *Giani Guwrmukh Siagh Musalar: (s) Will the Honourable the Prine
Ministar be plessed to state whether the aStention of Government has been

drewn to she fact thst the non-Muslim refuges oca at Alibeg (Mirpur) is
Nﬂmo:ntddﬁlwm M'h.:plhcﬂwnn&m zno

reosived any report regarding the same?
‘b) I wo, what is the number of refugees in that camp?
{¢) Are Government sware:
(i) that they are boused in & roofiess descried Gurdwara;
(if) that sll their beddings have been laken away from thew;
h.m(lﬂ) that only three chataks of cervals per head per day are supplied to
1 ‘
(iv) that they have been deprived of water facilitiea; and
mmtﬁayhnmnﬁu‘mﬂnumhmh&ehu three
months”

(d) Have Qovernment received any information about the refugees who died
for waat of clothing and food in this camp?

(#) Have Government evolved any plan to save these refugees” If so, what is
W’ '

({) Did any sociely called the ‘Friends Bervice Unit’ offer its services to the
Uovernment of India for this purpose? If so, did Govermment acoept it?

() On whas date was this offer accepted?

(d) Do Uovernment propose 1o lay ou the tabic of the House s statemant

tho result of the eflorta made by the socioty referred to in part (f) above

for sa these refugees?

i
1
i
!
1
i
¥
:
J
]
1

Cxrraar. Warza Powsa Ismwoamiox axp Navicatmrox Coam satow -

04, ‘Shri B, R. Diwakar: () Will the Honowrsble Minister of Works, Mines
and Power be plossed 10 state a8 t0 when the Contral Wal-;Pm. Irrigation
snd Navigation Commission was started® What is thé atrength of the staff
and what is thelr monthly pey-bill? '
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(b) What are the sections in the Department a*.d what are the qualificationa
of the chief men of those sections?

(c) How many of them have the necessary training and experience in build-
\n& dams? Where were they trained and where did they get their experience?

(d) What is the nature of research carried on in the Research Branch of the
Depurtment? How many Officers are working in that Research Department?
‘What are the special qualifications of those Officers? '

{(e) Are Government aware that 17 junior posts and 20 senior posts in thad
Departiment were wdvertised on 22nd December 1947 and 14th February 1048
respectively 1 the loea’ papers? If o, in how many provincial papers were
tHes: advertisements given?

{;] Are Government aware that in anticipation of these advertisements, the

of the Research Department requisitioned hands from those already work-
ing in the Government of Punjab? If so, why was it done?

(g) Has the attention of Government been drawn to the fact that in the latter
advertiseanent dated 14th February 1048 from that Department, an  M.8e.
Class 111 is mentioned as eligible for » Class 1 post and that the age limit is
also relaxed?

(b) Why has this relaxation of qualifications been made?

(i) How many men have been sent abroad for study from this Department?
Whst are their qualifioations and who made the selection?

The Honourabls Skri N. V., Gadgll: (s) The Central Waterways, Irrigation
and Navigation Commission was set up on the Sth April 1045 vide Labour
Deparunent’s Resolution No. DW.101(3), dated the 5th April 1048,

The present strength of the stafl is:

I1.S8.E. and Class 1 Officers—396.

Class I] Officers—17. -

Class ITI Officers—100. ' .
Class IV Officers—T3.

The morthly pay-bill is Rs. 76,000,

(b) (i) There are seven sections in the Commission, namely: Waterways
Directorate, Irrigation Directorats, Nn.:rﬁou Directorate, H'ydmm Direes-
torate, Designs Directorate, Btatistical Publication Directorste, Ceninal
Waterways, Irrigation and Navigation Research Station.

(ii) Four fully qualified and well cxperienced enginours, who have held

e charge equivalent to that of officers of the I.B.E. with a service of
about 30 years were appointed fo these posts.

(e) (i) Three out of four have the necessary training and experienes of build-
ing barrages which are similar to dams and the fourth is a specialist in
Navigstion.

(ii) One is 2 B.8e. (Eng.) (Glasgow) with 25} years experience in the 1.8.B,
drawn from Bengal. mﬂ one is 8 Civil Enfineer from MHoorkee with 25 years
expcrience in the .8 E. drawn from Punjab Irrigation, while the third one is &
B.Se¢. (London) with 18 years experience in the I.B.E. drawn from the Sind
Irrigation.

(d) Research carried out in the Research Stasion (overs ‘the following
aspects:

Problems relating to river characteristics, behaviour and training, design of
canals and canal works and navigstional works. These problems gonerally
comprise design, construction, operation and testing of seale models of hyrsulic
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structures and machinery and of masonry and esrthen dams, embsnkments,
gllkl:'syl. outlet works, barrages, syphons, aqueducts, regulators, navigation
, efo.

The following officers are working at the Research Station: -

(1) Mr. K. K. Framji, M.B.E., B.A. (Bombay). B.Se. (London), A.K.C.
(London), I.8.E., Director, Research Station, Poona;

(2) Ruo Bahadur D. V. Joglekar, B.E., B.S.E., Deputy Director,
Research Btation, Poona;

(8) Mr. g T. Ghotankar, M.8c. (Bombay), Assis'ant Research Cfficer;
an

(4) Mr. C. V. Gole, B.E. (Bombay), Assistant EResearch Officer.

(¢) Yes, As regards the latter part of the question the juuior posts were
advertised by the Central Waterpower Irrigation and Navigation Commission
in the following 12 Provincial newspapers: The Tribune, Simla, Amrit Basar
Patrika, Caloutta, Bombay Chronicle, Bombay, Times of India, Bombay,
Hindu, Madras, Madras Mail, Madras, Star of India, Caloutéa, The Leader,
Allshabnd, The Pionser, Lucknow, The Hitavada, Nagpur, The Indian Nation,
Patns, The New Orissa, Otissa, Hindustan Times, New Delhi, and Statesman,
New Delhi..

The senior posts were advertised by the Federal Public Bervice Commission.

() Bo far a»x the Goverminent are aware, there has been no auch case.

(g) Only in the case of oandidates with specialised experience, lower class
M.8c. was mentioned ns eligible for Class I post. The age limit was only to
be relaxed in the case of Government servants.

(h) This relaxation was intended to consider appointment of cnndidates
with specialised experience.

(i) Nil. The latter part of the question does not arise.

Shri R. R. Diwakar: Bir, T feel, it would have been be#ter if a statement
bad been laid on the table of the House: it would have saved some time of the
House. Now, arising out of answer to part (c) the Honourable Minister said
that the ongineers have experience of construotion of barrages. Does the
Honournble Minister think that experience in building of dams is not nocessary?

The Honourable Bhri N. V. Gadgil: It is necessary, if men with that
experience are available. I may inform the House, Sir, that high dam cons-
tructions are very unusual and the two officers who *have considerable experi-
ence in it belong to the Madras Government, which is unwilling to part with
their ssrvices.

8hri XK. Hanumanthalya: 1s the Honourable Minister aware that such dams
have been built and are being built in Myesore and there are engincers who
have oxperience of their construction?

The Henourable Bhri N, V. Gadgil: I am quite aware of it.

Shri T. T. Krishnamachari: Aluy I assk the Honoursble Minister—arising
out of his answer to part (g)—whether he has satisfied himself that the adver-
tisement has not been so framed as to fit in a particular candidates?

The Homourable Shri N, V. Gadgil: Yes.

8hri T. A. Ramalingam Ohettiar: Sir, there are <ome retired men who
have gnt experience of dam conatruction: could their services not be. utilised
in this connection?

The Honourable Shri N. V. Gadgil: It is being done. =

Prof, X. G. Ranga: Sir, is the Commission maintaining a list of names
of experiinoced engineers. whether they may be in service or retired, in order
that they may be ccrmulted from time to time? .
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The Honourable Shri N. V. Gadgil: That is being done, Sir. As a matter
of fact, » committee consisting of experts has been appomted in which Sir M.
Visveswarayya has been included.
\._ Shri Khurshed Lal: May I know why the advertisement was not inserted
in the United Provinces Papers, like the National Herald, the Pionser and the

Leader?

Mr, Speaker: Order, order. )

Shri M. Ananthasayanam Ayyangar: Is it not a facr, 8ir, that so far as
barrages are concerned, the tallest or the highest barrage is only 18 feet,
whereas dams go up to a height of 700 feet, with the result that expericuce of
barrage ‘construction is not at all useful in the construction of big dams?

The Honourable Shri N. V. @Gadgil: That is a matter of opinion, Sir.
Mr. Speaker: Order, order; we are entering into ar argument.

Shri Mohan Lal Saksena: Is it not a fact that some experienced engineers
of Madrag have refused to join the C.W.I.N.C., because the person who is in
charge of that organisation is inferior to them from the point of view of expe-
rienee and seniority in service?

The Honourable Shri N. V. Gadgil: That is cent. per cent. incorrect.

Pandit Lakshmi Kanta Maitra: May I know from the Honourable Minister
whether there are any officers in this organisation who were connected with
the construction of the Sukkur Barrage?

The Honourable S8hri N. V. Gadgil: I require notice of that particular
question, 8ir.

8hri B. B. Diwakar: Is the Kosi Dam that is going to be constructed
800 feet in height?

q The Honourable S8hri N. V. Gadgil: I cannot say exactly, but it is a high
am.

8hri R. B. Diwakar: Arising out of parts (h) and (1), were the relaxations
mentioned in the advertisements to suit particular persons? _

The Honourabls Shri N. V. Gadgil: No, Sir. It is the normal rule that for
people already employed under Government relaxation follows.

Shri R. R. Diwakar: Why should it be mentioned at all in the advertise-
ment?

The Honourahle Shri N, V. Gadgil: It is only to cover such cases.

Shri Mohan Lal Baksena: Sir, T am prepared to acocﬁ the statement of
the Honourable Minister that my information is one hundred per cent. wrong.
But will the Honourable Minister inquire once again snd fird out whether
C.W.I.N.C. has not hecome a clique to deliberately keep cut qualified persons?

The Honourable 8hri N. V. Gadgil: T protest against it. The suppressed
opinion which has been agnin and again whispered is ‘that this is full of
Punjabis. I will give the facts and figures and leave the House to draw its
own conclusions. In the I.B.E. there are 111 people of whom 44 are from the
Punjah. Tn this organisation of C.W.I.N.C. there are 78 gazetted posts of
which onlv 12 ere held by Punjabis.

Shri M. Ananthasayanam Ayyangar: Will the Honourable Minister try fo
explore the possibility of getting engineers either from Mysore or from Hyder-
abad where similar dams of a height of 450 feet have been corstructed?

The Honourable Bhri N. V., Gadgil: T am obliged for this useful suggession.
ResearcH INSTITUTE OF CENTRAL WATER PoWER. IBRIGATION AND NAVIGATION

CoMmIssIOoN AT PooNa .

695. *Shri R. R. Diwakar: Will the Honourable Minister of Works, Mines and
Power be pleased to state whether there is a Research Institute of the Central
Water Power, Irrigation and Navigation Commission at Poona? Are Govern-
ment contemplating of starting one in Delhi? If so, why?
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The Honoursbhle Shri M. V. Gadgll: The Government of India maintain a
Research Institute at Khadakvasla near Poona called the Central Waterways
Irrigation and Navigation Research Station. Till May 1947 this institute was
known as the Indian Waterways Experiment Btation. To ecope with the
increased demand for research in Waterways, Irrigation and Navigation as a
result of schemes for development of the rivers of the country, the Indian
Waterways Experiment Station, Poona, was reorganised and expanded in May
1047 into the (‘entral Waterways Irrigation and Navigation Researcn ttation.
The reorganised atation will be mainly located near Poona but such parts of it
as could not be located in Poona will be located near Okhla near Delhi.

Knl?ﬂ R. B. Diwakar: Are there any rescarch stations aiso at Mahanadi and

#i

The Honourabls Shri N. V. Gadgil: No, Sir.

Shri Biswanath Das: May I know if the Orissa Government were contribut-
ing to the Poona research station to carry on river control res-arch for them?

The Honourable Shri M. V. Gadgil: All problems referred by the provincial
Governments are studied in this research station, and mostly the provincial
(overnments contribute.

Pandit Lakshmi Kanta Maitra: Ts there a particulsr section for river train-
ing in the Poona research station?

The HMonoursble Shri W, V, Gadgll: Yes, Sir, there 15 one.

Pandit Lakshmi Kanta Maitra: What is the size of that section?

Shri M. Ananthasayanam Ayyangar: May I know why some ecctions cannod

be looated st Poona? Is it due to want of space or want of any other conve-
niences?

The Honourable Shri N. V, Gadgil: It is due to both. i

Shri M. Ananthasayanam Ayyangar: Has it been uscertained whab those
saotions are which nre sought to be located at Delhi and whether their looation
at Delhi would interfere with other research work? -

The Honourable Shri X. V. Gadgil: T have already stated that one limiting
factor in the research station st Khadakvasla is want of ample space ,end there
may be cortain sections which cannot be usefully pushed into the central
station at Poona; they may be pushed here near about Ckhla.

garl R. R. Diwakar: Are we to understand that Poona is the central
station and that other stations like those at Delhi or Okhla ore branch stations?

_ The Honourable Shri ¥. V. Gadgil: That is obvious from the reply I have
given.

ghri K. Santhanam: May I know the distance of Poona from the nearest
great river?

The Honourable Shri N. V. Gadgil: Tt is just close to the river called Mutha.
The conflugnce is only a few miles down below.

Trouvical Persoxxst Boarp 10 xxamiNe Forxionzrs mx INDIAN EMBaAsSsIES

608. *Dr. P. B, Deshmukh: (a) Will the Honourable Minister of Commeroe
be pleased to state if there is any proposal for the oatablishment of s Tech-
njcal Personnel Board #o examine the technical qualifications of foreigners
before they are granted visas by the Indian Embassies abroad?

(b) :Lm Goverument aware that most of the independent nations have such

(c) Have Government any record uf foreigners employed by Indian Co-
panies and individuals? ' o ployed By Tndian (

(d}mhﬁonmbudhﬁgnmfumwhohubanmmployed?
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The Honourable Mr. 0. H. Bhabha: (a) to (e). The question should have
been addressed to the Honourable Minister of Home Affairs and has been frans-
ferced to his list.

\ProGrESS OF Faor FINDING DEPARTMENT OF RELIEF AND REHABILITATION MINISTRY

697. *Giani Gurmukh Singh Musafar: Will the Honourable Minister of Re-
lief and Rehabilitation be pleased to state thu progress so far made by the Faet
Finding Department of the Ministry of Relief and Rehabilitation and the ex-
penditure so far incurred thereon?

The Homourable Shri K. O. Neogy: The Fact Finding Organisation was
established in October, 1947, with office at Delhi and three branch offices in
the, East Punjab. It has examined s large number of persons und recorded
their statements on incidents which occurred in Pakistan just before and
during evacuation of non-Muslims. Recently, a Fact Finding Officer bas been
appointed at Bombay with Assistants at Ajmer and Marwar. They will record
events in Sind. The East Punjab High Court Bar Association has offered to
collect further material, and this offer will be utilized. It is now prcposed
that the Organistion should be placed under a High Court Judge.

The Faet Finding Organisation has, so far, examined 5627 rcfugees and
prepared accounts of a large number of incidents.

The expenditure incurred on the Organisation upto the 29th February,
1948, wag Rs. 32,459.

Pandit Lakshmi Kanta Maitra: Has any officer bean posted in Calcutta $o
investigate into incidents there in connection with the ‘Direct Action’ of 1946
and thereafter?

The Honourable Shri K. 0. Neogy: No, Sir.

Pandit Lakshmi Kants Maitra: Do Government propose to institute a
branch of this organisation in Caleutte in view of the stcady influx of people
from East Bengal to West Bengal? T

The Honmourable Shri K. 0. Neogy: The question will be considered.

Pandit Lakshmi Kants Maitra: May I kmow whether Government's atten-
tion has been drawn to the alarming condition that has developed in Eastern
Pakistan. In view of that will the Honourable Minister immediately nddress
himself to the necessity of starting a branch there in Calcutta so us to collect
duta relevant to the exodus?

The Honourable Shri K. 0. Neogy: As I eaid, the matter will be duly
considered.

Prof. Shibban Lal Saksena: When do Government expect to publish the
report of this Fact-finding Committee?

The Honourable Shri K. 0. Neogy: I am hoping that it will be possible fo
complete the work of this organisation in the next three or four months.

Pandit Lakshmi XKanta Maitra: May I also ask if Governm:nt are going to .
widen the terms of reference of this Committee so that it misht go into the
whnle political background before the transfer of power?

The Honourable Shri K. C. Neogy: That is a proposal that has been made
by eertzin Honourable Members of this House and it is receiving serious
consideration.

ALLoTMENT oF VACANT TrrrIN Rooms 1N NorTH AND SovTH BLOOKS OF
IMPERIAL Slcn_nmu-, Nzw DeLmx

698. *Giani Gurmukh Singh Musafar: (a) Wil the Honourable Minister of
Works. Mines and Power be pleased to state whether Government are aware
that the tiffin rooms in the North and South Blocks of the Tmperial Secretaria®
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buildings (New Delhi) previously run by Muslims are lying vecant since Sep-
tember, 19477

(b) Have any refugees applied for the allotment of those tiffin rooms? If
80, when were their applications received?

(¢) Have any suggestions been made by the Delhi Provincial Congress Cemi-
mittee and All India Congress. Committee, in this connection to Govern-
ment?

(d) 1f so, what action has been taken, so fur, in the light of the suggestions
made?

(¢) I the soswer to part (d) sbove be in the negative, when do Government
propose o muke these allotments?

The Honourable Shri N. V. Gadgil: (a) Yes; some are still lying vacant.

(b) SBome applications have been received from refugees during the period
14sh October, 1947 to 2nd March 1048.

(c) No.

(d) Does not arise

(e) The allctment will be made as soon as the geperal principle of alloca-
Yon which is st present under examination is settled.

East Paxistax EFcRoACEMENT OX INDIAN TRRRITORY IN ASSAM

099. °Shx Rohini Kumar Obaudburi: (s) Will the Honourable the Prime
Minister be pleased to state whether the attention of Government has been
drawn to the Press Note issued by the (iovernment of Assam and published in
the Shillong Times from Bhillong dated the 17th February, 1948, under the
Oaption *‘Assam Government's Rejoinder to East Bengal's Claims’’?

(b) Is it a fact that the Government of Assam despatched a small rail dorce
to protect the B. 0. C. Oil Test point and that this rail force was overpowered
by the superior forces of the Government of Pakistan and was virtually made
to withdraw without orders? .

(¢) In it n fact that the Government of East Bengal, which originally elaim-
ed, upto the end of January, 1047, o:ly the western boundary of Pstliuris
Ressrve, have. after driving out the Assam Rail Force, ococupied the entire
reserve and now clsim it as a part of their dominion?

(d) What is the present position and what steps are being taken by the Gov-
orament of India to remove the said encroachment and to protect the area from
any such aggression in fusure?

The Nonourable Paadit Jawaharial Nehru: (a) Yes, Sir.

(b) A small rail foroe sent protest the B.O.C. oil test point within tue
Ressrve wag virtually cut off by armed foroes sent by the East Bengal Govern-
ment and had to withdraw,

(c) 'The East Bengal Government which first disputed the Assam Govern-
ment's possession of & small area of the Reserve on the western side extended
their claim about the end of January to the entire Forest Reserve. It is not a
fact that the entire Reserve has been occupied by East Bengal.

(d) We are di the matter with the Pakistan Government and both
Governments have that all armed forces should be withdrawn five miles
qudthordpherydih?omskume,mdthathbomd&ryshouﬂh
determined by ¢ Joint Commission consisting of the representatives of India
me‘h;ntbm&m&ngmmg the Prime Minister of
Pakistan Government appreciate need for avoiding provocs-
Sive action and thas ¢ orders to that effect ha i
the Gorermmeat of Bomy ors ve already boen issved by
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Shri Rohini Kumar Chaudhuri: May I know under whose control the rail
force is? Is it under the Government of India or under the Government of

Assain? -

~,The Honourable Pandit Jawaharlal Nehru: I am not quite sure, but it is
“ptobably the provincial Government.

Pandit Lakshmi Kanta Maitra: Under whose authority is the Reserve at
present?

The Honourable Pandit Jawaharlal Nehru: This Forest Reserve is more or
less an uninhabited locality; it is a forest with some Forest Rangers, etc. The
only pant which is partly inhabited is & small point where the 13.0.C. people
wgre exploring for oil. At the present moment the forces have been with-
druwn. Exactly what authority is functioning in that forest it is difficult to
say because normally there is no authority needed for a fcrest.

Pandit Lakshmi Kanta Maitra: At the moment it is No Man’'s Jaud!

The Honourable Pandit Jawaharlal Nehru: 1 cannot describe what it is.
It is difficult for me to say exactly what is happening in the forest.

shri B. P. Jhunjhunwala: Arising out of the answer, may 1 know when
is the Boundary Coinmission to he appointed?

The Honourable Pandit Jawaharlal Nehru: The names have been sclected
and we have bcen informed of the names recommended by the Pakistan
Government or nominated by them. Among our representatives is an Honour-
able Member of this House.

Pandit Lakshmi Kanta Maitra: Are the Directors of Lund Records of both
the (Governments associated with this Commission?

The Honourable Pandit Jawaharlal Nehru: There is to be one rapresenta-
tive each and advisers. It is open to Government to have apy udviser, includ-
ing a Director of Land Records. -

Shri Arun Chandra Guha: Is it a fact that the Kast Bengal Government is
realizing taxes and forest dues from that area?

The Honoursble Pandit Jawaharlal Nehru: I doubt f there is anything in
the nature of a tax in the forest. But I cannot say whether some kind cf due
might not have been realized.

Pandit Lakshmi Kanta Maitra: Has the attention of the (Fovernment been
drawn to the allegation that a vast fleld of forest land has been destroyed by
thc intruders who occupied it by the removal of valuable trees and timber?

ﬂ:_m Honourable Pandit Jawaharisl Nehru: I do not know anything sbout
is.

DEMARD or CoMMUNAL REPRESENTATION BY INDIANS IN EAST AWRIOAN
Brrrisa CoLONIES

700. *Shri Biswanath Das: Will the Honourable the Prime Minister be
pleased to state whether Indian in East African British colonies and depend-
encies have asked for comraunal representation in the TLegislatures and local
bodies ?

The Homourable Pandit Jawaharial Nehru: For some time past a section
of the Indian Muslims in Kenya bas been demanding separate electorates and
reservation of seate in the Legislative Council and Municipal Councils snd
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Seth Govinddas: Is not it a fact that those representations which some of
the Muslims made to the Colonial Office with respect to the reservation of
seats has been scceded to and now out of the five Indian niembers of the.
Kenya Legislative Council, two seats have been reserved for Muslims?

The Honmourable Pandit Jawsharlal Nehru: Yee, that is a fact, with this™
addition that the clectorate is in a way & joint electorate.

Shri Biswansth Das: May I know whether there is any truth in the
sssertion that this cry for communal representation Las come in after the
retirod British scction of the 1.C.8. have chosen to scrve in these Fast African
Colonies?

The Honourable Pandit Jawaharial Nebru: I do not know that.

Seth Govinddas: Is not it & fact that some of the Muslims in Eact Africa
werc ngainst this reservation of seate in the Kenya Leyislative Council?

The Honourabls Pandit Jawaharial Nehru: I presume so.

Seth Govinddas: Did the Government receive any representation from the
Muslims of Kenya saying that this reservation should not be mnde?

 The Homourable Pandit Jawaharial Nehru: I csnnot answer that question
without an enquiry.

Mr. Tejamul Hosadn: Since when has this communal representation been
given eflrct to in Kenya?

The Homourable Pandit Jawaharial Nebhru: Just now. Just a short while
ago n draft Ordinance has been published providing for the reservation of two
seats for the Muslims out of five Indian seats. o of these seats will be
rescrved for two double-member constituencies and the voting will be joins.

Shri Biswanath Das: May I know the action taken by Government in
bringing home to the people living in these Fast African colonies that such &
course of aotion will be detrimental to their future in those colonies, and if
80, how far has it been suoccessful?

The Honourable Pandit Jawaharlal Wehru: The Honourable Member has a
supreme fmth in logic prevailing and in people understending anything from
the right point of view as he conoceives it. CGovernment can take uo action in
this mattcr except to convey their views to both the Colonisl Office and to the
other poople concerned,

Seth Govinddas: DNid the Government of India expreas their views againsé
the reservasion of reats to the Colonial Office?

The Honourable Pandit Jawaharial Nehru: In regard to this matier the
Government gf Indin has been opposing and protesting againet many thi
which have happened in East Africa. I believe that the Goverument of India
has nlso snid domething on this subject. But T am not quite sure, when this
matter eame up recently, whether we had the opportunity to say much,
becaune it came up rather suddenly in the end.

RewanmLrrariox or honoraxrs yaox East Baxoar mxro Inpia

701. *Shri Arun Ohandrn Guha: \Will the Honournble Min‘ster of Relief and
Rebahilitation be pleased to state:

(a) e number of nom-Mualim immigrants who came into West Bengal,
Assam sod other perts of the Union of Indin from East Bengal:

(b) the proportion of urban and rural people among these immigrants: and
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ents for the relief and rehabilitation of these men

~ (c) whether any arrangem _
¥ rument of India or by any local Government and

bave been made by the Gove
if so, what arrangements?

Honourable Shri K. 0. Neogy: (s) No tally has been kept of the
r@'mllgl:::s from East Bengal who have come to West Bengal, but 1t1 65 ]t;zt;mﬁ:g%
by the West Bengal Government that their number is agout 10 lacs. | e
estimate of the number of non-Muslim refugees from Eag{; blenga
gone to Assam or other parts of the Indian Union is available.

(b) No survey has been made so far. : ot
i i Government re

¢) The homeless destitute refugees are admitted to | .
oen‘En}as‘ Other destitute refugees are given free foodgrains and elothing.
Budding materials are being supplied to some others at cqst price. .

‘'hese arrangements have been made by the West Beng:l Government.
‘'he matter is under discussion with the Provincial Government. . |

shri Arun Chandras Guha: Is the Government ready to tak: up the makbter
with the A¥sam Government so that they can get some ides of the numbes
that might have gone to Assam?

The Honourable Shri K. 0. Neogy: We are in communication with the
Assam Government.

Shri Rohini Kumar Chaudhuri: Is it a fact that the Government of Assam
has already been considering the appointment of a Refugee Officer there?

The Honourable Shri K. 0. Neogy: I am prepared to accept that informa-
tion from my Honourable friend. But | have no information myself.

Prof. Bhibban Lal Saksena: Will the Honourable Minister try to ecollech
statistice of those persons who have come from East Bengal to West Bengal
and gone to Assam? . .

The Honourable Shri K. 0. Neogy: It will necessarily hav: to be done by
the (iovernment of Assam. C e

Shri Arun Chandra Guba: Will the Honourable Minister be in a position
to stute what number might have gone to Cooch Behur and Tripura State?

The Honourable Shri K. C. Neogy: We have no information.

Prof, Shibban Lal Saksena: Will the Honourable Minister try to get figures
fromn the West Beungal and Assam Governments of the refugees from Eash
Bengul?

The Honourable 8hri K, O. Neogy: As a matter of fact we did receive =
reply from the Aspam Government to the.effect that they themselves have no
information of the numbers of such people who have gore over to Assam.

Pandit Lakshmi Kanta Maitra: Is the Honourable Minister aware tha#
since the receipt of the last report. there has been a further deteroration in
the situation and consequent incresse of ‘mmigrants tc West Bengal, end
has he asked the West Bengal Government to report from time to time about
the numbers that had gone there?

The Honourable Shri K. 0. Neogy: I do not know about that but T definitely
remember to have seen a statement made by the Premier of Bengal, jusf
three or four days back, in the course of which he meantioned ten lacs us the
tigure.

Pandit Lakshmi Kanta Maitra: Is the Honourable Minisier pware thab
lote of people from Eastern Pakistan have tried to take sheiter in the States
of Tripura and Cooch Behar? Is the Honourable Minister aware of their
number, and if not will he enquire from the Governmonis concerned as #o
what is the number of people who have migrated there?

The Honoursble Shri K. 0. Neogy: I will make enquiries.
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shri Arun Chandra Guha: Will the Honoursble Minister erquire from
those two Btates if they have taken any measures for relief of those who have
gone there?

The Homourabls Shri K. 0. Neogy: Yes, I will.
ALLOWaNoES AND SaLARIES OoF INDLA’S DIPLOMATIO REPRESENTATIVES ABROXD

702. *8hri Lalkshminarayan Bghu: Will the Honourable the Prime Minister
be pleased to' lay on the table of the House a statement showing the salaries,
allowances and other emoluments of India’s diplomatic representatives sbroad
and the expenditure incurred as on the 81st December 1947 on their residential
offices, equipment. and fumishing, ete.

The Honourable Pandit Jawaharlal Nehrn: A statem:nt showing salaries,
ol[Bwances and other emoluments of India's diplomatic representatives abroad
is plsoced on the table of the House. Information regarding the exact expen-
diture incurred as on the 81st December 1847 on their residences, offices,
equipment and furnishing ete. is not readily available.

STATEMENT
Shr0ing aslariae, allowances and other emoluments of India's diplomatic representafives

Name of the country and de- Pay Allowances
8. No. signatinn
H 3 4
Ra.
1 Ambassador to the United 3,500 p.m. Frainde Rog::mtnion—na. 5,200
States of America. .m, furnished house.
car and chauffeur at Gov-
ernment expense. Free heating
of the house.
2 Ambamador to China 4,500 p.m. Free furnished house. Motor car.
i and chauffeur at Governmené
expense, Free servioe in the
3 Ambassador %o U.B.8.R . . 3,50 pm. Frais de tation—tem
Gy oy s
the house. A car and chauffeur
Am wl N n(}::mtm Ra.
4 bassador rmn . . 000 . Frais de Repressntation—Ra. 2,000
p-m m. Free furnished house. A
nar at Goverament expense
Ambasaior to Nepal | 4,350 p.m. Frais de Representation—Rs. 750
p.m. Free furnished house. A
oar with a chauffeur and & cleaner
at Government expense the Am-
bassador bearing the running
expenses.
¢ Head of the Indian Liaison 3,500 p.m. Representation allowance—
Miwiod in Tokyo and Politi. Rs. &M%me with
cal Represatative of India chauffeur. sccommodation
with Bupreme Commander and free ration.
Allisd Powers, with personal
rank of Arnbessedor.
T Charge d'Affaires, Indian 1,100 p.m. Foreign allowance—Rs. 917 p.m.
Legntion, Banghok. Free fumished aoccommodation
Froe car.
8 Ambamador in Burma - . 2,756 p.m. Sumptaary allowance—Rs. 750.

Car allowance Rs. 250 oar pro-
vided at Government cost.
House rent allowance excess 10%,
of m Dearncss allowance
Rs.
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1 2 3 4

9 High Commissioner in Canada . 2,950 p-m. Representation allowance $10,000
o o onerm T (ﬁxﬁd}l.) p?:.e Free car and Chauffeur
imaintenance charges to be borne

by the High Commissioner.
House rent allowance of $650
p.m. with effect from the lst
March 1948 so long as he stays

.
-

in a hotsl,

10* High Commisgioner in the £2,500 p.a. Sumptuary allowance £ 500 p.s.
Union of South Africa. (fixed). Special allowance £ 50 p.m. for
' period spent in Capetown for
. Parliamentary Session Car

allowance £75 p.a.
11* High Commissioner in the £2,500 p.a. Equipment allowance £250 (once
Commonwealth of Australia. only). Sumptuary allowance

£500 p.a- Car allowance £400
.. (including pay of Chauffeur).
ree furnished house. Car pro-
vided at Government ocost.
12 High Commissioner in Pakistan Rs. 2,500 p.m. Entertainment allowance Rs. 500
p.m. Free house and a car.
13 High Commissioner in United £3,000 p.a. Entertainment allowance £2,500
Kingdom. p-a. House rent allowance £400
p.a. Car allowance. Free car
including cost of its maintenance
- and Chauffeur (being revised).
44 High Commissioner in Ceylon . Rs. 2,250 p.m. Sumptuary allowance Rs. 500 plus
(fixed). local allowance Rs. 500  Car
provided at Government cost
(Maintenance of car borne by
High Commissioner).
5 Representative in Malaya Rs. 2,250 p.m. Local allowance Re. 500 p.m.
(fixed). Sumptuary allowance Rs. 500
Car allowance Rs. 126 p.m.
House rent EMuwance Rs. 150
.m, Cost of living allowance
8. 350. Car provided at Gov-
ernment cost. (Maintenance of
car borne by Representative).

*The postis at present vacant but the salary and allowances have been shown in columns 8
and 4 as admissible to the last incumbent.

Mr. Tajamul Hosain: Will the Honourable the Priine Minister be picased
to say what would be the yearly expenditure on the Embassies in the United
Btates of America?

The Honourable Pandit Jawaharlal Wehru: That is what the statemnent
contains more or less.

Prof. N. G. Banga: Have Government collected any information in regard
to the smilar expenditure incurred by other countries, and seeing whether
India’s expenditure is less or more?

The Honourable Pandit Jawaharial Nehru: I cannot have exact information,
but we generally know. India’s expenditure bears no comparison with what
other countries spend in such matters. It is infinitely Iess.

(b) WRITTEN ANSWERS
FrancaISE OF INDIANS IN CANADA AND Brrrise CoruaBra

708. *Shri ILakshminarayan Sahu: Will tl.e Honourable the Prime Minister
be pleased to state with reference to Indians in Canada, particularly in British
Columbia :

(a) whether they have received the Dominion ard Provincial franchise and
the municipa’ franchise and if so, when;
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(b) whether their franchise differs from that of other Canadians and if so,
in what respect; and

(¢) whether they still suffer from any disabilities and discriminations?
- The Honourable Pandit Jawaharial Wehru: (a), (b) and (c). Except in.
British Columbin Indianx in Canada have not at any time been under any dis-
sbility in respect of federal or provincial frarchise. In British Columbia ]E:‘ovin-
cial franchise was conferred on Indians having adequate knowledge of English
or French on the 2nd April 1847 and as a result Indians became eligible also for
the federal franchise. They nre not yet eligible for the municipal franchise in
British Oo’'umbia but it is hoped that as s result of a resolution passed in
Beptember Inst by the Union of British Columbia Municipalities favouring re-
moval of the disabilitv of Indians in respect of municipal franchise, necessary
legislation will be introduced at an early date to give effect to the resolution.
Bo fur ax Government ure aware, Indians in Canada are not subject to any other
disability.

. RacIPRocaL A¥D RITALIATORY AOTIONS BY INDIA AGATNET BOUTE AFRIicA

704. *Shri Lakshminarayan Sahu: Will the Honourable the Prime Minister
he pleased to state :

(a) the reciprocal and retalistory measures taken by India against South
Africa; and

(b) simsilar action.  any, taken by South Africa against India?

The Nowoursble Pandit Jawaharial Nehru: (s) Government made rules
in 1944 under the Reoiprocity Aot of 1048, (i) declaring all s of Bouth
African domicile, who are not of Izdian origin, to be prohil:liitod immigrants-
and regulating their entry into India by permits; (ii) prohibiting Bouth
Africans of non-Indian origin, domiciled in Natal and Transveaal, from acquiring,
hiring or cooupving sny immovable v exoept with the permission of the
Central Government and (iii) declaring all South Africans except those domiciled
in the Cape Province ineligible for election to any local lutboribylnor for voting
in the vlection to any such authority. Further, Government of India issued s
notification in July 1944 prohibiting all exports to and Importe from South
Africa,

(b) The measures enumerated under (i). (ii) and (iii) in reply to part (a)
of the question were taken by Government in reply to similar measures which
had already been adopted by the Government of South Africa agminst persons
uf Indian origin Jdomiciled in South Africa. Government of India are nod
sware of any action taken by the South African Government in regard o
trade relations with India,

ArLroTuenTt or MusLim Evacvess’ CiNEMAS AXD THRATRRS

TOS. °Shri Ramnarayan Bingh: Will the Honoursble Minister of Relief
and Rehabilitation be pleased to state:

{a} the number of cinema theatres which belonged to Muslims who left for
Pakistan;

(b) to whom theso cinema theatres were allotted and on what terms; and

(c) whether any Assocation of Refugee Exhibitors approached Government
In;;. the allotruent of such theatres to them on co-operative basis and it so, with
what resulta?

Ths Homourable Skri K. O. Neogy: (a) Seven cinema theutres have been
shandoned by Muslims in the East Punjab. No cinems theatre has been
abandoned by any Muslim in Delhi and Ajmer-Merwara Provinoes.
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(b) No allotment of cinemas has been made so far.

(¢) Yes, the representation has been forwarded to the East Puujab
<Government and is receiving consideration ot the Provincial Government.

- Poor HRALTH OF LABOURERS IN TEA PLANTATIONS

706. *Shri Damodar Swarup Seth: Will the Honourable Minister of Labour
be pleased to stawc:

(a) whether the attention of Government has been drawn to the observations
of Major E. Lloyd Jones, Director General of Health Services, published in the
Hindustan Times dated the 19tnh February, 1948, regarding the poor health of
Jabourers engaged in tea plantations, owing to undernourishinent, defective
and impure water supply and poor housing; and

(b) if so, whether Government propose to take immediate measures to give
effect to the suggestions made by Major Jones for providing them with better
medical facilities and more nutritive diet?

The Honourable Shri Jagjivan Ram: At the first session of the Plantation
Labour Conference held on the 8th and 9th January 1947 it was agreed that
Government should prescribe the standards of medical services to be maintaine |
in the plantations. To assist Government in the prescription of the standards,
Major Lloyd Jones was deputed to visit the plantations and draw up in consulta-
tion w th the Provincial Governments, Employers and Employers’ Associations
suituble standards of medical cere. In submitting his report he has naturally
referred to the poor health conditions, defective and impure water supply, under-
nourishing and poor housing conditions.

The programme suggested by Major Lloyd Jones in regard to the improve-
ment of medical serv'ces will be discussed at the next meeting of the Industrial
Committee on Plantations, which has been fixed for the 81st of this month. To
the extent to which provision of better diet is bound up with wages, the question
will be dircussed at the next meeting of the Committee in coffhection with the
question of fixation of wages. Other suggestions relating to the improvement of
cattle, poultry farming, vegetable growing are for the provincial Governments to
consider and act upon. Copies of reports have been sent to them.

BirL 70 LIPT PoST WAR MORATORIUM OF DEBATES IN SINGAPORE AND ADVRERSE
EFFECT ON INDIAN FiRMS :

m{ i Eoidhaamachar: Will the Honoursble the Prime Minister

be pleased to state:

(8) whether Government are aware that the Government of Singapore have

published a Bill to hift the post-war moratorium on debts incurred prior to or
. during the period of enemy occupation of the colony;

(b) whether Government are aware that the Bill provides for full validation
of payvment during the period of Japanese occupation?

(¢) whether Government are aware that under the provisions of the Bill all
debts incurred during enemy occupation wh'ch are still partly or wholly out-
standing are to be re-valued according to a sliding scale;

(d) whether Government are aware that the Bill provides for a differential
treatment of Banks and money lenders;

(e) whether, as a result of the proposed Bill, the Indian firms will be hard
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bi¢ in their relations with the customers on the one hand and the European
Bunks on the other; and

(f) whether the Government of India bave taken or propose to take any
nction in the matter?

The Homoursble Pandit Jawaharial Nebru: (s) The Honourable Member i~
preemr.:.bl, referring to the **Debtor and Creditor (Occupation Period) Ordinance,
1948 introduced in the Malayan Legislatures. Government have seen the Bill.

(b) The Bill provides for recognition of psyments made to & creditor or his
sgent in ocoupation currency during the Japanese occupat'on of Malays at the
face value of such currency except when it can be proved that acceptanoe of
payment in oceupation currency was the resu t of duresi or coercion or if the
peyment was made even though it was not due. In these exceptional circum-
s!-nlm!mi uny payment made shall be revalued in aoccordance a preséribed
soale,

(¢ Yes.

1; Yes.

(¢) Yes. A large number of Indian money lending firms and individuals
whare ts were in the occupied territory during the war, will be adversely
uffeoted by the Bill.

(f) Bumble representations have already been made by the Government of
Indie to the Malayan Governments and His Majesty's Government in the United
Kingdom,

Wonxma axp Exrexprrors or Exrroyuznr Excravan Dm'r

708. *Dr. P. 8. Deshmukh: Will the Honoursble Minister of Labour be
plessed to state:

(a) the year and month of the starting of the Employment Exchange;

(b) the up-to-date total expenditure incurred on this Department;

(¢) the number of persons at present employed there;

(d) the present monthly expenditure; and

(e) the monthly average of persons for whom employment was found during
the year 19477

The Honourable Shri Jagjivan Ram: (a) The 54 Employment FExchanges
and 22 District Employment offices at present functioning in the Dominion of
Indin were started at different dates between Deceinber 1048 and November 1047
as shown ‘n the statement which is placed on the table. The Employment Ex-
uhamg‘u at Bombay, Nagpur, Dethi, Cawnpore, Ahmedabad, Dhanbad, Madras
and Caloutta which were started before the setting up of the Resettlement and
Employmens Organisation in July 1045 dealt with technical personnel only and
wery merged in that organisstion.

(b) The totalexpenditure incurred on Employment Exchanges from July 1945
(ths date on which the Resettlement and Employment Organisation came into
existence) to 8lat December 1047, is approximately Rs. 50,385, out of
which Central Government's share is about Rs. 41,86,000 and the Provincial
(lovernment's contribution about Ra. 17,92,5600.

(c) The total number of persons employed in the Emplnyment Exchanges at
presunt is 1,271 (Gazetied 172 and nonGuethd 1,000).

(d) Approximately Rs. 1.82.800; the Central and Provincial Government's
sharcs being roughly Ra. 1,14.500 and Re. 68,800 respectively.

{v) The average monthly number of persons placed in employment by the
Employmens Exchanges during 1047 was 18,448,
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Seatemenis

1309

Showing the nd monih of the opening of the Employment Exzchanges and Distriot
g 156 yoor @ s Employment Offices

Region Employment Exchange Month and year of opening
. ogte Di.st.rl:ut-yEmploymont‘ Office P
ihar Origea Cuttack December 1945,
B and Dhanbad February 1944,
Jamshedpur November 1945,
Muzaffarpur February 1946,
*Patna Ootoball;elrﬂis.
Bom *Bombay . Decem 1943.
>y Ahmedabad . . guly 1944,
Bombay (Dockyard) une 1947,
Hubli .y( . . February 1946,
. Parel (Bombay) May 19486,
Jalgaon . May 1948.
Poona . - February 1946,
Sholapur February 1946,
Burat . February 1946.
C. P. avd Bzrar. Amraoti . November 1946.
Jubbulpore . October 1945.
*Nagpur February 1844.
Raipur April 1948.
Delhi and Ajmer- Merwara _ . Ajmer December 1945,
*Delhi . January 1944.
East Punjab Ambala . December 1945.
tKurukshetra October 1947.
tSimla October 1947,
’ Amritsar . November 1946.
Dharamsals . May 1946.
+tGurdaspur . Ootober 1945,
Fer . November 1047,
Jullundur ¢ . September 1945.
{Hoshiarpur October 1947,
tLudhiana . October 1947,
Rohtak May 1046.
tGurgaon October 1947,
tHissar ‘O,ctober l!):'?.
Madras and Oeorg Anantapur anuarg.d 846,
tBellary . January 1947,
tCuddap January 1947,
urnoo January 1947,
Bezwada October 1945.
tElore January1947.
tGuntur January 1947,
?alicut . December 1945,
Mangalore . January 1947,
' Coimbatore . October 1945.
tS8alem . January 1947.
. . December 1948.
tNellore - January 1947,
18aidapet . January 1847,
Madras . April 1946.
Madura . April 1946.
tRamnad . January 1947,
{Tinnevelly . January 1947,
Trichinopolly April 1946,
tCuddalore . Janoary 1947,
tTanjore January 1947,
Vellore April 1946.
tChittoor January 1947.
Vizagapatam December 1945,
. . tCoconada . January 1947,
United Provinces . Agra . September 1945,
. Allahabad November 1945.
Almora February 1946,
Bareilly December 10486,

*Indicates Regional Employment Exchange.
tIndicates District Employment Office.
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Region Employmens Exahangs Monsth and year al’mj
District Employment Ofice
’ JGou_khpu- ) . . }lovanbn 1945,
haast . . . sauary 1946,
United Provingse—consd. . . " . ) . | 1944.
Lucknow . . . Beptember 10435,
Moorut . . . September 1945.
Wemt Bongal . . . «  Asansol . . . Jannary 1946.
Barrackpore . . January1947.
Calcuita ) . . Decomber 1943.
Dirjosling - . . March 1948,
Herwrah . . . July 1947,
Jorhut . . . .i'ul, uo:.."
ool . . ¥ Toss.

AORREMENT sETWESY IxD1s aXD U. 8. A. RE zxomaxos or Ornolal PusuicaTion,

700. *Seth Govinddas: (a) Will the Honoursble Minster of Works, Mines -
and Power be pleased to state whether any agreement in regard to of
ufficial publicstions hus been made betweon the Governments of the United
Stntes of Amerion snd India?

(b) It not, do Government propose to take steps to make such an lﬁrao-
mont with & view to weouring enough number of copies of the official ica-
tins of the United States of Americs, so that every Indian Uni y and
other important institution may be supplied one copy of each? '

The Honcurable Shri N. V. Gadgll: (s) Certa'n priced publigations of the
Government of Indin are supplied free of charge to the I.nE:u-yd Congress.
Washington. This Government also receives copies of certain publications from
the United Btatos of America Government.

(b) There is no such proposal under consideration.

SHORT NOTICE QUESTION AND ANSWER.
NoN-AVAILAKILITY oF Copirs or THR "Daarr Coxsrrroriox or Ixpia’ vo rur Praetic.
guri 8. V. Krishnamurthy Rao: Wl the Honourable Minister of Works,
Mines and Power be pleased to state:

{n) whethor Government are aware that sufficient number of copies of the
‘Draft Conatitution of India’ are not available to the public; and '

{b! the arrangements Government propose to make to meet the demand of
the public § iately ?

The Honourable Shri ¥, V. Gadgil: (a) and (b). 8,000 copies of the '*Draft
Comrtitution of India" were suppl ed to the Constituent Assembly on or sbout
the 20th February, 148, 7,000 more copies have since been printed up, while a
frosh order for annther 5,000 copies has just been received. Over and above this.
£,000 copies of the Gasetts Eetraordinary. containing the *‘Draft Constitution
have been printed up and ancther 700 copies will be supplied very shortly.

Copies of the ""Draft Constitution’ have already been kept for sale through
our apents at the Railway Book-Stalls and in various important towns through-
out India. Government consider that the arrangements made for sale of copie:
ta the public nre adequate . .

Shri 8. V. Krishnamurthy Rao: May I know if anv instructions have been
issued to provinces and states to have the Draft Constitution published in their
gazoties?

The Momourable Shri W. V. Gadgll: If we find that the oopice t
insufficient that will be dons. pies we print are
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Shri S. 7 ml_lamuﬂhy B20o: WAIl Goverument issue instruetions so thet
tLe Dnif& Constitutiat may resch all persons interested in public life Nke
Iretriet Board members, members of ianicipalities and provincial assemblies?

« -The Honourable Shri N. V. Gadgil: That will be done.

Seth Govinddas: Are Government going to publish a Hindi translation of
th:. Draft Constitution in the near future? :

The Honourable Shri . V. Gadgil: It is for the Constituent Assembly to
«ir  Whatever they ask us to publish we publish.

. Prof. Shibban Lal Sakesna: [s the Honoursble Minister aware that copies
sfe not available and people are hankering after them? Will the Honourable
Miuister see thai copies are made available?

The Homourable Shri N. V. Gadgll: So many copies have been printed, more
wilt e printed and they will be available in the near future.

Dr. P. 8. Deshmukh: Could not the Honourable Minister have anticipat d
th. demend? Did he not expect that about 50,000 people at least will be inte-
rest] in the Constitution of India?

Mr Bpeaker: That is hardly a question.

8hri K. Banthanam: Ilave any arrangements been made to see that tha
Drde Constitution is translated i the various provincial languages?

The Honourable 8hri N. V. Gadgil: That is for the Pres'dent of the Consti-

te et Assernbly to deeide. T merely execute the orders.
-

Seth Govinddas: Hus any Hindi translation of the constitutjon been sent to
th Government of India for publication?

The Honourable Bhri N. V. Gadgil: Whatever the President of the Consti-
tuent Assembly wants we are bound to do.

Beth Govinddas: Have they sent any Hind: translation?
' |
The Honourable Shri N. V. Gadgil: Not so far.
;-

Ll

DELHI AND AJMER-MERWARA LAND DEVELOPMENT BILL.

EXTENSION OF TIME FOR PRESENTATION OF REPORT OoF BELECcT COMMITTER

The Houmourable Shri Jairamdas Doulstram (Minister of Food and Agricul-
ture): 8ir, I beg to move:

‘I.'Iu.l the time appointed for the presentation of the report of the Select Com:nu.uo
vn the Bill to provide for the preparstion and execution of land development gcl .
the reclsmation of wasteland and the control of private forests and grassland, in the
Provinces of Delhi and Ajmer-Merwara, be further extended opto Monday, the 28th March,

1948~ .

-

"
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shri Jairamdas Daulatram ] »

Muy 1, with your permission, just say that a meeting of the Belect Com-
mitice was held a few days ago and it was felt that the machi for the-
preparation and execution of the schemes of development needed recon:
s deration. A sub-committee was appointed and its report was received yeste:-
day The Committee will noed time to go into that report and other provisions
of the Bill. 8o I request that the time for the presentation of the report b:
oxtonded upts the 20th Marlh, 198,

Mr. Speaksr: The question is:
of the report of the Select Commitles:

*That the time appoinied for the premenistion }
on the Bill w provide for the preparstion snd execntion of land development schomasd,
the reclamation of waste-land and tbe control of private forests  and grass-land, in the
Provinees of Delhi and Ajmer-Merwara, be furiher extended spto Monday the 20th March.

140"
The motion was adopted.

[ S ——

INDIAN RAILWAYS (AMENDMENT) BILL.

The Hoooursble Dr. John Matthai (Minister for Railways and Transport).
Bir. I bog to move for leave to introduce a Bill further to amend The Tndian

Hailways Act, 1800. .
Mr. Speaker: The question is: .

lﬂj‘ ) Ioave be grantssl to intreduce 4 Bill furtber 1o amend the Indian Railways Act,
The motion was adopted.

The Honourable Dr. John Matthal: ir, 1 introduce the Bill.

et

KAILWAYS (TRANSPORT OF GOODS) (AMENDMENT) BILL.

The Honourabls Dr. John Matthal (Minister for Railwavs and Transport)-
8ir, 1 beg to wove for leave to introduce a Rl to amend the Railwavs (Transport

of Gonedn) Vet 147

Mr. Speaker: The question ls:
“"That lave be granted te introduce a Rill to amend the Railways (Transport of Goods)
Act, 10477 LY

The motion was adopted. .
™ lmm’hh Dr. John Matthal: Sir. 1 introduce the Bill.

1

PROTECTIVE DUTIES CONTINUATION BILL.

The Honocurable Mr. 0. M. Bhabha (Minister for Commeroe):  Sir, there i< *
a tnolion in 1y neme which is fist on the list of business and it has been passel
over. * . L

Mr. Speaker: This item was included in the orig nal agenda and then a
tary agends waa iseued stating thet this motion was ot to be includ-

ot today's aguada.
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The Honourable Mr. O. H. Bhabha: I had no information about it Si
That was why I raised the issue. about it, 8ir.
Mr. Speaker: If the Honourable Minister is willing and reandy he may intro-

dyce his Bill now. . .

= The Honourable Mr. C. H. Bhabha: Sir, I beg to move for leave to intro-
duce n Bill to extend the date up to which duties characterised as proteotive in
the First Schedule to the Indian Tariff Act, 1984, shall have effect, and further

to nmend the Sugar Industry (Proteotion) Act, 1982.

Mr. Speaker: The question is:

“That leave he granted to introduce s
characterised as protective in ibe First Schedule ]
effect, and further 1o amend the Sugar Industry (Protection) Act,

The motion was adopted.
The Honoursble Mr. . H. Bhabha: Sir, I introduce the Bill.

Bill to extend the date upto which duties
. to the Indian T»;ga Act, 1634, shall have

GENERAL BUDGEB—LIST OF DEMANDS—contd.
SECOND STAGE—conid,

Mr. 8Speaker: The House w'll now proeeed with the Demands for Grants.

The Demands that are coming up today for discussion are Nos. 28, 16 and 50.
1 shull now place these Demands before the House.

Deuaxp No. 2Z3—MixisTry o¥ WoRKS, MINES AND POWER.

Mr. Speaker: Motion is:
N “;I];l;at a uu}l.'l"l hmn ﬁuﬂ-tling Rs, 1?'%1"@0 be granted te the Governor General to defray
the rges which will come in course of pavment during the year ending the 3lst f
March, 1949, in respect of *Minwtry of Waorks, Minee and I'mﬁer'." ¢ day o

DEmann No. 16—MiNisTRy or EpucATION.
Mr. Speaker: \Motiondis: ' T
That & «um no! eveeding Ra. 29.33.000 Le gramted to the I",..-.-t:rniﬂamml to defrav
the charges which will come in course of parment during the year cending the 3lst dl)"o.f
-

March, 1949, in respect of "Ministry of Kducation'’’ )
DemaNp No. 50—EpucaTioN.

" ™z, Bpeaker: Motion is:
“That a sum not cxdreding Rs 36,31,000 be granted to the Governor-General to defray
the charges which will come in (ourse of pavment doring the year ending the 3lst day of

March, 1949, in respect of Education”."”
DEMaxp No. 28—Mixistry or WoRK&. MINES ANp Powsn. -
Utilisation of Waler Resources and Policy of Central Water-power, Irrigatjon
and Navigation Commission,

Shri Mihir La’ Ohatlopadhyay (West Bengal: Genceral): Sir, I beg to move:
h"'}l‘&:f.s}n demani under the head 'Ministry of Works, Mines and Power’ bo reduced by
"Mr. Speaker: Cut motion moved:
n.rmﬂ the <demand vnder the head ‘Ministry of Works. Mines and Power' be rednced by
Policy re. Bujlding of Houses and Quariers, .
Mr. R, K. 8idhva: (C. P. and Berar: General): 8ir, I beg to move:

na“Dist the demand under the besd “Ministry of Works. Mines and Power' be reduced by



1804 FONSTUTUEN T 49siMule CF X0IV (LEGISLAYVIVE) [ LITu Maren 1948
Mz, Speaker: Cut motion moved:

- I;IO‘(;“" the demart uuder the Load Mooy of Works, Maes sid Power’ Le reduced by

ssuamonsyy paawjg o qusadopsasq s @i -
Dr. P. 8. Deshmukh (C.P. and Berar: General): Sir, I beg to move:
- '11&:." the demand undes the head Ministry of Works. Mines and Power' be reduced by

Mr. Bpeaker: Cut motion moved:
]ln,";r;“l' the domand wnder the head *Minintry of Works. Mines and Power' be reduced by

1 presume the Honourable M nister will requi t i
repls o the debnte quire about half an hour for his

_. The Honourable Shri N. V. Gedgll (Minister for Works, Mines and Power):

Sir. there are three cut motions practically covering the whole of the field of

acrivitien of iy Ministry and 15 minutes for cach cut motion will be appropriste.-
Mr. Bpeaker: That will leave one hour for general d'soussion.

Bhri Mihir La! Obattopadhyay: Mr.' Spenker. the quest'on of conservation
wnd utilisation of the water rosources of India is a matter of the utmost import-
wirre, which enn not be exaggerated. The importance of this matter is accentua®
el wli the more due to the division of this country. This division has not 6nly
rut the geographical unit of the country but its economic unit as well. India,
pa 1t % constituted todny, han greut potentialities in industrinl agd . mineral
romourees.  Ihut the part of the country that has been cut off had greater resources
in agrieultural developnient. To tmake up this deficiency of urriculturcl develop-
wert and the internal economy of this country it is of the utmost importanea
i the water fesowrees of our country ahould be developed to the utmost lim't
of uti'ity. It is an unfortunate matier that only 6 per cent. of the available water
reanurcon of this country are ullised for agriculture and other purposes through
irrization channels or other means.  The remaining ¥4 per cent. of the water,
vithout domng any benefit to the country, flows waste to the seas and in very
inany cases causes damage to property, crop and other things. If India is to
have n balanced coonomy it must have to develop the water resources to  tha

waxim himit and here comes the duty of the Minister in charge of Works,
M nes and Fower, -

- While coming o deal with the Muistry 1 would like to say that the future
of the country depends much on the activities of this Ministry. The development
of the country lies in ite hands. Though this Ministry has come forward with
B !l rogarding the Damndar Valley Project which is calculated to be an eye-
opener in the matter of the development of our waterways, there is atill much
luft 1o be done. While reminding the Ministry about the urgency of developing
the water resources I am fully aware that this Ministry has got in hand many
big schemes which are likely to take shape some day and shape the destiny of
this nation. Some of the schemes lave gone well ahead. some are in the ;{lm','é%s
of exeaution. But in the matter of execution of thess schemes it is gencrally felt
that co-operation and co ordination of the Provinces are of the utmost impors-
ance. | well reslize the fact that the Central Government may be too willing And
esger W help these projects with money, technical ekill and other advice. Tho
Prov acep ought to take full advantage of them. But it very often happens that
some project which might be the concern of two Provinces ultimately becomes
the responsibility of nooe. In India at this stage we have to feel that the pros-

;l;ofmmnwhonemdindivhﬂ;k snd any obstecle created by aeny
vinoe in the davelopment of theee multi-pu schemes will not only stop
the oaward march of progress and prosperty but also spell disaster to el
couutry. Many of the rivers take their origic in ooe Province and get -into
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another Province, and any scheme which is calculated to control and utilise such
rivers must have the assistance and co-ordination of both the Provinces. Un-
fortunately for our country the provincial jur'sdictions are of such s nature ihat
natural frontiers and jurisdictions have seldom been observed in.the creation of
the Provinces, as a result of which many impediments and difficulties arise fromn
timie to time in the path of fructificaton of these multi-purposs schemes. I
request the Central Government to take initiative in these matters. It miglit be
that any multi-purpose scheme may benefit one Province more and another Pyo-
vince to a less degree. The Province that is likely to get less benefit may fcel
lukewarm or it may often be that it may create imped ments and difficulties.
In this connection I would like to cite as'an instance a particular scheme in-
volving the Provinees of Bihar and bengaic A viver, mas weaksh that takes its
origic: in the hlly tracts of Santal Parganas in Bihar flows into Bengal and that
riter, without doing much good to the people, had been allowed ull these veurs
to flow absolutely unutilised. These are days of the utmost searcity of food.
Every year crores of rupees worth of food we have to purchase from outside.
Qur economic wealth is being drained away like anything. In connection with
this project I understend good denl of d fieulties have arien. The Province of
Bihar not being enger to afford fucilities for the construction of a dam has been
creating a direct obstacle in the puth of agricultural development of West
Bengul. West Bengal unfortunately is u defieit. Province.  Over and above that,
it has to receive a very large number of people—far lorger than the number that
have migrated from \West Punjnb or Sind. These people have been migrating
from Last Bengal. They have to be rehabilitated. Food has to be found out for
them and agriculturists have also to be provided with land. The Damcdar
Valley Project is teally & marvellous attempt on the part of the Government of
India. Similar is the Mor-project. It costs much less than the Damodar
and proportionately yields much more result so far as agricultural produce is
concerned. It is really the duty of the Ceuntral Government to toke up th's
preject in right earnest and try to persuade the two provinces to come to an
ngreement as early as possible so-that the River Mayurakshi may be developed
to the best prosperity of Bengul and by that, the prosperity of fudia.

[ would like to speak about the necessity of resuseitating and reclaiming the
various waterways of India. This ‘s urgent from various standpoints and parti-
cularly from the standpoint of navigation. There has been a good Teal of bhurden
on the rmilway svstemn. The railway svstemn cannot by itself deal effectively
with the eommerce snd trade of this country. A secondary transport system haz
gut to be found out. There was a time when the entire frade of the country was
heing carried along the river. There was a time when the river Indus whs nav'-
gabl: to the extent of 1,000 miles. There was a time when the rivers n  the
Punjab were navigable to the extent of 800 miles, and even 50 years befor: the
-Ganges was navigable from the mouth right up to Cawnpore. But unfortunutely
the river Ganges has dried up and in the rainy season it is nav'gable only upto a
few miles beyond Patna. In Bengal this river Ganges, usually known &s
Hooghly or Bhagirathi, is the lifeblood of the province. On it depends the
prospenity and wealth of the province. That river is cowpletely dricd up. Even
within the province the river is not navigable all through the year. If trade
and commerce is to he improved, if the village people have To be provided with
cecupation in the transport services of Ind’a, it is of the utmoss importance from
the health point of view, the prosperity standpoint and from the standpoin of
movement of trade and commerce that the river Ganges should be reclaimed,
resuscitsted and trained. In this connection I would also urge the importance
of affording navigational facil ties in the rural areas all over the country. Naviga-
tion has been negleoted and it is up to the Department of Cenfral Waterways,
Irrigation and Navigation to prove their merit and worth, und do everything for
tbe improvement of navigation.
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Mr. R. K. 8Sidhva: Sir, ¢ s0 many miseries that the war bas brought in
this country, ome is the dearth of houses, the population of so many towns has
increased both during and sfter the war to such an extent that in big ciies it
bas doubled and even trebled. Notwithstanding this fact it is very regrettable
thet the Government bas taken no bold policy or programme to improve the
wisernble condition of the people who roam about duy to day from door to door
in search of livi:g:pnce. do adwmit that ou top of this the unfortunate parti-
tion camo and refugees’ trouble became more miserable. But, Sir, cities
were actually bombed during wer: but their Governments immediately planned
oud and they realised that for the prosperity of their own country and for the
good of the people whom they rule, the first thing to do is to provide them
with houses. 1 would subm't a few figures in this cobnection. In Britain,
up to July 1047, 2,706,000 houses were provided, and in only one month—Juane
1947—17,000 houses were built. In Russia, Leningrad wus balf bombed and
destroyed. A friend from Moscow who came and saw me yesterday tells me
that hal! of Leningrad, with all its bouses, which was. destroyed has been
built up, and that by 1051 Leningrad will be something to be proud of by the
poople of Kussin when the 5-year programme is completed. Well, Bir, I want
to know what has our (Government done? This Government has offpiedthe
policy of requisitioning houses.. That is their policy. Instead of going'on with
the pmfnmmo of building houses, they have requisit oned houses and aggra-
vated the situstion. I know that they rcqu.iregloum for their officers, for
their wtafl, ehaprasis, for Embassies nnd all sorts of persons; tbey have requi-
sitioned houses for big people and small pecple. But let me wll the Govern-
ment thut the smallest of the smull men have ulso suflered due to requistion-
ing, and iostead of this requisitioning business being discontinued or redueed
to a minimum, the number of houses that are requisitoned is increasing.
Would you solve this problem by the requisitioning of houses? 1 want to know
what is the policy of the Honourable Minister in order to remove this misery.
Nothng has been done. During the lust session he told us that so many
thousands of houses for officers, clerks und peons have been -built. I carried
the impression from hie answer that within - one month the work would be
startdd.  But only n few days sgo 1 put the sume question and he suid every-
thng was ready and tha work will soon be started. From the Budget, . you
will see. Sir, that he has made a provision, but my point is there is no initia.
tive, no imagination in thix matier to see that the sufferugs of the people are
removed. Government have done nothing' to remove the sufferings of the
people. and 1 dare say Government have fuiled in the discharge of their duty
as far ux this particular subject is concerned.

The cscuse has been levelled thut we have no build ng material, that imn“‘
and ates! are not available, that coment is not available. It is o fact. Butb
may | know how mnny buildings were built during the war. known as hut-
ments? The meaning of the hutmeuts in the dictionary is: A small mean
bouse of woud structure’”. These buildings known as  huts, n our Indian
language are Bnown s jupri. But would you call these jupris? They are fine
buildings built of baked bricks without any cement being used excepting on the
floor. and the mof v constructed of wooden rafts and stone slabs. These are
fine dwellings. Yon have got rnough bricks today, you have got enocugh stones
and enough wood. 1 fail to understand why thousands of such build'ngs should
not have beeu constructed by this time: and even today the Government is
sleeping in this direction. Sir, T am stayiog in the Constitution House and
it ‘e exaetly of the same type as the so called hutments. and I can say that the
life of the building, if properly cared for. will be 100 years. It may be that
there are no amenities in this buflding but there are in other hutments. Why
have (lovernment mot constructed buildings like these? Tf you say we bave
2o steel, whet has berome of ten lakhs toas of steel we produce aumnually.
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Government have distiibutcd five lakhs to Railways; quite right, I know it is
necessary, if it goes to the Railways. 1% lakh tons go to the packing industry,
which is only a fraction. Then 2% lakhs go to fabricators—and this is the black-
marketing field. After fabricating the article there is no control over thg
matber and wholesale black-marketing of artcles of manufacture is dome. 2%
lakh tons have been given to Provinces; I am very glad that the Provinces
have been encouraged to build houses. But is it so? Out of that, 70 per cent.
is again reserved for fabricators. This fabricating business is something very.
much to be heard of. It was the European concerns who have got these big
iron foundries and they have taken, in the name of small fabricators, a large

-quota of steel from Government; representations have been made from time
‘to time but no attention has been paid to it.

If any control has to go' imme-
diately, it is the steel control. Half a lakh is provided for private mdust'mes;
T know there are many industries coming up and they have got no steel or iron.

I say that even if you want steel or iron to be used, we have got our own

_factories; why do you not commandeer those? If you can commandeer them

and distribute the steel properly, you can certainly use the steel for houses.
But let me tell you that steel is not necessary unless you want to build palatial
houses—in that case you may require large quantities of cement or iron—but if .

‘you want it for the immediate purpose, when we have not got cement and iron,

why not build thousands of blocks like these? These blocks are accommodat-

‘ing thousands of clerks and officers. So mauy of our clerks are without houses.

The policy of the Government ‘s to build somewhere in Timarpur in the Civil
Lines, which is nearly nine miles from here—for our poor clerks it is at the
other end of Delhi. The site is further up the Maidens Hotel. These are the
quarters they are building—I saw in the Budget—for our clerks and our peons.
I put a question the other day: in New Delhi you have enough space, why do
you not build there? The answer was, ‘‘No; these are reserved for construc-
tion of better tvpe of buildings for officers”’: You must provide for your staff
near the Secretariat so that they must be available at hand and you can save
the conveyance allowance paid to them. The poor clerk has to come from his

‘house one hour in advance; if you go into the streets, lakhs of people are going

on cyeles—thev have come from one end to the other for their duty. Cannot
Government use imagnation for this purpose and see that when space is avail-
able they should be housed nearer to the office? Curzon Road is 11 miles from
here and I say there, on one side 24 bungalows and 19 bungalows on the other
side; I do not want to go into details because those bungalows are sold in the
But there is ample space existing in New Delhi; what
is the Government doing? -1 expected that the Honourable Minister who is
our man—he was a middleclass man like myself, lower middleclass man—would
really feel the inconvenience of the lower middleclass men; and he, of all the
‘Ministers, has taken absolutely no pains in this matfer. T am pained to see it.

On the other hand, what are the Provinces doing? Despite scarcity of
material they are doing something. Go to Bombay, you find some houses built
by private enterprice. I went to Madras , T saw houses there. Although they

cannot do mueh, they are doing something.

- I will give an illustration. The Pakistan Government came into Karachi
in the month of August. Pakistan had no Pakistan offices there. Sind Gov-

-ernment invited tenders for Rs. 2 crores with the condition that they must

construct buildings worth one crore within two months. T can bear testimony
—and I was present there in the month of June. The contrach was given in

June and by the 1st of August quarters for the accommodation of 7,000 office

clerks and 25,000 of the family members were completed, and by the end of
‘Augpst fine modern type of sanitation etc. was provided. You ean ask your
Engineer who has come from Sind; you have got your Superintending Engi-

neer for further testimony as to how they built these blocks. If the Pakistan

-
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Uovernment—a small Government—can do such s thing within two months,
1 am ashamed to see thas our Governmens, & bigger Government, could not do
unything. My regret is that they have not energy in this matter. They do
not feel like us, they do not feel like the aversge man who is roaming abput
for search of s house. 1 know people in Bombay running from place to place
for u house. When I go to Bombay people cotse to me, here in Delhi people
come tw me for bouses—small men, | am not talking of big men—and nobody
tukes notice of it.  Is this our Government? | win asking in all seriousness.
I cannot help them; how can 1? '

Sir, this is the condition in which our Governmeut is functioning. I do
bope that if Government has renlly 1o see to the feelings of these poor, fullen
people, the firet thing they must do is to provide more houses. It ‘s no use
soying we have bt so many houses for so many clerks ete. 1 want him to
plan immeodiately o programme of 5 years, und within the pext year he muss
spend Hs. 10 crores. It will be o capital sum; they will get realization, it is
not money to be wasted—after nll you will get 5, 6 or 7 per cent. return ou is.
Tt s n busingss proposition which will require o little grip to understand the
whole position. ‘ _

“Sir, if you go over page 202 you will see under item “‘Stafi’. It gives
Chef Engineern—2; Superintending Engineers—18; and may I tell you that
the grade of n Buperintending Engineer is not less than Rs. 1,500—2,000. Then
Sxecutiva Kngincers—62. 1 do not think that these are ounly for building
houses—they may be for irrigution, they may be for our Central purposes.
Irrigation is » provincisl subject and yet we have such o lnrge nuiber of hich

stafl. You have got here 18 Buperintending Engiveers and 63 Execusive:
ngineers to look after vour building work and we have no building work being
dona. Lot me tell you %o many of thewm are without proper work; they are
idling thers. ~ Go to the P.W.D. office; T have gone there; I have seen an officer
stretch his log, reading a newspsper—a high-paid officer. And they say,
“"We have not got work,  building work is not there’” . T would not like v
mention the name, [ do vot want to harm anybody but the fact is there. Gov-
ernment do not feel thé waste of maintaining a large staff for this purpose,
although the work ‘s not sufficient.

Then. 8'r, no initintive, no encourngement, is given to private builders. No
co-operstive society is being formed. In every city—go to Madras, go to
Karuchi—of vourse, Karachi s out of the question now—go 1o Bombay, every-
where you will And housing co.operative societies. Tn the ssme way. here
also land should be given away to the people who want to build houses of their
own. There are three types of builders. There are men who want to build
housvs for other people on a hire purchase system. Then there are men who
want to build for themselves. Then there are those who want to bu'ld through
co-operative soc'eties. Through these three types of builders houses are being
built in the Provinces. T fail to see why such an encouragement should no¢
be given by this Government, which adda to the difficulties rather than removing
those that already exist. Government do not do saything. Government do
not vaut to help the public to do anything. If they will let the public to
build on  co-operative basis and give them land, I can sssure you. Sir. a large
number of houses could ba provided for the middle class people and for the lower
middle clasa people. ‘

Sir, I shall finish soon. I shall only Mn:d one n?:dl:l":& more ;nt::’ your k.i:g
permission. Delhi cught to be a specimen [ e to come
see. The Provinces ought to come to Delhi and see enm.
say: "This is n . Thhhol_lruphd. We must go to Delhi gnd see
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is third rate in every respect, whereas other towns are progressing. It sho‘uld,
be, Sir, the desire of the Honourable Minister and it should be his pride \hat
he should build Delhi in such a manner that everyone fromn outside should come.
ind see and imitate what Delhi is doing.

-Dr. P. S. Deshmukh: Sr, the cut motion of which L have given notice ix
for the purpose of discussing the policy of the Government of India with regard
to the development of the mineral resources of ‘the country. Actually, it is
the exploitation of m'neral resources that is more important than development.
Mineral exploitation and development form the basis of modern industrialisa-
tion, as it is through mining and m'nerals that industry gets the ores and raw
mater'als required. These ure “the two starting points of manufactures which
are essential for the welfare of individuals and of nations.

"The list of Iudia's imports shows that 50 per cent. of them are goods.
manufactured out of mineral raw material. Our key industries and most of
our strategic requirements depend upon the products of mines. Although %he
mineral resources of India are not considered enormous in comparison with.
the size and population of the country, they are none the less not inconsider-
able. In at least three minerals we are said to have an exportable surplus.
which c¢an dominate the world murket. These are iron-ore. Titanium-ore and
mica. Besides these, there are at least a dozen materials includ’'ng manganese--
ore, bauxite, silica, monosite etec. in which we have an exportable surplus.
which can be regarded as an important factor in world market. There are two
dozen others in which we are not only self-suffic’ent for our present but even.
for our immediate future needs. These include coal, aluminium-ore, gold,.
marble, slate, bu’lding-stone, lime-stone, alum, arsenic, sodium salts, alkalis.
etc. This leaves only a dozen and a half others, for which of course we have
to depend entrely on foreign imports. But even considering what we have,
if we were to exploit the reserves that we possess, that would take us very far
in meeting the needs of both the industries as well as the Defence Department.

Until. very recently. Sir, the Proviucial Governments, were looking after:
these mines. and even now the subject falls within thefr jur'sdiction...
Unfortunately, however, they have paid very little attention to either the deve-
lopment or the util’sation or conservation of the mineral deposits. The Gov-
ernment Department which is in charge of the mineral resources of the country
depended almest wholly on the Geological Survev of India, and although this
Department har heen maintained by the Central Government, right up to-
1942, it was primarily a scientific organisation, ¢ngaged in the preparation of
a geological map of Tndia. Tn 1042, awing to the exigencies of war, there was
a departure, when the utilisation branch of this organisation for detailed explo-
ration of promising mineral deposits was catablished. That too was a war-
time measure and therefore it was also abolished before ‘t could prove of any
use or develop any capacity for production. According to my information, Sir,
even today there ia no single Department that determines the general policy
with regard to this matter. The salt mines. for instance, are mainly operated’
by the Central Board of Revenue, a number of coal mines are worked by the
Railway Department and some by the Labour and Supply Departments. The
Works, Mines and Power Department which was the head of the Geological’
Survey of India and in charge of the Indian Mines Department had no statu-
torv authority to regulate the m'ning industry of the country or to direct the
ntilisation of minerals for the most appropriate and economical and remunera-
tive purposes. Nor did it possess anv effective agenev for safeguarding the
conservation of national mineral resources or the prevention of uneconom’e and’
wasteful exploitation.

8ir, I would like to give an instance of how our mineral resources are-
wegleoted and wasted. We have s very important mineral known as Tifanle:.
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l‘t is also known as Ilmanite and  these are translated as ores of Titanium,
'lhere‘ are large reserves of th's in the south of India, between Travancore and
-the (/omorlp coast, and until recently we were selling the material produced
in ‘these ‘mines at the rate of 10 shillings per ton. (4An Honourable *Member:
“Ten shilling per ton! Really”’) Yes. That is what is stated in Governinont
‘publications. While Titanic was selling so cheap Titanic di-oxide which dides
-not require much of processing was sold at £100 per ton! This is a glaring®X
- Instance of the way in which we have negiected our natural resources -and how
we have permitted their exploitation by foreign firms to an absolutely d’scon-
_certing extent.
After a long time, S'r, we held a Conference for the purpose of revising and
“if possible evolving some sort of a general and definite policy. The Conferenece
-took place more than fourteen months ago, i.e. in the month of January 1947.
-As all conferences, the conference was held and it dispersed. But there are
neither any specific resolutions on record nor have I learnt of any specific deei-
sions having been taken and given effect to. It is a matter of common know-
‘ledge that we, inspite of our desire to the contrary, are living in almost war
‘times. An interminable war is going on in China. The Indonesian ‘ssue is
-still unsettled and the parttion of Palestine and the exploitation of Huropean
-countries are all sowing the seeds of another world war. It is quite patent
shat only by being fully prepared for war we can assist peace. It is time,
therefore, that we place our whole administration on a war basis and do not
allow any time to pass which may br ng about our undoing in the near futureg
-and we could do nothing better than paying our most earnest attention to the
development of the mineral resources of our country. 1 have referred to the
conference that was recently held and one of the proposa  that emanated-
from the discussions in the Conference was that there should be a Central
Bureau of Mines. I do not know, Sr, what steps have been taken for giving
effect to this recommendation. One of the complants that is being made with ;
regard to the development of this departmeunt is that we have not the personnel
-and the experts that are needed. It was pointed out that we will require a
large number of geologists and they are not easily available. I would like to
know, Sir, what steps are being taken for obtaining the necessary experts. In
this case, Sir, Government ought to have a well-defined policy of sending out
our young people to foreign countries. Now, there has been a considerable
-amount of bungling in this sphere also. Last year, a very large number of
foreign scholarships were given in an indiscrim'nate manner. And having
burnt ther fingers owing to the bad experiment they performed last year, 1
am told, Sir, that there is no provision for foreign scholarships this year. Now,
this is ridiculous. The Government first of all does a thing on the wrong basis,
itself commits a m'stake, and then wishes to utilise that mistake as the basis
for stopping the send'ng of our young men to foreign countries. This is not
‘the way in which a modern Government of an Independent country could be
allowed to work. So, I suggest to the Honourable Minister that even if there
is no provision so far made for foreign scholarships, he will move in the matter
and at least for the sake of working our mineral rvesources send a batch of
‘properly qualified young men to foreign countries. 'I:hen. Sir, it is not a g(?od
policy” of starting at the very end in the matter of schglarshms and getting
technical personnel. If we want to plan for a longer period, we must also go
to the schools and get hold of proper talent there, give them proper encourage-
ment so that they may take the subjects and gradually after acquiring proper
proficiency in those subjects become capable of benefiting themselves and thg
country to the utmost by going to foreign countries. That should be the sort ot
svstern which T hope, my Honourable friend will attempt to evolve.
Lastly, I would come to the question of nationalization of these resourees. -
‘X am echoing the feelings of everyone here when I say that these resourses
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are of a nature which should be the nation’s property; und if we have not as
vet taken any steps in that direction, it is high time that we did so. It is
also weil-known, Sir, that most of our mineral resources are exploited by
foreigners. Most of these contracts are given to foreign firms if any Indian
firals ure there the foreiguers have a dominating voice evenl there. 1 am not
one of those, Sir, who is out to quarrel with the foreigners on every score. We
need the assistance of mauy a foreigner, but wherever it is possible to displace
them and whenever we find that becnuse of the presence of the foreigners our
national interests are suffering there should not be a minute's delay in ousting
the foreigner and bringing the Indian. That would be the criterion that I would

like to lay down.

*I hope, Sir, between the conderence and now, my Honowrable friend would
have something to tell the House in the way of taking active steps so as to
increase the wenlth of the nation and to remove the dependence of India on
oreigners and foreign cowntries.

gl i pRake hy (O S SO 1o Gla : Ugd Baky pes ot
IR IRV PRV Y ¢
“If any thing can afford the means of personal growth ,it is,
the ownership of & house howsoever small but one’s own. ™

Wt 5 =3yl 2 505 K eddy la Sila o 2 gl S 0 HRe
s _,-“-:{ ytd L.,s-.:,asw'-;i.,-,wf._'-;e uﬁ-:‘fa! ™ & AL e B
- S pas AN S S ke B s S adys S 48 dispossess”
Wiy o5ty e ol Aol S tle g e S (Klafln e ! e DU
& Al S ey S W0 e T e W00 T IUa 2k ) oy &f
Lo 5wl o Je b S o sage ) wske Olaly - 2 S e by
2y (o oS oS SISy o a6 olfla oy g Jme oy 2 ol
Soe ‘_’(.‘1 o iy &S oy oo P BT VL X dpr oyl = yap
ot n el -2 Ukl LS S U LTSS o] o K gy Oyl & gxKegn
det o o e w0 e 1 16 Darla Weo Sila] haro Uig oS g gilen
-dpﬂdrb..fq,idfb.}niw,skiljéal-.-_,t.h&li...-q..,,q.
2 ol @iy ey ol o B OL ga i aeayd edagpel pae g0 &S
Shogpeel Bl g e linle 2 ge obe finly Lkde ST - 0 e
e Sl Lt o3 a3 O R - e Sy e £ ey
£ 2 W g Ol s PSP K e S e b K s S 2 &
S0 iy 3 WS 4 (ABS) en K 5y e Jopske il D
M ot (o P T (S RS e S S B el JA05
S gtorr £ 05 & b e g (o - gh gpen (K 6 R0



1612 CONSTITURNT AMSEMBLY OF INDIA (LEGISLATIVE) [11TR MarcH 1048

[UsSgmals o o2 ]
v Refugee s » v yas &) W Townships & S S o
OF P& By byl b SN WSS 20 e - 2ol S A0 s S
v Dy WG & Gyl ey ! 510 e 3 e opF ' L ie dipe sa
2 nmtyli' S 2SI DLy g4b cphle S Banyd Ealagypnl By pd iy S
Ky oy J S 2 cangols € A & cegyals € (Sewernge) ey
7Ll S LR R S RPIRTEN ! S oy TTO B R R - Al
UP e 4P g0 DUy o iyl Saleind - oS a8y oS Iy5 Leue
eyt Satepgel A 7 AU 0 glay g T g e U8 T gteeS QT
W opses KA on b Jeaf U yal g Wl 8l ythee) y) Kyl e
%S S Exports _,..gl;..ﬁl.:..u,,.(dd,sd; N J\T SO POK PR JFESN N |
W 3 SR e alikege lype cmsS  filae LidL & Sy &2 > St
@ W PS5 g8 ooty LS K IR - 2 liags o LS sy & e
ROl £ il g g0 B S 8 (689) uS W - ep e & Uiy S
I g S e £ Lla ot 1S ity - o ot Y P
@ ot & aayy By S S - 20 ReeS Ll e Sy ey S kel
RIOW b et 3> Bl ie @l Ul & U ala g9 29 o LSlg athd &
N AR gt eyl a0 5 oS U B Sy e gt ke 3 A e
Requisition » a3 r<H ) & K S FiX afyS arget 2 2y Bdaipgd
v 4 o) ) ot ¥ i e gl 2 e S
W K e W A Ky U Oht oS! b Ke g 5 oyl 2 ST
T U L b by g S U paed of ale S Ll Importance
bepel mowr Lr o e 1 dp M e e e e
“hy M0 i T ST Pa 3 K e la LG Y K o SPY G ey
2 F ALY it d e Bhyppel e ko ] b et oebes 2T 114
S & 4 (4pat) pUyt 6=l L 2paS ol Price why o Wl o dipat ok &
Wb VA o g9 é."o-'rfqmm minimum average sale Price  yae srv
AVETAZe mAXimum price . ool - Sy i weay ve s
e ol e oy S oela o ey MY oy I
A Ln § Befa S g B ol E g e 8 ) Ky
St g ol A Srr 6 dMle G e S A 2y 2 e !
Ot e b a4y 5es ) g st f Problems G oS S ey
ot Ll ie dalp ) g pld Syl oS S £ KigyS s pa



GENERAL BUDGET-—LIST OF DEMANDS 191

N R U TV NUNP U SIS LI R e Rl
Mz agd G0 LG agem of (o (Sip S g3 Bam & Sl e (vt 9B
Ay Fyp ptuie SIS K Shayn & (o8 S P & HJogge g
“oth e S o3 (e i deg ke p0 S & L oy 42 (Rl By SU
ol Sen o8l S gae ¥ st ot S el 2 S g ol 05!
ey S e 0 S e Jaly &yl s Serious e oyl
e Oyt5 S ypad 95 S LS 590 T (ab (o) 30 Ioe2 o BgeS (S S Shyln
ol Sd 3 il AU 5 4 ee 8 %S e e Ky Uy Bold Step
S a0y gl ol Mo LS oncourage jatilege JophyS & o6 S oat &
AU Gl g @il ) Caly Baky (wd (yekas oS Ofy) S (U Jie kagyd
aay g Saa] gae il Gee ake U oUse B ol e oloas K Sy
Ot el A gt W S pRede (K g ame K nanyd malagypa] & RS
2UR o Rk Sy Kl 5 00l 5l Kl R0 s S pRake gilen &
2Ry e S e tyhiy sl Kdae yyf ¢ilap danly 5305 ¥ Rake ik
By 5 ety Sy Lke 20 gy 2y b o 2 unle ervyd & eyl
Ly & plade xommple oS Cliagle il Al & S i9Sye 33 o8 S wlipans
S WS 0 S phade Sy Sy S akme ] S u S 5 de
Mn § afln g W00 & LalpsS _adyS S wls ol Sl o aly SU
O gyl @00 K Gyt yae S S el glub o g 3oyl el
_‘3,5'!: Oy ] 81 &S By Wile @ g0 @ 0)0an 93 $le § eSy) S (S
Shind & & LS St pap opS gyl Lol e SY 1y g G aman L
A A O pwy e S usr Jes Y K Sl ) & callous
ot B es sk G0 S Y gy d SlipS g g el & e e
prine o Slo gl Apls e ylpes pl 3 3 ully 5 20 gy mlbe g 501
S e W DSl e g (O 2T L S L
-2 Sy Progress oy ol & ule Sy gnle oo elal M a

(English translation of the above speech)

8hri Deeshbandhu Gupta: (Delhi): Mr. Speaker, one of the Prime Ministers
ngiund wade the following remarks regarding housing:

“If any thing can afford the means of personal growth, it is the ownership of a hohse
howsoever small but one's own.”

It is sad that so far as our Government is concerned all efforts have been
made to dispossess persons of the few houses wh'ch they possess and no efforte
are made to conmstruct new houses. Bir, on previous occasions t]:!oor I bpve
. frequently expressed my views regarding the housing problem )
House. At present the greatest difficulty in Delhi is anut aceommoda

.
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iminigrunts trow  the Vunsb, sud wud she Froutier Province who were
wibiouatres aud owned puisces uad lurge properties we these days pinang for
Vol & slugle ro0W uud Wwe csu give B0 belp to thew. Such is the stute of
afluiry that we can neither belp them with money nor as fneods. luspite of
this our Govermwmeut does Lot pay due atteut ou to it. karfier when this pro-
blews cume belore us 4 drew e stiention ol the House w the lour thousaud,
snd seven bundred piots 1w Delbi of the Deth. lmprovement Trust sud which
wero sold al very lugh prices. Mo nouses could o dar be bullt oo thew. 1pa
ein resson for s is thet our Goverument has not so far given sny attention
Wwards the construct on of lwuses.  No efiorts bave been mude W supply the.
bulding matermi. A sjow dsys buck 8 iectivg of 8 sub-commntee of the Jru-
vincial liebabilitution Bourd of which | am uiso n mewmber was held. i thus
mectng 1 tld Sir Arthut Deew, Charusu of the Commitiee, that the new
townships which we are building are mersly for the sutsfaction of our refugee
brotboren. The question is whether we can devise means w build sowne houses.
for them within the next thrée or four months. He sa:d at that time thas
the Jmprovemeut Trust owned sbout sixteen hundred plots for w aITRNgY-
ments were cumplete to provide electricity, water and seweage facilities and
ots which bhouses could be built. But the difhcuty is thas the Govermment has
1ot 0 fur tred W provide the bullding material. Bir, 4 comnitiee wus appoint-
od by the Uovernment iu the May last %0 consider and review the wevhod of
ullotment of Jand by the Improvement Trust. | was a sfember of that com-
mivteo. At that time the committee recotmnended that the Government
showld appoist & commitlee of experts to devise means of providing building
waterial, of substtutes of stwel and cementand to 1wake arrangement for
bricks and wiso whether sun dried bricks would serve the purpose? It is a
wutter of regret that i spite of the fuct that so wuch time has elapsed no
practical measurvs are being udopted. There are 40 crores of bricks with the
Governmient which were manufactured in war t me. This committee recom-
mended that these bricks be wold o the public ut Rs. 15 per thousand so that
bousea could be built on the 4 to & thousand pluts Iying vacant ut  preseot.
Many poersons sre propured o build houses and when tfmw houses are buily
Uoverumuont csn fix rent under the Rent Act. If desired these houses can be
requisitioned nlso, In this way houses can be built and the Governmens will
have W speud nothing wnd there will bo no dificulty. We will have to admit
that we have aot attagched duc importence to the housing problem. * Delhi
Improvement wust was set up eluven years ago. Durag the vear 1987 to
1048 land worth Re. 1,38,37,045-11-6 have been sold by the Trust. Durng this
period the Tnprovement Trust tried to rualise the maxunum possible price from
the sale of land. As a resuls, the minimum average sale price current during
the year 1887 shot up from Re. 8-8 to Re. 36-18 in the yenr 143, In this way
the average maximum price rose from Rs. 22 to Rs. 48. Under these cithewn-
stancos, it will have to be admitted and the Governmeut have no answer that
we did not agach due importance to the housing problem. Until we give due
importance 1o this we cannot solve the problems that are arising today. 1 will
again submit‘that the Government should devete particular attention to this
I would like to know why the Governinent does not conatruct buildings ~n the
plota in ita possess’on, l!)nrin;: the laat Session when the housing problem was
brought up for discussion, it was suggested by one of my learned friends Mr. .
Manu Subedar that & separate Miniatry 1) deal with ‘housing” <hould be vonsti-
bl to consider the methoads by which we czn construct houses withn a
period wf aix montha. But time has passed and Government has not taken
any action tn give praclienl effect to it. If we are reallv s<erious about this
matter and want that all the evila arising out of the housing shorlage in Delhi
e remedied, then we shall have to take some strong nnd bold action. The
wb-committes 40 which I have referred t0 had also made this recommendation
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that Co-operative Societies should be encouraged and through the agensy of.
such societies the middle class people should be prov.ded with lands at a profit

r ouly 10 to 15 per cent. to enable them to construct sufficient number of
OUSES . ®

. in conclusion, 1 would also like to draw attention towards the Department
of Imprgvement Trust which is not under the Control of any of the Ministers.
Uonstitutionally 1t is under the charge of the Ministry of Health, but in actual
practice it has more to do with the Ministry of Works, Mines and Power. The
Ministry of Health is primarily responsble for matters concerning the health.
and provision of medical relief ete. It cannot devote its full energies towards
other spheres of the working of the Trust. The attention of the Publc¢ Works
Department is concentrated on the constraciion work, 'Laercfore, il no ~epirate
Ministry for Housing is set up, atleast this Department should be put under-
the charge of the Ministry of Works, so thut steps could be taken at the earliest
possible moment to solve the housing problenf in Delhi in a proper way. Our
Government feels for the poor and- it Jas got full svmpathy for the niddle
olass people. But if this sympathy is not translated into action and some-
“concrete results achieved, it will have to be admitted that the people will have
no other course except to think that this Government is callous and does not.
care for the public. I am prepared to :uy even this that if a contingency arises,
the (yovernment should get back the lands by payment of reasonable amount
to those to whom these have been sold and then ‘make arrangements for the
building of houses thereon. 1t could thus be made known to the country what
we have done for the public in this respect and when we reassemble for the
next session we may be able to observe that some progress has actually been

made.

Prof. Shibban Lal Saksena (U.P: Cieneral): Sir, 1 suppert the cut 1notion
of my Honourable friend Dr. Deshmukh about development of the mineral
resources of the country. 1 shall invite the. attention of the House to a debate
held in this House on 12th March, 1945, when Dr. Ambedkar pointed out and’
frankly admitted that this countrv had until then no minergd~policy at -Il.
That & Government which ruled this country for over a century had almost.
to the very end no mineral policy, speaks vclumes as to how it governed. Dr.
Ambedkar also said townrds the end of his speech:

" an ull;rer\'ui\ro and dynamic mineral policy would depend upon three cir

cumstances. It woul depend upon the industrial drive in the country. Tf there is indus-

teialisation this countr will undoubtedly have to undertnke a more vigorous mineral policy
than it has dome in the past. Whether our mineral policy will be successful and will be
used for the benefit of the many will alsa dopend upon twn other considerations, namely,
the constitational position. the distribution of authority between the provinces and the -
ceatre snd the rule the Riate is allowed to play in this matter.”’

Bo according to him it would depend on three things, namely, industrial
policy, the constitutional porition and the relation between the States, th.
provincea and the centre. Now all these three conditions are fulfilled. We
are out to have a big industrial policy gnd to make our country one of the big-
a:t industrial countries in the world. Only the other day we had an Indusérial

ference where we had plans for a jpermanent industrial policy, and T hope
that very soon we shall have an announcement, as was promised the other 1ay,
by the Industries Minister as-regards cur future industrial policy. We .re
also now free and can undertake any measures we like. But up till now the
Honourable Minister for Works, Mines and Power—who T know is very en-
thusiastic and active about it—has not announced his mineral policy. I got
hold of a few reports in the library hut have not heen able to g:d any ~om-
prehensive plan which can sassure me that very soon we will have a real
mineral policy which will make us one of the greatest nations of the world so
{ar as minerals are concerned. I %ied to find oub some figures as regards.
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o rucosn Ll Saksena, ]
other counttis I‘ht. prlu siput minerals thes: days ‘are coal, iron and steel,
wl, copper, jead, o, a-cd rubber.

1 was surprised 10 t'md that in the bulletin published by the United Nations
~in at least six of these mineruls—India found no pluce. In Copper, lead,
zine we wre slinost mil.  In others we have a very backward position.® In fact
I compared figures for October 18947 and 1 found that our total production
uf cosl in 1037 was 1,801 thousand metric tons and in 1947, 62,200 thousand
meteic tons, wheress the U. K. had 20,207 thousand metric tons in 1987
und it hex the same ammount now, Bo we are less than one-tenth of the U.K.
and about 1;40th of the United Btates in 1987 and 1;80th now. Even Japun,
which in 1987 had double our production has now more than what we produce,
vven after defest.  And Germany whjch had sbout eght tunes our productio:
m 1987 hag now about five times our total production. Franoce too has about
double our !lfl)dllﬂ'ﬂl'l of coal.

‘Binilarly in petrolcuni, we have no position in the world. whoﬂ.ah other
neountries have very huge amounta. % .

Bimnilarly about pig iron, We had 180 thousand metric tous in 1987 aud
now we have 182 thousand metric tons, Compared to this, the U.K. has 718
thoussand metric tons—about six times®our production.

Thews nre the chiel minerals on which depends the wenlth of 4 nation.
I we compare the progress made by Russin you will be surprised how inat
country has progressad 1 will read out some figures. About Iron: Tu 1988
Russin produced 20,845 thousand metric ton: and this was about 100 times
what it prodm‘wl in 1913 and 30 tites vhat it produced in 1928, Similariy 18
the question of other metals,  As time is short, T would only draw the attention
of the Honourablée Minister to compare the figures of the various countries
and especially mee the progress \tlm-h has been made by Russia in a short
time,

Our Honourable Minister has been in office only alhout six months and 1
vannot blamne him for all the sine of the past Government. He was one of
the fightets who used to attack their policy. but mow that he is in office him-
self, | think he will sae that the rame charge ic not levelled against him, and
we shall have n mineral policy worthy of our great country, so that in a very
short time wo may come to be one of the great countries "of the world.

No industrial policy can be carried out without mineral resources. 1Sven
now the Geological Burvey of India is not complete. 1 was reading just aow
and found that a very small portion of India has been ogically survey-d.
1 want that the Hopourable Minister should promise that he shall have a
plan tor a p r geological survey of India, so that when we try to take our
place among uﬁomoithewoﬂd we may not be second to anyone.

As & matter of fact, the last Russian plan has glven ﬁT:m of production
ol steel, iron and ooal which are astronomical. is well known that the
posivon of ant country depends on the pmduebon nf iron, enal. sterl and
power. 1 that in the hands of the Minister that we now have we shall -
net lag behind and we shall make use of the time we bhave in & manner tha§ we
can very soon come to the stage into which we should be sble to come.

1 sometimes feel that we are not going with the speed that we should go.
T see that up till 143 we had no mineral policy. Our Minister will see w0 il
that we make up this leeway and come soon among the front rankers. 1 kaow
transport will be a diffculty which will hamper production of ooal. Bnt 1
imantbmmmwﬂlbemtndmmde

With these words I support the out motion. ~
ﬂc&ouu&hlhndm#mwﬂﬁpﬂlhdwm
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The Assembly re-assembled after Lunch at Half Past Two of the Clock,
M1, Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

Mr. Nazirnddin Ahmad (West Bengal: Muslim): Sir, three cut motivns
have been moved relating to the activities or rather the inactivities of the
*Government with regard to water power, building programme and the develop-
ment of mineral resources. The speeches make it absolutely clear that
Honourable Members are convinced that with regard to development of water
power the Government are not very active. With regard to the building oro-
gramme it is clear that the Government has been absolutely inactive. And
with regard to mineral resources nothing whatsoever has been done. It will
perhaps be said by the Honourable Minister that he is occupied with a large
number of things. But' 1 think the real position is just like the guard who
was engaged by u rich man to defend him and his family in case of danger.
The guard was fully armed with n shield and ¢ sword. Robbers came into the
man's house one night and beat him and his family and robbed him of all but
the guard did not do anything. The rich man asked him ‘‘why did you not
fight the robbers? T engaged vou to fight robbers'’. ‘‘What could T do?”
replied the Pahlwan ‘‘In one hand-T hud the sword and in the other I had the
shield. Both my hands were thus engaged. With what hand could T fight?
T have no third hand.”” The Honourable Minister will perhaps say ‘‘In one
hend T have enormous remources, untold money '—the taxpayer has never
grudged piving them grants.—'‘In the other hand I have ample resoutnes,
st wtaff. There is money in one hand and there is staff in the other. Both
of my hands are engnged. With what hand can T fight? T have not a third
hend."” This i« perhaps the joke of the situntion.

With regard to the development of witer power and mineral resources the
only miineral activity we find is that there is provision for minerul waters at
Tailway stations and in restaurants. Thix is perhaps the only mineral activity
of the Govermnment. As the Honourable Memhers who have moved the cur
motions are going to withdraw their motions. T think T should request them
in anticipation of the Hononrable Minister’s reply to withdraw them hecaunse
the reply that is going to be given would be completely satisfactory.

In fact. the question of activitiea hringa to m mind a1 s
master explained to o hoy what is immovahle ;mpert.y. mf{lfizrgm' lc:t:::ehol?:
asked the hoy to give him an example of immovable property. The boy replied
that n lame man was an immaovablé  property, -bebause qu (! 14
not move ('.!mr.idaﬁng their inactivity, probably the bovamment n.rJe fomlbe
mn_ml-'r—d nkir fo immovable property. It cannot move. It can talk, i§ ran
deliver long sneeches and make wonderful promises but with regard to acti
vities it is an immovable property. ’

L]

Shri M, Ansathasayanmam Ayyangar: (Msdras: General): i I
cumber of subjeats entrusted to the Honoursble Miister, oo wit oy 2o, *
that bow busy he mus$ be and how overworked ha and hi establishment must
be. mnmmwmmm Works as bas been said

ta, _ all his §fme and sttantion.
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The next subject 18 Mines ana Power. The mineral resources of this country
bave not vet been exploited. Thanks to the British Government they have at
least left the minerals for us as nlso the water power. That is a department
which will occupy sll the attention of a Minister. So far as power is concerned
I is increasingly necessary, We are living in an age where electricity rules tde
world. Therefore if the Minister has not been sble to rise to the expectations
shat were ontertained of hun, with all his knowledge and capacity. it only
means that none other ean possibly do better.

Instead of being criticul 1 would like to point out that in some respects the
sdministration can be improved and hetter results achieved. Wé all agree
that water is necessarv for irrigation and in view of the latest developments
water is nlwo necessary for production of power. My Honoursble friend Mr.
Gingil in the successor of the old Bhagirath. I find froms the Puranas that
Bhagirsths mus$ hsve heen a very great engineer who thought of diverting »ll
the rivers whose water flowed on the other side of the Himalayss. While he
win digging » channel somehow the water went into a pit. that is Shiva's
Jatajuta. Thereafter once again, he seems to have after a number of years
ultimately dug & canal but his ancestors had already dug a portion in Fast
Benga! and conmeoted it with the nea, o that the water may flow straightaway,
instead of inundating the entire valley below, the plains of the Himalayus.
That wes a very arduous task that was undertaken. Now the Honourable
Minister is t0 utilise this water by daming the Damodar, which is called
$ba Damodar Valley Project—a multi-purpose project like the Tennessee Valley
Bcheme means, for both irrigntion as also for production of power. So far ax
money is conoerned we Are propared to vote it, even though there may be &
deficié budges. But the hotlfonaoh secems to be man power. I have no doubt
shout the c!.ualiﬂntmu of the persons engaged: they are all engincers.

C.W.IN.C. is the organisation that has been established for drawing up the
schemes, making surveys looking after the regulation snd finalising the entire
scheme, be engineer at the top is an engineer of repute, unfortunat-ly
he has not expenence o dswm ronstruction. That is the difficulty. No

dams have been constructed in the Punjab till now or anywhere in the North
Dams woere constructed only in the south. There are a number of dams—
the Krishnaraja Sagars and Vani Vilas Sagnr in Mysore, three dams in Bombay.
one dam in the Nizam's ferritory, one dam in Madras and another dam is
being sought 4o be constructed in Madmas.

The Honourable Shri W. V. Gadgil: Altogether six?
w““ﬂ W Ayysngar: Altogether ecight. They are all in the

An Honourable Mamber: What arc the heights of these dams®

St M, Asanthasayanam Ayyangar: They are 190 feet, 115 ft., 176 ft
100 fA., 970 foot (Ve nnc at Bombay). 180 ft. and 142 fb. sbove bed level.
The Honourable Minister will of course try to defend his staff. [ want 1o
l;mcn.ny . There s no qoestion of opposition to his staff.

e do want &  men. Now, what in the difference between a barmge
;u;rl a dam? Barrage is an obstruction put across a river for the purprsc of
ﬂm ;:;ﬂot. where there is a _ow, {or icrigatiov purposes.. The heighs
o n harrage is only 18 fegh. above waber level. Is a petson who has

ullt & hut to ba pul In (2 b.uadhg [ li)-l\'!;:pg? H‘l‘ht is my difficulty.

: " engineers onourable Minister’s
1 P '

mw%mdMMwathm-
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thiz job. An electrical engineer, for instance, will not be ukf:{ul v{hercl;!t-l_lgrf;
15 some mechanicai engineering work or a mechanlc_al angmeer(‘u{v I 1::.‘] (I:;
engineering and so on and so forth. Likewise, the Chairman of the C.\W.1. t‘. “
—he will adnms.—has not directly been in charge of any dam construc }.OIT;
We are goine to spend, not 2, 3 or 4 crores—4 crores was the mnxlr\num‘_mt.
of those dams—but eighty, hundred ~nd hundred and fifty crores. }:-e we fm
take risks in this matter and should we not have proper men: For the proper
ynen the Honourable Minister looks to the west, to Avrnern:'.wg,h Why .n_ot- ‘\;e
utiliss the services of those engineers who were in charge of the dams in the
south? Hir answer is that the Madras Government is not preparet?. to spare
them My fear is this. There is o kind of jealousy amongst engineers a‘?dt
technical men. (An Honourable Member: ‘‘Amongst lawyers t00™). Yeh,] ul
the lawyers are paid by their clients. In this Departmert persons who .mv:i
themselves been in charge of dam constructionl works might not be prepare
to serve under one who has not had any such experience. If the Govern-
ment is not able to carry on its business and enter into an agreement, witia
them, they can see to it that some other man ig chosen and put in charge.
The Honourshle Mipister must see that thosc persons are gwen.respom:bla
positions, or at any rate see to it that this side of the Department is cut away
from the other side, namely the C.W.I.N.C., and placed in sole charge of this
work. I maké this suggestion to the Honourable Minister.

Questions were put this morning rogarding the manner of recruitment to
the variouws Departments. A third-class M.Sc. has been advertised for, aud
some questiona were put about this. Why are you going in for third-class
M.A's when first-class M.A's are available? ‘In oertain circumstances ago
may be ignored’—there are some catches in them. There ia also an explana-
tion for this. There may be persons who have had an experience of ten or
five years, who were entertained a number of years ago ‘and therefore though:
they did oot start service as first-class M.A's they may be useful now. But.
I ask the Honourable Minister to take care to see that persons in the guise of
third-class M.A's having experience are not dumped into this and first-class
candidates overlooked. Tt can be used both ways- experierioed men may be
brought in or good men may he avoided. The Honourable Minister is quits
alert T am sure; he was only sitting by our gide till recently; he is a pucea
eommoner; I have great regard for him; he is sure to be careful about this
mutter; he will count the rupec, anna and even ple as his own and take enre
to see that no wastage ever occurs. '

There are a number of other bottlenecks, Cement mav bhe o hottleneck.
Y suggest that a number of cement factories must be established by the stato
fteclf. These are the ways in which the construetion ean be helped. Evsn
for the purnnse of survey there was one American expert by name Mr. Savage.
He was here on a contract basis on a salary of about Rs. 4,000 per month.
But after the contract was over. finding that thers was a pauoity. of men, he
wanted to go away and dgmanded Rs. 10,000 a ‘month if he wag wq‘uim& to
stay on. Inatead of wasting Rs. 10,000 a month over su;h a person, let us
have a pool of officers, give them ‘an abtrhttive salary, even Rs. 5,000 s
month for & short term contract—a small crganisation of all the engineers who
had anythmg_to do with dam construction—and let the work bhe entrusted to
them. That is what T would suggest to the Honournble Minister.

The other allegations made are not proper. I have heard from the H -
sble Minister that though a number of enginecrs came from oneo Prg:?nuc:
shat Province unfortuhately had no dams, that they have all been sent to othor
departments and that so far as dam construction is concerned only a few
lave been uh?ad on aoo;un:ﬂolf their expert kmowledge with regatd to a Jam
or otherwise. I am sure he prune the establishment and
ol - . try to exact the
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1 would say a word about the Research Institute at Poona. It was in-
tended to be the biggest of the research institutes. I cannot pretend to be
more interested in Poona than my honourable friend who comes from that place.
But it is not a question of local or provinecial patriotism. The Poona, institute
was intended to be a first class research institute. Let us not separate
‘portions from that institute and concentrate all headquarters at Delhi. Thzy
-are small beginnings, but gradually they have a tendency to settle down ai

Delhi with the result that all the branches are sheared and the head alone *

remains. That is what I wish to say so far as the various research institutes
are concerned. Delhi is not a firgt-class place for agriculture. The Institute
-of Agricultural Research might have been removed to some other place—like-
wise research centres and institutes and so on. We did not concentrate on
another aspect. It is close to the border land of another Dominion which is
dess than half an hour by aeroplane—we did not concentrate on this aspect.
But there is a tendency to settle down everything at Delhi and I am sure
«my honourable friend would take care to see that by no disguise or by mno
:device the Institute at Poona is disturbed.

Sir, a policy of building a number of houses must be undertaken. One
‘million houses is the target in England for each year during a course of five
years. They are having prefabricated houses. It was suggested that these
thutments may be built. I am asking not for the rich but for the poorer section
of the people. I suggest that a number of smaller houses must be built at
an early date.

On the subject of minerals enough has been said. I may say that the
Yionourable Minister does not deserve all the criticism that has been levelled
against him. He will certainly take action regarding the matters which have
tieen brought to his notice.

As regards the establishment there is no question of any provinecialism; I
am not asking for the appointment of any particular persons; this is a mafter-

requiring technical skill, and T am sure he will see to it that all the available
$echnical skill is utilised for the purpose of huilding the various dams. There
;are so 1nany projects, the Kosi project, the Bhakra project, the Mahanadi
project: the Assam valley has to be exploited; and in the south a huge dam
is thought of across the river Godavari—the Ramapadasagar project. These ars
;projects which if constructed within five or seven or even ten years would
remove the food scarcity for ever. 1 hope the Honourable the Minister will
‘take the credit of doing this during his period of office.

Shri Rohini Kumar Chaudhuri (Assam: General): Mr. Speaker, I have
great and unbounded faith in the Honourable Minister who has been in the
ccurse of this debate alternately pushed and embraced. My Honourak'le
‘friend the Minister told me the other day ‘‘that he had nothing but goodwill
and future for Assam’’. I hope he meant seriously what he said.

Pandit Balkrishna Sharma (U.P.: General): Is any Maharatta ever scrious
‘in what he says?

Shri Rohini Kumar Chaudhuri: It is very difficult to make out from whas
falls from the Honourable Minister's lips when and where he is serious. (Inter-
ruption).

Mr. Speaker: Order, order.

Shri H. V. Kamath: My friend Mr. Balkrishna Sharma said something
-ibont Marathas. Is it not a reflection on Maratha members of this House?

Dr. B. Pattabhi Sitaramayya (Madras: General): My friend only wants {o
‘give publicity about a remark which wag unheard.

Shri Rohini Kumar Chaudhuri: My grievance is, Sir, that it is difficult te.
know when and where my Honourable frised #he Mimiser is speaking seriously.
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Taking him seriously, I congratulate him and I thank him for his sympathy
for the province of Assam. My Honourable friend appreciates work, works a
godd deal. he has a mind to work and he has unlimited power to work also,
8o it is in the fitness of things that he should be in charge of Works, Mines
and Power Ministryy But one thing, I am afraid, he has entirely ignored.
That is the question of petrol supply in the country. I can assure him that the
petrol wells are gradually getting dry in Digboi, the place from where the
msjor portion of the supply in India is obtained. Honourable members of
the House will have heard this morning the reply given by the Honourable the
Prime Minister which also said that there was another oil test point in the
original district of Sylhet, now in the district of Cachar. That is the B.O.C.
oil test point. That has been already occupied by the forces of the East Bengal
Government. They are very serious about it, and in spite of the fact thab so
many months have elapsed since the unauthorized occupation of the Kas$
.Bengal Government took place, nothing has been done to recover tha$ sil poins
so far. It appears that the rail force, which undoubtedly belongs to the
Government of India, was overpowered by a handful of Eastern Pakistan
forces and withdrew—so it appears from the press note of the Government of
Assam—without any reference to their superior officers or to the Government
of Assam. That shows, 8ir, how indifferent and npegligent we have been to
the question of petrol supply in India, and in the course of questions wut to
the Honourable Minister about a weck ago, when it was suggested that he
should employ a large number of trained men to explore sources of petrol in
India. It is well known how seriously the Pakistan Government has teken
this matter. They have already employed about 13 American officers %o go
about and explore sources of petrol in Pakistan, 8o T think, Bir, we should
do something very intensively and seriously with regard to this.

The next point to which I would like to draw the attention of the Honour-
able Minister is sbout the Bharali River scheme. I depend on his good
wishes and assurances, but I find my province is entirely forgotten the pext
moment. The Damodar Vallev Project has been taken in hand: other projects
in Madras have been taken in hand: those who have been very voeal have
got what they wanted. I, sitting on this side, get nothing. The ‘‘Bharali River’’
scheme has been in the sir for a very long time and there was an idea of
starting the work immediately. Vast areas of cultivable land bave become
practicall” waste on account of the scheme not being undertaken as$ an carly
date. There was one survey actually made and the work should have been
started if the survey was correct. But now I hear—I do not know how far
my information is correct—that that survey has gone for nothing, that the
fucts were entirely either inconelusive or wrong, and therefore, nanother
survey i8 going to be made sometime next year. When the work actually
will be started, heaven alone knows, and by the time the survey is com-
pleted, it is quite possible the whole project may he abandoned.

1 would therefore appeal to the Houourable Minister to give a little attention
to these matters which seem coinparatively insignificant but which is a matfer
of great importance to a province which is in an endeveloped eondition but on
which great responsibility rests. The entire brunt of the last war was borne by
Assamn, and if what [ heard fromn my Honourable friend Mr. Ananthasavinam
Avvangar is correct. namely that we are going to have a warsvery soon, and
if what the war lord. Churchill, says is correct. we must have & war very soon,
and if the Americans do not become vur friends, Assam will become once more
the battle front of India; and so it is all the more necessary for the Govern-
ment of India at the present moment to give greater attention to that provinee,
which serves as the eastern bastion not only against the other Pakistan pro-
vinces of Tndia but also against Burma and China. We do not know who will
be on the side of whom+—China and Japan may be on the side of America:
Burma may be on the side of Russia: we do not know where we stand. 'Bat
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whatever sides they may toke, Assam will be the first gate to meet the enemy: .»
and therefore, Bir, 1 particularly uppeal o the Honoursble Minister to give.
greater attention not only to the needs cf the province of Assam, but ulse to,
the needs of India so {ar as this point is concerned. '

The Monourabls Shri N. V. Gadgil: Mr. Speaker, 1 am very much obliged’
t. my Honoursble frignds for their specches this morning snd this afteracen..
I do not look upan the cut motions as anything but an honest and constructive
offort to help me in the proper dischurge of my duties. 1 do not at the same
time claim infallibility on ay part, nor do I plead that the officers whe are
this Ministry in all its verious sections are infallible. T can assure
sl the Honourable Members who have participated in this Hebate that to the
best of my knowledge, none of them will put his pride or personality above
country's good, and if snyone cven dares that, vou rest ussured that 1, who
am just one of you, will cowe down with & strong hand on him.  Having said .
that, Bir, I shall take up the cut motions in the order in which they were moved.
1 will not confine myself to the mere technical points: but as 1 said, this is
sort of constructive offort to help me and I will speak in that strain,

The Centrul Wuterways, Irrigation, Navigation Commission organization
was brought into existence in 1945. Knowing full well that floods occasionally
ocause groat . main objective of this organization was to devise
schames for flgad control, and later on other objectives were added. This
organisation deals with the best utilisation of water power in this country.
Whst is known as multi scheme aptly describes its activities—Irrige-
tion, generation of power, fish culture, waterways—these are some of the ob-
jectivea concerned by the multi-purpose schemes. Thir organizat®n has not
so much to do with the actual construction of any particular scheme as it has
%o do with . It has to adjudicate in matters in which there is a
difference of opinion between province and province or province and state or
state and state. And it has done so in the course of its brief career on more
than two oceasions. It supplies direction, it giver guidance, it gives advice
and as in the case of the Mahanadi Project it has undertaken construction at
the special request of the Provincial Government of Orissa.

I do uot think there has been any criticism 8o far as the utility and the
hecessity of this Organisation are concerned. As far as T was able to see,
much eriticisrn was directed against the personnel, and partffularly the Chair-
man of the Commission. T hold no brief for him, Sir, but be has been inti-
oately assoniated with the work of this Organisation, and to his eredit let it be
#aid that he has produced the Mahanadi Valley Development and the Hirakud
Dam praject Report. How good it is, how detailed it is, how madern it is, if I
were to say T gay be misunderstood. T will just quote from a letter which
Rir M. Visviswarinh wrote to him when s copy of this was presented :

‘meuhmrmm“dmdhhdpuiutiumof that

:t.::“h:mm::“ldhlﬁmm to congratalete you oo the production of

At the same time, T do not think that even the Chairman will claim infallihi-
ty. As has been mudhym.oduﬁngtbo Question Hour, this Miniatry
is perfeotly canacious of the magnitude of Mahanadi Project and in faet projects
dmubhiud..ndithuhmthemliuydthe!ﬁnhhtomhhew.
Mh!ﬁhmdhﬁm.mdwm&mm'mtiniedhvwb
foreien experts and Tndian experts wherever they are possible to be had,
thranehrye thie annetrietian . Rir T have a'ready mentianaed that an Rxvert
Committee han been annninted which coneists of Mr. Savage, Mr. Maclean
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My Honourable friend Mr. ‘Ayyangar referred to construction of high dams.
Now, it is eo clear that such high dams are very rare; in the Bombay Presi-
dency the last high damn that was built was completed in the year 1930. In
the.last 17 years there has been no irrigation work of a major type; even in
Madras and Mysore the total had not gone beyond four. I do not enter into
the technical aspect, whether the barrage and the high dam are fundamentally
different, whether an engineer who is expert in one cannot by any effort on his
part be an expert in the other, My own feeling as o connron man is that if o
man can do a certain thing on a small scale, given the opportunity he can do
the same thing on a large scale. If it is & question of preparing tea in o
small kettle, if you know the proportion of tea, sugar, wuter and milk......

*Shri M. Ananthasayanam Ayyangar: You can prepare coffee!

The Honourable Shri N. V. Gadgil: All right, it makes no difference. The
real point at issue is whether it is a barrage or whether it is a high dam, what
is required is a thorough knowledge of the soil of the river-bed.

Shri M. Ananthasayanam Ayyangar: The push und the pressure?

The Honourable S8hri N, V. Gadgil: That is the main principle.  An engineer
who has bad ample experience of burrage construction extending to over 23

ears you will easily concede that it is possible for him o acquire this knowledge.
Wish this there may not be absolute agreement but as I have said it is the
policy of this Ministry to associate experts from all over this country as well a8
from foreign lands.

Shri T. A. Ramalingam Chettiar (Madrus: General): May 1 tell the Honour-
able Minister, Sir, that there ure at least four retired Chief Eugineers availuble
in Madras” .

An Homsurablec Member: let thein come us advisers.

The Honourable Shri W, V. Gadgil: With respect to the suggestion which
has been made by my friend Mr. Ayyangar and ulso reiterated by my friend
Mr. Chettiar, I want to emphasise that there is not the slightest disinclination
to have their services. In fact, when I received a sort of refusal-from the Madras
Government,—1 have received a refusal from the Bombay Government and so
far the East Punjab Government has not replied but it cannot be different—I
am just trying to find out whether I cannot devisc u plan of ullowing these
engineers of high talents to work in their respective Provinces and to come over
occasionally to help us in the construction of these dams.

Shri T. A. Ramalingam Ohettiar: T wae talking of retired men in the con-
struction of theag dams. .

The Honourable Shri N. V. Gadgil: A suggestion about the re-
employment of retired engineers has been made. Two of them are
alreadv in  the employ of the Madras Government, and one—
if my information ia correct—is already in the employ of the Mysore Govern-
ment. I do not know about the fourth man, but any such suggestion is
welcome to me and I can promise that it will receive my best and earnest con-
sideration. I have said that nobody will put personal pride or prestige above
country's good. When that assurance is given I hope thet if any Indian,
whether in the employ of any Provincial Government or who has retired from
service, offers his talents, not only will it be weleomed but 1 say that T shall feel
grateful to him. .

A point has been made abhout thc Research Stations. T may assure my
Honourable friend Mr. Avvangar that when this question camd two vears ago

in the Standing Finance Committec, when T was to the right—not to .the left
of this House I had to fight hard in the Standing Finance Committee. The
idea then wae to close the whole business: T fought for it and T am glad to
say thst the Research that is carried on in the Khadakvasla Research Station is
~of & very high character. T also visited Pundi near Madras and I found thet
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of station in Okhls.

There is no intention of concentrating in Delhi in order to benefit o parsi-
ocular Province or a particular section, I olaim that every one of us is an
Indian and everybody’s talent must be at the service of the country. Aud if
1 ever find any narrow outlook, I shall either liberalise it or I shall go out.

, hear). I feel that the office I oceupy is a trust and if I abuse it, it is
ot only s discredit on me personally but it will be a discredit to the eapacity
of the whole Indian community as such. (Hear, hear).

As regards another smuller point which was introduced in the speech of my
friend from Bengsl, | assure him that | have been doing my best to hring abous
some understanding between the Government of Bihar and the Government of
Bengal. 1 cannot in one single moment or with one ningle stroke of the pen
wipe out the prejudices which have been existing for many long years, but if ¢
you trust me, without having recourse to anything like legislative action or ad-
ministrative direction—{or that is enduring which is based on goodwill and
understanding—1 shall do my best to see that that Mor Project which means a
lot of prosperity to Bengal and also to Bihar is understood in its proper pers-
pective and agreed to by the Government of Bihar and its people.

Bir. on this cut it is not necessary for me to dilate further but if Honour-
able Members will realine that only 8 per cent. of the water power ovailable in
Tndia in used, they will undemstand how much work is shead of us. K'little less
than 2 million kilowstts is ull that we generate. both thermal and hydro-electric,
and the total potential capacity is 40 million kilowatts. T am told. Fortunately
for un, our rivers are so well situated that God has not been lopsided in genero-
sity. Right from the Himalayan slopes up to Papanasam in the south, all
the rivers are there, with thelr water resources challenging us to take advantage
and turn this waste into woalth for the prosperity of this nation. T have no doubt
that given the active conperation of the members of thisx House, T can, within
the next 20 years see—or my sucoensor will ree—that in every province two major
achemos are completed, apart from smaller and minor schemes which the Pro-
vinaial Governments concerned will look into, Tf that is done, then what T said
on another acoasion, will he true, namely, that this land will be worthy of its
description in our national anthem: Swjalam, supolam. malayja seethalam.

We have to create a Contral organisation for designing and planning. We
are new in the line. We are moving cautiously.  Tnstead of giving lakhs of
rupoos to foreign designers as was done in the case of the Bakhra Dam—it was
ahsolutely neoexaary to do so in that case—we should have these things done
have. We can just ovolve an organisation in which Indian talent will have
ample soope. nnd this will be & uncleus oul of which a cadre will grow which
will not only laok after the construction of theae various dams to be brought
into being in a quarter of a centurv, but it will go on continuously.  After all
the schemes are completed. with the work of maintenance. That is my vision,
f:h“ T do not thigk there is anything further thal T ean tav with reapect to this

ud motion.

The‘otbermt maotion referred to the polier of thisx Government in the matier
of buildine. and mv esteerved friend Mr. Ridhen—in whose speech T detected
more exoitement than oloquence.—made certain suggestions. T appreciate
ihdnemhyﬂhwhhhh«umdhiuﬁmniuﬂlﬁeﬂbw.num
% him. in deing my beat to provide such accommodatinn as is possible within
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she limits of the present availability of materials. In the firat place, Sir, he
has made this Ministry a scapegoat for all the ills of want of accommodation all
over India. There let me tell him, Bir, that Government have not yet acocepted
she obligation of providing accommodation for everyone, whether he is a Govern-
ment servant or not. I have no doubt there are certain Departments such as
Transport, Posts and Telegraphs to a certain extent, Jail and Defence where
accommodation is made available to every Government servant and that is
sbsolutely necessary. Whether we should extend that principle to every Govern-
ment servant s a matter whoeh we must seriously think about. When our
State is gradually becoming a sort of Social Service Corporation, when we are
entering on every field of activity, leaving less and. less for private enterprise,:
i only means that more and more people will become Government servants
and correspondingly the obligation of the Government to provide ascommodation
must be accepted. It has been accepted so far as the industrial employees are
eoncerned. It is an obligation which must be shared by the industry, by the
State and by the labourers themselves. Now, if that is the objective, we will
have to move on those lines. '

~8hri T. A. Ramalingam OChettiar: But no provision has heen made for the
eontribution which the Government has to pay.

The Honourable Shri N. V. Gadgil: I am speaking generally. So far as the
present position is concerned, this Ministry is concerned with making available
such necomadation for its servants as it ean, My friend Mr. Sidhva said
that a certain number of quarters have been promised to be built. As s
matter of fact. the construction was undertaken in the month of October, but
owing to the disturbances and sudden shortage in materials supplied to this
Department, some of the activities could not be pushed.

Mr. R. K. 8idhva: What was that material?

The Honourable S8hri N. V, Gadgil: Everything. T will just point out some
figures, T asked for 5,400 tons of steel; [ got only 1,200 tons.. I asked for
66,000 tons of cement; [ got only 15,000 tons, 1 #sked for 57,000 tons of
coal: T got 2,500 tons. Timber I asked for 4 lakhs 92 thousand cubic feet;
T just got one lakh.

Mr. B. XK, Sidhwva: What ubout bricks ?

The Honourable S8hri N. V. Gadgil: Bricks I have. T am not pleading this
as an excuse. [ am only giving the facts as they stand. And now T am
proceeding with whatever material that is available, T have cut down the
standard.

Then, Sir, reference has been mude to open spaces. New Delhi wus built
in the 1911 durbar spirit. I cunnot diselaim this inheritunce. It has eome
%o me, whether I wish it or not. But T will be failing in my duty, T will be
failing in the ideology I preach, if T do not turn it into the ideology for which
vou and I tryv, and vou will be glad to know, Sir, that it has been decided
that most of these apen spaces will disappear and the Mogal style and standard
will give place to a style and standard in which simplicity and utility will be
the watchwords.

Shri T. A. Ramalingam Chettiar: But when?

An Honourable Member: Do not ask him that!

The Honourable Shri N. V. Gadgil: A reference has been made about the
locatian of clerks’ quarters at Timarpur, T just want to bring to the notice of
my Honournhle fricnd Mr. Sidhva that there are offices in Old Delhi and the
quarters at Timarpur are near to those offices. Tt is on this principle thab
quarters ave bunilt there. Ont of the total of 3.350 quariers to be built, 2,000
are to he hui't in Vow Delhi: only. 1.250 are to he built thers and # fow wie to
be built in Kaml Bagh.
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" Pandit Lakshmi Kants Maitrs (West Bengal: General): You do not include
Karol Bagh into New Delhi? -

Mr, + 1 wust renénd Honoursble Members that they ust always
address the Chair. This kind of constant interruptions and continuous sarcasm

Pandit Lakshmi Kants Maitra: | apologise to you.

The Honoursble Shri M. V. Gadgil: Now so far as responusibility of this
Mmistry is concerned for the housing of non-officials, 1 should make it quite
cloar that this Ministry has nothing to do with it.

Mr. R. K. Bidhva: You have joint responsibility? )

The Honoursble Shri M. V. Gedgll: The mautter is not under this Ministry and.
whether such & thing is organizationslly desirable or otherwise is another matter,
but § oun tell the Honoumble Member this much that an effort hag been wude
by e, so that everything connected with housing should be under one Depart-
ment, whether it is mine or somebody clse’s. .

Now, su far ns the building material is concerned, there has been shortage
in steel, spart from what is supplied to this Ministry and detailed figures were,
given in the Industrial Confervnce that was held a few weeks ago. It is need-
less to wo into the cnuses which are .\enpmliﬂﬂo for this shortage: the existing
industrial plant is not even working to its capacity, let afone consideration for
its expansion. I the workers go on & strike or slow down work, f the
merchants indulge in black marketing, if the officers, ns has been
desaribed, cocanionally put their legs on the table and read newspapers
rathor than look to their work, well, this ie our soviety. We can-
not blame anyone; an apple taken out of the box cannot be different fror: the
spples in the box. T xhare that humiliation nlong with' everyone of us.
Therefore, the greatest responaibility on our part is that we must get out of
this context of the paat, both wworal and paychological.  That done, we would
really raixe curselves to the requirements of freedom: that we have won. It is
our joh: it is our eountey; it is our own houses that we have to build, and if we
do in that spirit, T have not the wlightest doubt that we can do the jobh. The
problemn is not insoluble—the problem is quite soluble. You will also realize
that in the course of the last 6 months what difficulties atter difficulties have
come on our country, The moment ] collect certain material, T am asked to
divert it and the stafl for strategical reasons to some place in the North, he-
eause the delonce of the country in the highest priority. You know the
number of mlugees and if vou ask me to accommudate 4 lakh and 30 thousand
here in Polhi, no Minister can do that. The tendency has  heen townrds
urbanisatinn.  The' peaple have shifted to the towns in large numbers in the
covrme uf the 4 ar 7 veurs and therefore, the problem of housing haz  become
maore and more arnte. I, in course of the last 6 venrs, the population of Delhi
and many other gitiea han increased 100 per cent. you cannot expect a 100 per
cent. incrvaar in the honses even in 2 ar 3or 4 or 5 vears.  The timber that was
ozhauated in the war would have safficed for houses for one generation,  These
are the factors which we ought to take into cnnsideration. Whether we can
build with other waterinls, whether we can cut down our standards or whether
we should g0 hack to the mud-hut standard, that is another matter, but if we
decide that handing ar acceommndation is a national responsibilits, is the respon-
wibifity, of the Government af the dav, then certainlv we shall move on lines
on whith Weadern countries have moved. Reference . was made to what Lae
been done in Fnpland. Tt iz nat =0 rokv as that.  Thev have not Yeen able
to vreach the tarert. There hae heen shortage of materinls, chortace of skilled
labaur, and those factors which have worked to alow down progress in  this
countrr are also in evidence there. T agree with my Honourable friend, Mr.
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Deshbandhu Gupte that requisitioning is not the solution. I have said that
before. But in the emergency in which we all of us find ourselves requisi-
tioning has got to be resorted to and I have dome my level best and I can say
that the hardships that necessarily follow sueh action has been reduced to the
minimum; I have not deprived a single owner of his house and I have not
thrown him on the streets, nor have 1 thown any legal occupant or tenant on
the street. and wherever it was necessary absolutely in the highest interests of
the State, I have gune out of my way to provide alternate accommodation, how-
soever weagre it mag be. 1 zm not able to give aceoinmadation to every refugee
‘but eertainly T have made them appreciate my difficulties und although  thay
‘legve displeascd, they at least know that here was a man who understood their
wditficultics.

Sir, this bousing problem is a big problem and it has got to be solved by the
Provinees.  If .the Provinees are doing what hus been deseribed by iy Honour-™
able friend, Mr. Sidhva, 1 wish them God-speed. But from what litte T
know, they are up against the same ditticulties which we are experiencing here.

Mr. R. K. Sidhva: Sir, may [ gav that the Bombuy Government have issued
a Press Note anmouncing a five vear programme for building houses for 25,000
tenements; they have already laid the foundation-stone,

The Homourable S8hri N. V. Gadgil: 1 wish them God-speed; I do not want
to belittle ‘it and 1 shall help them in whatever way I can, but I know that
even in Bombuay, cinemna houres are being built, big hotels are being built and
uo ‘ateel is made available for smaller houses. 8o if you have to do this, you
must enlist the huip of the Inbourers, the good wishes of the merchants and the .
efficiency of your (GGovernment servants. Then alone it is possible and not

otherwise.
Prof. N. G. Ranga (Madras: General): What is lacking, here, Sir?

The Honourable Shri N. V. Gadgil: The ouly thing that is lncking here. is
the building material and nothing else.  Out of the four things that are nealed.
steel, cement, timber and bricks. bricks are there, and ateel us | just gave
figures is not enough for my purpose, but with all that, it has now been decided
to construct these 3,350 tenements within 15 months, and knowing the keen
fecling of this House, I have no doubt that those who are responsible for the
actual execution of the scheme will try to expedite the same.

The third cut, Sir, referred to the policy of this Government with respect. to
minerals.

Bhri Deshbandhu Gupta: Before the Honourable Minister comes to the third
eut, max T ask one question, will (iovernment consider the desirability of band-

ing over charge of this Department to one Ministry?

The Honourable Shri N, V. Gadgil: Well, that ix a matter which the Prime
Mimister can settle. The Honourable Member was not here when I said that
efforts were made to bring under one Department all matters relating to hous-
ing, but so far they have not been successful, Whether housing should be
under one Department and whether that Department should be & fullfledged
Ministry is a matter for the Prime Minister. There is nothing to prevent him
from doing it, if he is convinced that it ic conducive to greater efficiency.

Now. Sir. with respect to the last eut.

Shri Ramnarayan Singh (Bihar: General): What about so much bricks end
‘laod Iving about in Delhi?
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h_ﬂ, I‘_._ @. Ranga: Bteel is not availuble in sufficient quantities. :

The Monouzable Shri M. V. Gadgil: 1 am prepared to give the land, buf
where are the building materials? As s matter of fact, my Honouruble friend
Shri Deshbandhu Gupta knows thst piots were auctioned by the lmprovement:
Truss and there have been a good deal of speculstion; they passed from band
%0 hand &% enhsnoced prices without bringing in even s small hut to anyone of
us. It is not necessary for me to go into it in detail now. All 1 want to say’
is that it is not enough to give vacant lands; if that is so Government is quite

to give small plote of land or big plots of land, as they choose to have
t, to housing societies snd other building societies.

Mr, R. K. S\dhva: The condition of sale in other provinces, for instance:
Bombay, is that when s plot is sold, the purchaser muss build the house within

two vears or even eighteen months. .
Mr. Speaker: 1 think we ure departing from the best traditions
of n debate. We must take the Honourable Minister seriously

when be is speuking—there should not be inter-talks and jocular remarks.
That takes out the seriousness of the whole debate.  Nor should there be

uestions and counter-arguments.  An occasional question is quite w different

ing.  But putting questions by way of cross-examination, or constant inter-
ruptions does not add to the usefulness of the debate and the time of the House
is taken up unnecessarily. That ix my reaction. I have been watching the
debate and | must cxpress my regret to the House that, T do not feel satisfied
abous the attitude which I see on the part of some members on this subject. If

uestiona are mised seriously, then replies must also be heard equally seriously.
*hut in the only request which 1 would like to mnke to the House in the interest
of the debate.  The Honournble Minister may now pi .

Pandit Lakshmi Kanta Maitra: That is not doing justice to the House.

Mr. Speaker: That may be the view of some people; bus I have been sesing
the jokes and light-hearted remarks, and the members engaging themselves in

vate talks. It really pains me to have to say that, but I think it is my
uky ta say it

The HMonourable Shri X. V. Gadgil: Now, with regard to the last cut which
was moved by my Honourable friend. Dr. Punjabroe Deshmukh in a telling man-
ner, 1 wish to state that matters relating to this were considered by a Con-
forence to which reforence has been made by him, This Conference considered,
among other thingx the attainment of mineral self-sufficiency, bringing nnder
central control key minerals, regulation of the export of kev minerals, better
adjustmont of mineral tarff, encouragement of local manufacture, revision of
mining rules arvl a progreasive change-over to State-ownership where economical-
1y fennible, of coak petroleum and basic metala. In the way of achieving these
ohjectiven there were some difficulties and those difficulties were pointd out. One
of them was the lack of a proper organisation to co-ordinate mineral policy.
miragre genlogica’ knowledee, paveity af trained mining engineers and geolog sts,
non-acquinition of mineral rights by the State and lack of proper legislative
power.  Now. with reapect to thess impediments. T will only detail what has
koen done.  Ro far as the central co-ordination of minernl development iz enn.
cerntdd the recammendation of hoth the committee and the conference wns the
eatablithment of a Bureau of Mines, My Honourable friend will realisc that
when a recommendation is made and when it is sent up to the Minisfry of
Finance. in the past it would have been immediately accepted in anticipation
of the sanction of the Standing Finance Committee. But in the new set-up,
Rir. it has tr ¢o hefoare the Standing Committee of the Department: when
approved by the Standing Committee of the Department it has to po: to the
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‘Standing Finance Committee and when it is approved by the Standing Iin-
ance Commuttee, then it 1s approved by the Finance Mimstry. That entails u
good deal of deiny. But I am glud to say, Sir, that ull these hurdies are vow
over and you will find fromn the budget tnat provision has been mude [or this
bureau of Mines. This Bureau wil do the co-ordination work and enunciation
-of policy.

Now, with respect to the second, the Geological Survey of India was only a
small organisation. There were only 28 officers before the war. Now the
pumber 12 120 and only last month I bad a scheme prepared in which there
will be 100 per oent. increase in the course of the next three years.

Reference was made to Soviet lussia by my Honourable friend, Professor
Shibbanlal Saksena. I understand there are 10,000 geologiste working today
in Russia. On that basis we must have at least about 15,000 geologists. How
long it will take to get this 15,000, I do not know, but if I am able to incresse
our present number by 100 officers by the year 1951, I would consider it &
modest achievement. The functions of the Geological Survey have been often
misunderstood. It has nothing to do with the commercial aspect or utilisation
oi the minerals. It simply surveys and the results show the possibilitics «f
ical resources to the general public. 1t is for the industrialists and
financiers to make use of this knowledge for the industrinl development «f the
country. That was the policy of the old Government. This Government has
accepted the policy that it will not rest content with mere survey, but it will
actively participate in working out some of these detailed schemes.

Secondly, Sir, there is another institution, called the School of Mines at
Dhanbad. Honourable Members might be aware that very recently my Depart-
ment put up a scheme for its expansion and it has been accepted and in addi-
tion to the (0 students, another 60 students wil' be taken every year. That also
is a small beginning, no doubt, but a beginning all the same.

Then, Sir, the larger question of nationalisation is a question in which the
States and provinces ure also interested and this Ministry is in correspondence
with the Provincial Governments as well ns with the States, se that o definite
policy on this aspect may soon be enunciuted. This wus made perfectly clear
in the Industries Conference which was held a few weeks ago.

As regards legislative action, us things stand today *‘Mines' is u Provincial
subject und it so often happens that the outlook of the Centrnl Govermuent
does not accord with that of the Provineinl Govermnents. Now it is not  «
matter which we can take out in the public and fight to the benefit of our
critics, but if the Indian nation is to move on sound industrial lines, matters
relating to mines and minerals cannot be entirely left to the provinces. If in
the New Caomstitution some such provision is made then we can certainly have
an all-India mineral policy but no policy can succeed unless there is provision
made for ite implementation. In the existing circumstances, Bir, we are
thinking of soon introducing legislation in which we shall try to secure uniform-
ity in some of the mining concession rules. But bevond that T do not think
much can be done. .

-

8Shri T. A. Ramalingam Ohettiar: What is the use of laying down the policy
if the personnel required is not supplied?

The Homouwrable Bhri N. V. Gadgil: The Central Qovernment ecan only

supply the personnel to the extent it has got them. As a matter of fact only
inp&e ocourse of the last four or five months demands have come from various
provinces for quantitetive surveys. Now to the extent to which it is possible
® spare them without prejudice to the schemes which are alveady undertaken
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we huve belped the Provineml tiovermments. But if the Provincial Govern-

ments themselves try to have their own schools und colleges I do vot think she-
Centrs] Governuent will stand in their way.

Shri T. A. Ramalingam Ohettiar: 13ut that will take veurs.

The Honoursble Shri M. V. Gadgll: Yes.  Hovouruble Members will realise
sbas the Governmoent that was in power six months ago had a different outlook: .
it wans not very kven.  And if today we have a differcut policy we cannot im-
plement it all too soon: it will take a pretty long time.  But you will agree
thet u definite step and u step in the right direction has boen taken.

Prot. Shibban Lal Saksens: Ix: there any scheme for training of personnel?

The Honourable Shri M. V. Gadgil: Yes, Sir. As atated by me, the
School at Dhanbad will have sixty more students.  So far as the staff in lbe
Geolugical Swvey of Indis is concerned, 1 have olready indicated
the lines on which it is proposed to move. Also it is proposed to send some
scholurs outside.

shri Ramnarsyan 8Singh: At Dhanbad there is ouly o School; will it be:
raised to the status of  eollege?
umill’. Speaker: [ will imvite the Houournble Member's attention to his time
t.

The Monourabls Shri M. V. Gadgil: 1 wmn rinushing, Sir.  All T have to say
is that you do not expect thix Government, with all its inheritance to its credit
or discredit, to turn the whole thing immediately into what you want it to be.
You wnust give this Govermment some time: and any mnn, however eloquent

. ;::h howsoever carnest he may be, can only mint out words but not actual

Sir, T will aguin ¢nd by saying that I look upon the speeches that have beeu
minde nw a contribution and a constructive effart to help the Ministry to see it
schemos matarialine in the shortest possible tume.

Shri Ramunarayan ¢ May I know what ix bei i i
of Vllla:h’ ?) ow what ix bung' done in the execution

The Monourable Shet X. V. Gadgll: The Corporation wil lished
bators the 103 Aprl the raembers w1l bo. appoisted. | e o ibed and

Syl Ramnarayan Singh: Has the site also been selected?

Mr. Speaker: Ordor, order, there will be no further questions.

llll- Mihir LII‘ Ohattopadhyay: Sir, | beg lenve to withdms my  ocut
hi‘lmlr.lm; Han the Honournble Ml'fnlu-r leave of th.e Eiouu- to wi'ﬂ:druw

The cut motion was by leave nof the Assembly withdrawn.

M. R K. Sidhva: Sir. I beg leave to withdra¥® my cut modlon. "

“% ihlb; Hu’ the Honourable Member leave of the House to withdraw

The oud moticn was by leave of the Assembly withdrawn.
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. Dr. P. 8. Deshmukh: Sir, I beg leave of the House to withdraw my cut
wmotion,

Mr. Speaker: Huax the Honourable Mewmber leave of the House to withdraw
his cut motion?

- The cut motion was, by leave of the Assembly, withdrawn.
DeMaxp No. 16—MiNisTry oF EbpucaTiox
Adult Education o
Shri R, B. Diwakar (Bombay: General): Sir, I move:

*“That the demand under the head ‘Ministry of Education’ be redul:ed.l:.:_v Rs. 100."’

. Mr. Bpeaker: (Cu: motion moved:

“That the demand under the head *‘Ministry of Education® be reduced by Rs. 100."’

Shri H. V. Kamath (C. P. and Berar: General): Sir, on a point of order,
in view of the statement of policy of the Education Ministry which has already
been placed in our hands and which shows that the Honourable Minister has
iistencd with great imuerest 1o the spreches made by Honournble  Members,
what is the need at all for moving these cut motions and making speeches?

Mr. Speaker: The point of order illustrates what I seid, that there seems.
to be some lack of seriousness about the business in the House. Obviously
there is no pont of order in what the Honourable Member has stated. The
Honourable Minister knows frun: bis kvowledge of what he has heard till
now, what the Honourable Members are going to say and what they have in-
mind. The document is a statement of policy, as the Honourable Member will
be pleased to see; and except the introductory remarks saying that he has
heard the speeches, there ix nothing in it, which could be found fault with..

Sbri H. V. Kamath: But does it not render the proceedingh unreal?
Mr. Speaker: No, the raising of such a point of order makes it unreal.

I'rovision for increased Facilities for Technical Training
Dx, P, 8. Deghmukh: Sir, I move:

““That the demand under the head ‘Ministry of Education’ be rednced by Rs. 100."
Mr. Bpeaker: Cut motion moved:

*“That the demand under the head ‘Ministry of Education' be reduced by Rs. 100."”
DeMAND No. 50—EbptcaTioN

Policy re Grant to Universities
Shrimati Hansa Mehta (Bombay: General): Sir, T move:
“That the demand under the head ‘Kducation’ be reduced by Hs. 100."
Mr. Speaker: Cut motion moved:
“‘Phat the demand under the head ‘Fducation’ be reduced by Rs. 100."
Policy re Admission of Students in Universities on Communal Basis.
Shrimati @. Durgabai (Madras: General): Bir, I move: -
“That the demand onder the head ‘Edncation’ be reduced by Rs. 100.”
Mr. Bpeaker: Cut motion moved: Y .
“That the demand under the head ‘Fducation’ be reduced by Rs. 100."
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Dxmaxp No. 16—MivisTRy or EbucaTiox
Need for ¢ Uniform Language Policy

Mr. Frank R. Anthony (C. P. and Bersr: General): 8ir, I move:
"“That the demend under the head ‘Ministry of Education’ be reduced by Rs. 100."

Mr, Speaker: Cu$ motion moved:
"“That the demand uoder the head ‘Ministry of Education’ be reduced by Rs. 100."

ﬁl}l.l.m:ﬂhylhowhmvlong I will be allowed for my

M. lrh: Thet is » little difficult to say. There are five cut motions
sod the Mimister has twenty minutes for his reply. Thut works out to ten

mioutes each. .

Pandit Balkrishns Sharms: 1 wilhtotoint out that Mr. Anthony will be
speaking and he is going to disouss s subject which may be a very thorny
subject for some of the mem here.

Prot. X. G. Ranga: In view of the fact that there are five out motions and
members may care to speak, the House could sit till 5-30 p.x.

Mz. Speaker: | already stated yesterday that, this is an arrangement which
mmbu:h.uurindagby mnt{ndumdou 1 would not try to
axarcist any ol my powers or nights in this matter. 1, however, express a
disluclivution t st later than 8 p.M. 1 ulso suggested yesterday that
members may coasider the desirability of doing away with their arrangement
of having s depurtment discussed only for 1} hours. If they propose to do
#o lot thuin agree on one motion, or at the most two cut motions. A large
nwnber of cut motions create these kinds of difficultivs,

Srimad Ammu Swaminadhan (Madras: Genersl)® 1 would like to say
that | do not wish to wpeak, though 1 gave 1y name us one of the speukers:
and for a matter of this kind, I think that tive minutes is far too short for
Mr Diwakar and so [ give up my time to him.

Mr. Speaker: There is no question of a member giving up his or her tine.
Let us tuke ten minutes as the time for each speaker.

Shri R. R. Diwakar: | make some apologies in the beginning for not being
able to wpoak in Hindusthani which I would have very much liked, since the
Houoursble Minister for Education especi has “made a standard s0 10 say,
by insisting upon s ing 1n Hind i, which is the naturul, proper and
uational language of our country.

While 1 move this cut wotion, I do realise thut Education is a provia-
cial subject and there are limitations as to what can und cannof be done, and
what can and cannot be taken up by the Education Minister in the Centre.
Bulltbialthnlﬁuwlhcﬂduuﬁmmminfhediﬂwtpmvinusm
ahwabod and u:g:llud in their own educational programmes, the Rducation
De ut in Centre can very well act as on® which can stand ot a
highor level und have an overmll picturé of educention throughout the country.

[ A1 this stage Mr Speaker vacated the Chair, which wea them oceupied b
Pandit Thak~e Das Rhergace (ome of the Panel of Chairmen)]. i

Thy Fducathn Departinent in the Centre can take a better nationsl view
mdhwanmhﬁgﬂﬂh&mdmhﬂm&ewﬂmm.
From that punt of view ibly, ressarch and education, co-ordinstion of
work in Whe jvovinces and initistion of new s@emes would be the bedt three
mumuws’mc_m‘wdum

-
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As I bave taken up onme subieot, adult education, in the

b § wo:.ld like to make ll: very clear that many times adult litersoy and sdult
educstion are confused, whioch I really want to empliasize. The word aduls
education has been used in the cuf motion simply because it may not sound
thié something strange has been put . Really speaking, what 1 wans to
move and bring to the notice of the House and of the Ministry is the extreme
pecessity of taking up s big programme of mass education for citizenship in
India. I have had conversations with certain provincial Ministers gpd some
correspondents as well. What I found wes that they over-emphasized adult
literscy &hd adult education with mass education or what may be called socisl
education for citizenship, and thus they spoke in terms of a long-term pro-

e. What I insist on here is s short-term prégrafime. It might be of
E‘vl years, by which time we should be able to irrigate the whole of India
with the new ideas that are necessary for the citizens to discharge their new
respousibilities. 1 am speaking this in the context of free India. I am speaking
this in the context of democracy on the widest possible basis. I am speaking
this in the context of adult franchise which is going t be extended to every
Indian who is sbcve 21 years of age. Therefore, what I feel necessary is no$
only sdult literacy or adult education or basic literacy education, which has ite
own place and has to go ahead, in addition to all that an all-out effort 18 neces-
sary to see that in the country-side as well as in the cities all citizens get to
know the elements of citizenship, their rights as well as their duties. It must be
that someone may criticise that this is propaganda and not education. 1 beg to
submit that there is & line which can clearly demarcate education from prope-
ganda. 1 am speaking here of mass education and not of propaganda. Propa-
ganda is really purposive and has certain imnmediate results in view, whereas I
am speaking of msass education from the point of View of mr?]uainting every
citizen in India with the elements which he ought to know in order to exercise
the rights of citizenship that he has become heir to now. Therefore I am
putting forth these views before the House in order that not only the Central
Government but also the Provincial Government may take up-the_question in
right earnest and see within the nexi five years we reach almost every citizen
in the whole of Indis. I know that some work has Deen done in this behalf.
There was a small sub-committee appointed at the time of the Educationsl
Conference held in January last. I knmow also that the Provinces and States
have been approached in this regard. But even so I fear that the whole
process might be very slow. In fact if the process is slow it loses the real
importance which ought to be attached to s subject of that nature. Unfor-
tunately in our country literscy is too low. A+ the highest computation it is
14’1 per cent. Bu$ wi we are asked to define literacy, literacy consists in
Tndis in merely being able to sign our names and read a letter or write a letter.
Thss is all the test of literacy in our country. This being the case, I think
in tha mass education thai we visualise and which we feel we ought to convey
to the citizens in the rural areas we will have to use the visual means of
irstruction as well as vocal means of instruction much more than the written
word Therefors what is needed is education through films, educasion through
posters, education through bhajan mandals and such other indigenous means of
education and I think the minimum elements which we ought to convey to our
citizens ghould.be of such a nature that every one of the citizens ought to feel
tbat he is an integral part of the whole nation. In fact, ultimately the evils
of communalism or even & lopsided provi ism are problems for education $o
tackle. We feel thas something done temporarily can wipe swiy these evils
but I take & different view i
. altogether and I think most of the educationists will
sgree with me that these are matters for real education $o teckle.

mw'l‘_&&u-ohmlmtheutmoﬁonmtbadmmdforthem“m
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Dz, P. 8, Deshmukh: 8ir, the cut motion stending in my nams is for the
z:rpou_ of discussing the provision or lack of provision for increased facilitics

technical training. The question is obviously one of suprems importance
in viewdommioumin?nd ialising our country and developing ite trade
sud commerce. The much-maligned of the present Government
bad dotio quite su awount of spade work, so far as the educationsl progress of
the ocountry is concerned. They not ouly bud sppointed s committee and
produced a report which goes by the name of Sargent Report but there were
subsidiary cowmitters which went into the quastion of providing technical
training in ell ite details. 1 need bardly dwell upon either the impoffance of
sducstion much less on the importence of technicsl education. - Everybody
knows now that the fate of & country depends upon the education of its people
and the future prospccts of our country, nay 1 would say the very existehee
of a country, is likely to depend upon technical education. Technical educa-
tion does not necchuarily meun catering merely for the needs of commerce and
mbustey but iv has ales very intiinate ootinection with the various branches of
sciontific resoarcbes which every independent nation must undertake. I would
like speocifically refer by way of an example to stomic research. As I said in
mny morning sposch, there appears 10 be war being waged on all our sides and
thil: sll.ungm is likolyw:o intensify. What is the remedy for us in order to
schicve the progreas b is necessary in maintaining our strength and our
position among thy independent countries of the world? 1t .is largely based, if
not entirely, on the provision we would be making for training in technical edu-
cation and acientific rescarches. 1 am probably not very wrong in saying that
the position 14 not quite satisfactory and the npade work that had heen done
i tot been fully wtlised and wo real  progres s appears to have been made.
Wo sre stilldn the stage of marely considering and farther considering shis report
of that some of these roports bve recommended the cstablishment of definite
inatitutions and tbere is hardly any dispute or disagreement or difference of
apimon smong the mewbers of the various committees. ~ And vet the faet
remuine that they have not been started and no beginning in the training that
we all ure looking forvurd to have bren made. Our Government. as in other
things, »o in oducation appears to move vompartmentally.  For instance, 1 hnve
two reports before me.  One is she report of the Advinory Committee on Techni.
enl Truining. This was produced by the Department of Labour. [ do not know
to what vxtent tho Education Department holds itaslf responsible for providing
this sort of trining.  In any onse 1 have not seen anvthing coming out from the

Fducation Department for furthering the objestives which have been detailed
in thix report. ' ’

Then there is th. high-eounding re on the Dovelopment of Higher Tech-
nioal Tnstisusions in m'ﬁ: This mp::in_hﬂm report produced in the month
of Febtunry, 1946 by a commitéee which gors by the name of the Sarkar Com-
mitteo’. This is & very ambitious plan, expendifure on which runs into crures
The mere of land is supposed to cost something like 25 to 30 lakhs.
E th on. & big and colossal scale. But unfortunately this has also
nﬂ;.u it waa althoughi T Bnd that we are likely to meet again—I
new a member of the Couneil for Techniral Education—in the month of &pril ad
Bambay | hupe some real progreas would be made at least then. But as ved
no steps bave been taken to provide greater facilities for eithar higher technical
tral or the otber training which is % be under the Labour Departmens. I.
bope Hondureble Minister would be able to tell us what were the difficul-
ties in nob giving eflect to these recommendations and as to when it will be
:nn!hlefmmhm these institutions to be started. I we do not take
me l:. Mlookb::g uii‘lih: all the facilities wh.irch“e:iut it is like %
we be in this important respect. not want to take the
Mdmmudpvhbbmyﬁmhlhbhmehmﬁ.“lw‘
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to finish before you ring the bell, Sir. All that I would like to wait for is an
answer from the Honourable Minister telling us that these Reports have been
fully considered that the recommendations contained there in are to be given
effect to and that in the near future we will have established all these institu-
tions, both those on a lower as well as the higher standard.

There is one thing more. I would like to tell the Honourable Minister that
the Province from which 1 come, namely the Central Provinces an:i'_Bersr._ is
regarded as a specially backward Province, especially in regard to offering
facilities of education. The people of C. P. and Berar are in need 4! technical
Central Provinces wherever my friends of the south are hoping to shift " the
instigutions. I would be granted to the Central Government on behalf of the
very capital of India,—if it were to consider this favourably and establish a
Fclytechnical Institute in my Province of Berar.

ghrimati Hansa Mehta: Mr. Chairman, Sir, the‘object of my out is to
raise the question of policy with regard to the distribution of grants to the
Univernities. There is a feeling that wh!™ some of the Universities get lmns_h
grants there are others, equally deserving, which get nothing at sll. It is
necessary to have some basis for the distribution of grants. Government have
reconstituted the University Grants Commiftee and their scope also is
extended to cover the work of all Universities. But they have not clarified
whether this Committee is to distribute the grants on the same basis on which
they are distributing the grants to Central Universities and unless this is done
it will be difficult for this Committee to function well. The point at issue is
whether any distinction should be made between the Central Universities and
the other Universitirs as far as the distribution of grants is concerned. My
point is that there should be no distinction in this matter. It is true thab
education is a provincial subject. But the provincial revenues are mostly
spent on primary education and secondary education, and the Universities get
very meagre grants from Provincial Governments. It is therefore necessary
for the Centre to help these Universities if at all we wish tq keep up the
high standard that they have so far maintained. Besides that{” a Provinoce
which bss more than one University within ite boundaries will find it extreme-
ly difficult to belp substantially all the Universities within its jurisdiction.
That ia another reuson why the Centre should come to the help of the Pro-
vinces There will be many more Universities in the future. ‘Today there are
twentyone altogether including Mysore, Travancore and Hyderabad. But in
the near future Provinces may have more than one University. In a vast country
like India this number is not very large. In America there are a number of
Universities and if we wish to spread education we shall slso have to have a
number of Universities; and it will be for the Centre to come to the help of
these L.'mvemtwc. Besides that, our education has to expand pccording to
our natinnal needs; and our national needs are considerable. The burden of
this expansion will fall on the Universities. It will therefore be for the
Centre to come to the help of these Universities. I know that the Centre do
wish to help the Univenitieq_; which help in their dévelopment schmes. But
I also wish the Centre to give them general grants—pot meroly grants for
specifio purposes. With that view I have brought this cut.

There is also another point which I wish to raise at this stage ®nd that is
with :egard to the two Central Universities, namely the Benares Hindu Uni-
versity and the Aligath Muslim University. I think the timhe has come when
we shonld change the riames of these two Universities. They. ean no longer
be called Hindu Uuniversity and Muslim University. A Uuiversity can specia-
lise in, say, Hindu culture or Islamic culture; but for that n it -sheuld
not be enlhd'ﬂl ;nl:;ndu mﬂy .il;ﬂ;mfguﬂiThe University. I hope that Gov-
ernment in legi ‘ ) ' nomenclature of tb >
Universities. 8ir, I move my cut motion. . . ;se :wo;
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ghrimati @. Durgabai: Mr. Chairman, the object of my cut is to discuss
the polisy of sdmission of students on osste and communal bases. My
Honoursble ipiend M, Mehta has covered many umnportsnt poiuts which the
Educstion Ministry ought to besr in mind in .gigxmuh_'ahonofthmdl
importans subject. Education is the foundation of oitizenship. The fact that
buge masses of our people are denied this elementary right makes the task of
our Educetion Ministe: very difficult. Viewed purely from this background of
vast illiterascy prevailing in our country, the aljotment made in the budget looks
bopelessly small. Sometime ago the Honoursble the Education Minister made
88 snnouncement in favour of conscription—eonserfption of University men and
women—t0 serve ss teachers before their degree gre recognized. Today un-
fotunatcly our circumstances are such that we have to give precedence to
consoription nf men to strengthen home-guards.

| will now pass to the pubject matter of my cut motion. My Honourable
friends from the north can realize the borror of only one phase of communs-
lism. 1t I am tted to say so, the ‘All-India Congress Committee which
has recently s war on communalism hss only this one phase in its
mind, namely, the Hinu-Muslim problem. There is a greater monster in
thas part of the country which I bave the honour to re t, that is, the
Brahman Non-Brahman problem. 8ir, I very much dislike to talk about this,
bus it is not only & matter aflecting the distribution o!'g::omy. that is one
community getting mcre representation in the servioes the other commu-
nity. Bir, I do not really mind if people bolongu:g. to one community get
more ration of foodstufls than peopls bjunqinﬁb other community. Bus,
8ir, as I have already said, in my province law recognizes patronage in the
matter of the admission of students to the universities. Merit does not count,
but community counts. Beats in arts, science, engineering, technology and
other such col are allotted community-wisé and heads of institutions are
directed by law t0 overlook meris.

Bhri 0. Subramaniam (Mudras: General): On a point of order, Sir.  Are
we In order in discussing shis poins, which is really a provincial matter, becauss
that government is not re fed here to answer these points. I do not know
whether we will be in order in discussing & subject which ia purely provincisl
on the floor of this House.

Shrima¥ Q. : There s & Grant bere under Demand No. 50 A. 3.
Destiands to other Universities and non-Government Arte ,—and for
this & sum of Ra. 16,56,000 is allotted. Therefore the object, as I bave already
stated. of my cul motion is to criticize the policy of the Centre giving grante
%o universities which are still purauing the fol'uy of communalism in the
matter of admission of students. Therefeore I am abeolutely within my rights
when T am criticizing this policy. Right to edud¥®sn, Sir, as I have already
said, it one of the moat important and fundamental rights. Now if you, Sir. do
not perm:t the free enjoyment of this right, then T should venture to say that it is
nat worth the paper on which it is written. I earnestly implore the ourable
the Fducation Mipiste: not to ignore or brush it aside, and aleo resort %o the
common srguminé that this is a matter under the jurisdiction of the provingial

vernment. I ask when a fundamental right like this is trampled upon, is

nod the duty of the Central Government o step in mddoeaitnotnmou
this government if this government keeps dumb or mum or indifferent?
. De.P. 8 Duhmukh: Was it not because of the dominasion of a perticular
community that this law was passed?
e, : The Honourdble Member should not interfere in the debate
in this manner. which is more in the nature of an argument than & guesticn.

Shrimal @. Durgadal: Sir, this Parliament bas s right o demend an
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Shrima G. Durgabal: I realise that economically backward communitiss
do require enocouragement, but that can be given in other forms. Under the
guise of giving encouragement to beckward communities, one section or one

of the community should not be deprived of this elementary right. S8ir,
pains me very much to talk like this, bub I should be failing in my duty if
I am not ocourageous enough to speak about our own”weaknesses. Sir, I
request the Honourable Minister to enquire forthwith into these charges and
set them right if they are found true. I say that this enquiry would serve a
double purpose—it serves us in seeing that the education grants voted in this
Housa are not ill- ¢: also it helps us to gather material for the use of the
Constituent Assembly which is shortly meeting to pass the Constitution.

Bir, therw is one point more. The right to equal facilities for education is
the mcst important among fundamental rights. The information which [ am
requesting the Honourable Minister to gather by the enquiry would help us and
the Constituent Assembly to tighten up this fundamental right which is laid
in the Constitution.

There is another point which I want to emphasize in this connection. We
are building up & secular state. Theocrscy or religion, caste or community
or sect has sbsolutely no place. The universities and educational institutions
of India have a vital role bo play at this fime in the future building up of this
secular state. 'Therefore, Sir, great care should be taken to see that any
university that still retains this policy of communalism does not get the benefid
o' these grants. My Honourable fricnd Mrs, Hansa Mehta has advoented that
the grants should bn given to all universities and the Centre should help to see
that the unjversities in the provinces also get the grants. But I ask the
Honourable Minister to see that before a grant is givem to a particular univer-
sity, he should make sure that the benefit of such a grant does not go to any
university which follows, either directly or indirectly, the policy of communalism
ic the manner I have explained. Bir, I move.

Mr. Frank R. Anthony: Mr. Chairman, Sir, I have moved my cut motion to
discuss the need of s uniform language policy because I feel very strongly that
the Centre must now adopt a very definite role not only in gizing advice aor
guidance to the provinces, but, if necessury, a very specific directive in order
to secure uniformity in the matter of linguistic policies. The country is so
vast, our language problems are so complex, that in this particular fluid and
formative period I feel that the Centre dare not look on. If the Centre looks
on and allow linguistic policies to develop in their own haphazard and un-
planued way, then my own feeling is that inevitably sooner or later—perhaps
socner—we will reach a state of linguistio chaos in tiil country. And if chaos
supervenes, it will be too late to retrace our footsteps, it will be too late to
undo the harm because it will then be like trying to unscramble an scrambled
:g, I feel, Sir, very definifely that in this particular matter the Centre

uld lay down a uniform plan for the evolution of our national language,
and thut in that uniform plan, in that oversll picture of uniform evolution.
we should slso find an appropriste place for the respective provincial languages.

1 know, Bir, that the problem is not an easy one. On the other hand it
is » supremely dificult problem, but I feel that it is as vital as it is diffi-
cult. And it is 8 problem which requires the maximum not only of vision bu$
of coursge. I feel that in dealing with this problem the Central Governmens
may come up j many susceptibilities, nof the least being provincial
susceptibilities. If necessary, in the interests of the oountry, these provineial
and hnﬁm'be susceplibilities. bowever delicate, must be faced and overcome.
Id is, Bir, natural and inevitable that Indis must and will develop her own
national . It is likely, more than likely, that Hindi will be that
language. name does noé matter; to my mind whether we csll it Hindi
or Hindustani it does not matter, but what does matter is that the approach
should be both liberal and statesmanlike. I for one cannot understand the
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ressou for sggressive, intolerant, narrow policies in the matter of our national
musgu. No one is going to take away India's independence. As I have
said, we will and niust evolve our nalional , but it must be by an
evolytionary and nqt by s revolutionsry process. se persons who dre over
impatient, who sre overzeslous, who seek™to impose by revolutionary methods
s national langusge on this country, will stultify their own purpose.

I ask those people who are overimpatient in this matter to remember that
only te. crores out of a total population of thirty crores, are Hindi-speaking.
Not only statesmanship but commonsense should prompt the Hindi-speaking

ple to insish on an evolutionary programme in this matter. It is only in
that way, Sir, by planning in an evolutionary, libersl and statesmanlike way,
that wo can ultimately bring in and embrace the other two-thirds of the popula-
tion. ltilanll‘f lﬁﬂ*l that we can ultimstely ensure the growth of a

in
heanlthy nutional lunguage, that we can ensure the emergence of a real lingus
franca,

That is why, Sir, I fail completely to understand aggressive and infolerant
ltnguistio policies. 1 know that I am perhaps touching & raw spot in chis
mattor, but 1 was very distressed—some friends here may say that I am
unjust—but to be quite frank. 1 was more than disappointed—there are many
who nyree with ma—I was more than disappointed with what I regard as ‘the

oipitate linguistic Elioiu of certain Provinoes such as the United Provinces.
naw nothing but the very highest regard for ite very capable Premier. a
man of tremendous stature, and yet the polioy of that Province in changing
overnight its officiai language, has been definitely misunderstood apart from the
Barmu that it has done to the minoritiea. The minorities for no fault of their
own have, becanse of past policies when life in that Province hid a bins in
favour of Urdu, had to leam Urdu; overnight Hindi in the Dewnagri script has
been inade the official language. In eflecs, the minorities bave been blacked
oud overnight from all opportunities of Bervice in the U.P.

That is nos the only consequencd. The worst cousequence is whas I regard -
a8 thy repercussions to this precipitate language policy in the U.P. They
may not ised, they may not be admitted, as repercussions, but what
e hapmium? Bengal has already plumped for Bengali aa ths
official | . It ia also likely to make Bengali the medium of instruction
in the University. My friends from the Bouth tell me quite plainly. without
il eral. procipitate. Loguawe. poney oo e Botthe ¥ oecenmars semeet"eR

. previp is on i f
break away fromn tho I?dhn Ulﬂ:’.‘ ' ~

Prot. X. G, Ranga: What is it you are saying?

Mr. Frank R. Anthony: Many people have told me this, and that is why
] am arguing. I am pleading for & liberal stateasmanlike sttitude in this
matter  Tey years, twenty years or even {hirtv years in the matier of a
planned evolutiog of cur national language is not going to place any worious
obstacle in the way of national progress, Ten or twenty  years are but g
moment i the W of o nation. But 1 recipitate linguistie policiea on the part
of certain sections. on the part of certain cen, are provoking retaliatory
linguiatic measures in athor Pmvinces. What is happeniig” Somé of wmy
frieade hev mav not agree with me. but these precipifate linguistic policies or
definitely mmhing'nnd emphisising the ory ror linguistic ‘provinces. I am
one of those*who believe that if this ory is conceded it will do untold harm -
to the country. I refuse to believe that once Indis is divided up into water-
Sight linguistic and cultural .compartments, she can ever achieve ber goal of
;::u! common nstonality, that Indis cin aver achieve real uational integra-
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Signs of that, Sir, are not wanting. Wher 1 visited Bengal*recently 1 ‘vus
told by Punjabis who have been uprooted from the Punjab, **We have lost our
bome in the Punjab, we felt we had found a home in Bengal. Now we have
been severely disillusioned. By this ory of Bengal for Bengalis, this insistence
on Bengali as the official language, this insistence on Bengali ag the medium
of- instruction by all this insistence we Punjabis are being made to feel as
sliens and strangers.”” When I broached this matter to some of my Bengali
friends, one said, ““We Bengalis are comparatively liberal; in Bibar we are
not only insulted but assaulted:"’ (Interruption). I have .not got miuch time.

. RN R

8ir, where is all this going to lead to? The signs are that these precipitate
licguistic policies are provoking a new form of communalism, a new and a more
dangerous form of communalism. (Interruption). My friends may not recog-
nide it as Provincial and linguistic communalism. We have sgen and experi-
enced the bitterness of religious communalism. We are quite rightly in a state
of revulsion against what we regard as religious communalism. But in its
place today raising their heads ere provincial and linguistic ecommunalisms.
And to my mind they will do infinitely more damage, they will be greater
sources of evil than religious eommunalism. Because once provincial ecommu-
nalism, which is on the maroh today, is fostered by linguistic communalism,
then inevitably, Bir, I can see this country nobt marching towards its goal of
national integration, 1 can see this country disintegrating from top to bottom
int> water-tight linguistio,” oultural and political enciaves.

That is t®% danger, as I see it, Bir, in allowing the differen$ Provinces %o
piough lonely and unreal and unrelated linguistic furrows. I make an earnest
appeal to the Honourable Minister in.charge and to the Central Government $o
lay down some uniform plsn in this matter. Let wus be guided, Bir, by the
example of other countries which have had to face this problem of a multipli-
city of Janguages. What has happened in America? America did not allow ite
different States, its different blocks to pursue their own liguistic politles; it
did not allow States with & predominance of Germans to set up German as
the official language in that particular State; it did not aHow-g State with a
predominance of Italisns to establish Italian as the official language. No, 8if;
while respecting the culture and the language of the different cultural groups,
a$ the same time it evol¥ed and implemented in & liberal way an overall poliey
ealculated to evolve a real national language. I ask the Central Governmen$
tos do preecisely the same thing in India. ‘It is a task requiring both vigicn and
courage. Unless we set ourselves with urgency and.courage in this tagk, repu-
diating if necessary the susceptibilities 'ofervincen, we cannot achieve resl
unitv. Sir, I am amused sometimes by the element of irony  and | hypocrisy
in the spectacle of some persons who, while they are violent opponents of
rcligious communalism, are equally greab exponents of provincial and
linguistic communalism. .

. T will end on shis note, Bir. I will ask the Government and the Minister
in eharge to teke immediate and active measures ' to implement: a uniform
scheme for the evolution of a national language. 8ir, I move:

Mr. Ohairman: The Honoursble Maulana Saheb.

Pandit Hirdsy Wath Xangra (U.P.: General): Is there to be no discussion
on this question? _ .

Mr. Ohatrman: Yes, I have called on the Honourable Maulgna Saheb to
Pandit Hirday Nath Kungru: It means that the discussion will be over as

goon as the Movers of the various cut motions have spoken, und no firther
discussion shal! be allowed.

Mr. Chairman: That was the arrangement. There is no more time.

‘



I"?

1940 CONBTITURNY ASSEMBLY OF I1¥DIA (LBOISLATIVE) [llTE Maxcm 1948

Pasdit Mirday Wath Kunsrs: I do nob know what is means by ‘‘This was
the arrangement’’. It may have been the arrangement made by the Congress
Party. You cannot force it on everybody bere. I do hope that it will not be
sttempted to do that day after day. This is a very important question and to
nsk those people who are not members of the Congress to keep quict un so
importans an occasion is nol falr.

An Honourable Member: The member who spoke last was not s member of
the Congress Party

My. Ohatrman: The Honourable Speaker has already pointed out that the
sumber of cus motions is very large and the time allotted is not so adequate
snd therefore it may be difficult for other Honourable Members to participate
in the debate. Aococording to agreement we had to confine the whole discus-
sion to vbe and & quarter hours. Aecording to that agreement we are prooshd-
ing. The te Maulans Ssheb.
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tral Universities and there should be no distinction, that is whes I said.
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The Fouourable Maulana Abul Kalam Asad (Minister for Education). Sir.
general complaints bave been made about the shortage of time. [ share thn
view. The allotted time, however, cannot be changed and I shall try to have
nway say within the time permitted. For the iuformation of Honourable Mem-
bers. T have bad a *statement circulsted which wi'l give them an idea of the
complete picture of the work before the Ministry of Education and they cem

have an idea of the progress than can be possible with the help of the grants
provided in the Budget for the new year.

Tha first cut motion relates to an important matter namely Adult Education.
In thia connectian I tully agree with the object of my Honourable friend. There
is no doubt that the problem of adult education is as important as that of child
education. The adult education has far grester aims than maerely fesching

*Priated as Appendiz %o the dug's debate.
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adults how to read snd write. 1t is our duty to impart to adults au  edueation
which should develop their thinking faculty so that they are enlightencd and
enabled to take due mterest jn the atfurs of u democratic state and society. lu
no walk of our nutional life cun we progress without the considered and judicious
couperavion of unlhions ol our counurymen. Anyhow no body would deny the
extrewe importance of thus work. What we have to see is how best this work cun
be sccomplshed in the shortest time.

T'he report submitted by the Central Advisory Board in the your 1944 coutuined
also a scheme tor adult education. But tlns scheme could not be enforced. 1o
was ufter the last generul elections, when the Congress Ministries were reestab-
lished in the provinces, thut attention was puid to this thing. Work was taken
w bgnd but on too small a scale to meet the demands of the day. After my
asswnption of oftice as liducution Miuuster lusy year the first task thut confronted
me wus the Basic Kducation and Adult Education schemes. But the political
condition of our country st that time was such that no time could be spared for
astending to the task of education. Goverument was over heud and eurs eugrossed
with other affsirs, 1 wanted to couvene u meeting of the provincial education
wministery and representatives of the Universities. - Twice s date wus fixed but
every time it bud to be postponed because conditions at that time made it
impossible for men to assemble for & conference. Opportunity offered itself ut
last, sud in Juuuary wmeetings of the Educutional Conference und the Central
Advisory Cownittee were held. 1 placed before them u new scheme for Aduit
Educationa; and you know that it was approved by both oi these bodies. The
report of the sub-comiuittee uppointed tor this purpose by the Standing Cow-
wmuftee of the Central Advisory Board wus presented snd accepted with some
woditicatiops. Our scheme 1s ready now. Its one branch conocerns literary educa-
tion and the other with the develupment ot mental fuculties. The lutter provides
besides oral lectures the media of radio, filns and modern methods of open uir
dramas. Efforts are being made to secure the best equipmrent. For this very
reason this year money hus been earmurked for a film librury. Production of
educational tilms is being undertaken. A separate section hus been started under
the ministry for the purpose of helping in the preparation of necessury literuture,
The sub-cominittee appointed by the Advisory Board had stressed the inclusion
of certain amount of technical education in this scheme because a majority of
“the adulte receiving education under this scheme would be connected with some
profcssion or art. This suggestion has therefore also been incorporated in the
scheme. Upinions of the provincijal Governments have been invited in this con-
vection. We intend to introduce this scheme in such a way as shuuld enable
the schools of Basic Education to become centres of all activities of the Adult

Education as well. In this way we wunt to create & new intellectual atmosphere
in this oountry.

8o far 1 have told you the story of Adult Education. But mere paper
scheme does not do. It requires material and for material the question of money
oomes first. The House is familiar with the attitude the Central Government
bave hitherto been adopting in this connection. Government proceeds upto &
certain point beyond which it cannot proceed. I wish we could cross these old
limits and move along new lines.

I wanted to have double the present grant but due to the emphasis laid by the
Ministry of Finance on our limitations for the year 1 had to content myself with
it. The political conditions and especially the misfortunes of the Punjab, have
suddenly burdened the finances of the Central Governtnent; and due to this we
bave been forced to proceed slowly. Nevertheless I admit that other things can
afiord to wait but not education. It is necessary that somehow or other provision
for money for this work must be made. This was also one of the fundamental

questions which were raised jn the Educatipna] Conference which met og the
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16tb Jsnuary. The Conference has sppointed s committes to go into this
question and to make ite recotnrnendation. I hope ernment will receive
their recommendation by June and we will be able to arrange sufficient funds for
carrying out essential schemes of education. .

In moving the second cut motion the Honourable Shri Deshmukh has drawn
tho attention of UGovermunent to the necessity for technical education. I may
sssurv him that Government have been doing everything possible in this con-
nection end in our plan for the next year's Budget we have tried to move quickly.
If the Honoursble Members had glanced through the statement circulated to
them, this cut-motion would probably have not been necessary. 1 will briefly
toll to the House what has been done in this connection.

(1) The Government of lndia have decided to open four Higher Techniosl
Institutions on the wodel of American lunstitutes: of these two will be located
near wbout Caloutta and Bombay snd work has to be started stonce. Froin the
files 1 find that this matter has been under consideration for the last two years;
but so far neither any sito has been selscted nor any progress mede in pushing
through the work. 1 tried to remedy this state of affairs, and to enforce the
scliems as soon as possible. The site has now been selected and arrangements
for the staff are being made. Each of the four institutes would cost Re. three
crores as capital expenditure snd rupees forty four lace ss recurring expenditure
and will provide for the training of 8,000 studenta—2,000 Under gradustes and
1,000 Fost-graduates. The whole scheme is expected to be completed within
two or threo years,

(2) Four years’ devclopment plan for the Indian Institute of Science
Blnc:dbu. has been sanctioned, and the power engineering departruent is being
opened,

_ () Three yeurs' development plan for the Delhi Polytechnic bas been sane-
tioned and the work is being started.

_(4) Tho All India Gouncil for Technical Education recommended to give from
the Centre a grunt to the existing technical institutions in the ocountry.
Accordingly the grant has been sanctioned for five years aud it is being given.

(5) The Houve might bo aware of the fact that an Overseas Scholarship schema,
was passed by tho Contral Government in 1944 and scholars from India were
being sout abroad for training. When the new Governinent assumed office it was
fels that this schemo was vot followed properly. Therefore the first thing was
to try to raise tho status of the existing institutions to a level 0 as to train
students with much higher qualifications, and then to deternine according to the
plan the subjects for the study of which scholars should be sent abroad and then
to grant scholarship for those subjects only. Accordingly with this object in view
& committee called the Scientific Man Power Committee was set up, to investi-
§ote into tho country’s immediate scientific requirements and to prepare a plan
bow arrangements tan best be made 1o carry ous these requirements earlier. g‘h.
commitées ia still functioning. It has submitted its interim report and Govern-
ment gave their immediate attention %o it and have scoepted most of its recom-
md-uom.. The recommendations stressed the need for giving fresh grants to
the country's univervities and institutions to enable them to augment their resour-
Oes for imparting educational facilities in scientific and technical subjects. We

have started giviu ts from this , and allotment of funds been
for the three L'onganhenitiu. yedr. o ° hee made

(6) In addition to these activities of the Central Government the techmical
education work is alsn being geaerally actelerated in all the provinces. The
Oantral Government have this year given handsome smounts to the Provincial
Hovemments to anable them to i their developmnens echemes quickly.
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Amly::

29 Junior Techrioal institutions are being recrganised, and their scope af
instructions is being enlarged.

4 Technical High Schoals are being opened;

11 Benior Technical Institutions;

140 Junior Technioal Schools; .

88 Technical High Schools;

18 Polytechnics;

, 4 BSenior Technical Institutions, will soon begin #o fugction.

These statiotics relate to the general Post War Development Plan.

In moving the third cut motion, the Honourable Mrs. Mehta has drawn our
attention to the fact that no rules have yet been prescribed for grants to the
universities. And it is necessary that the Central Government should elucidate
its policy in this respect. I feel that no such question arises. The practice
followed by the previous Government was to give grants to the three Central
Universities only and with & view to give these grants a committee called the
University Grants Committee was constituted. The present Government felt
that if it was desired to raise the standard of education of the entire country to
the same level, then the scope of Central Government's help should nobt be
confined to the three Universities only. It should be further expanded. In
other words we should open its doors for the distribution of grants to other
Universities also. With this object the University Grants Committee was con-
stituted de novo and its terms of reference have been framed in such a manner
80 as to fullv conform to this new policy. All the applications which are now
received by the Ministry will be passed on to the University Grants Committee.
The Government will carefully consider over the recommendatiens gade by the
Committee in this respect.

Shrimati Hansa Mehta: It is true that I mentioned in my speech also tha¥
the scope of the Grants Committee is extending, but on what basis are we to
give grants to other Universities. Tt should be on the same basis as the Central
Universities and there should be no distinction, that is what I said.

. The Honourable Maulana Abul Kalam Aszad: Honoursble Mrs. Hansa Mehta
is one of the members of this Committee and she has every opportunity to discuss
this matter in the Committee. I cannot say why she thought it necessary to
move & cut motion to discuss this point. -

Bhe has also referred in her speech to the existence of communal institutions
and has stressed the point as to why the word ‘Hindu’ and ‘Muslim’ should af
all be associated with the names of Benares and Aligarh Universities ? T fully
agree with the views expressed by her. I do not only agree but I welcome this
idea. I extend s hearty welcome to this. No one else than myself “will be
happier if the words ‘Hindu' and ‘Muslim’ are eliminated from the names of
these two Universities. But it is clear that legislation establishing these
Universities was passed by this House and until the Acts are amended we cannot
make any change.

An Honoursbls Member: Why can't you amend the Act? .

The Government are also in full agreement with the point stressed by Shrimati
any Honourable Member of the House can move for an amendment of ths Act.
In any case this change must be made.

The Government are also in full agreemen? with the point stressed by Shrimati
G. Durga Bai. Nothing can retard more the growth of our national life than
the encouragement of ‘eommunity? ‘religion’ and ‘caste’ in the educational
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chemmd&hdngdlmhﬁmiuﬁouuwuldupmumdmd ls from
tﬁcoﬂm. hen we oppose this, it is not our intention that the classes
should not be provided with facilities for advancement. On the contrary shey
should be helped in every walk of life and there is no doubt education is the
high-road for their advancement. If they have been left behind in the sphere
of progress it is not their fault. The society is to be blamed for this. It is
sll the more necessary therefore that the soclety which has not uptil now placed
them on an equal footing, should help in their advancement. Take the case of
our Harijan brethren. If seats can be reserved for them in some institutions
it does not mean thst they are accorded discriminatory treatment over other
classes, The reason is that if such a course is not adopted there is danger tha$
they would be lost and will not be able to receive the benefit of education
according to their share. The Government quite agree with the view that there
should be no distinction of caste or creed in the sphere of education and whatever

licy the Government and universities of the provinces have so far followed in
this respect they should now ulog:'tha national policy of the Central Govern-
ment, e Honourable Member in particular referred to the Madras Gov-
ernment, but 1 cannot say what is the actual position there. I shall find out
from the Madras Government and will invite their attention to this point

The Iast motion was moved by the Honourable Mr. Frank Anthony, pointing
out that the Government should have a uniform policy regarding language. If
any change has to be introduced it should be done slowly and gradually after
full consideration. The change from English to an Indisn language should not
be sudden as this will disturb the standard of educstion and will resul in
harassment to people. 1 can assure the Honourable Member that this is the
poliny of the Government who have advised the Provincial Governments to move
cautioualy and alowly in this matter. It must be known to the Honoursble
Members that 1 was first to raise my voice and wam the people ngainst taking
hasty stepr and to move slowly. In my convocation ndﬁs at the Patna
University T firat cxpressed my view that we should subatitute the language
in tha course of five yeare and though we should =start the process now the
Fnglish language should continue for five yvears. Thir opinion applies not only -
to matters of rduoation but also to matters of administration. Later on in the
month of Janunry whan the Central Advisory Board and the Fducational Con-
frrence mot [ placed the same view hefore them and laid emphasis on the
point that Finglish should be replaced gradually and after due conslderstion. 1
am giad the Central Advisary rd and the Edueational Conference both
agreed to thin view. and T can sax with confidenca that the general policy of
the Governmept in this connection will he as was indicated by me. Thus the
Central Gorernment have, so far as they are concerned, laid down a definite and
olear polier on this subject and as medium of instruction English will be
replaced hy nne or more Indian languages. We do not want a sudden change
but tha change should he effected step by step. Our plan is thad this should be
necamplished in five vears and in such 8 manner that in the sixth vear the need
for Fnglish should vanish,

To put it succinct'y the Gavernment policy oan be described as follows:

(1) |a far »s the nrimare and secondary stage js concerned i€ has been decided
‘hat the medium of instruction will he the mother tongue, and thia is being put
intn practice he all the pmvinces:

N for the Tniversite atage it han been decided that Englich ean not continae
ne the medinm of instriotion but fhia change we should bring about in five years
20 that in the sixth vear Fnglish will be fully replaced.
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This is then the policy of the Government on the language question and the
representatives of the provinces who came fo attend the Educational Conference
also agreed to it. It is, therefore, not correct tp say that the Government have
no uniform policy in this matter. :

Mr. R. K. Sidhva: With your permission I went to ask one question and
nvite the Honourable Minister's attention to page 102 of the Budget Demand.
In this a sum of Rs. 24,500 has been provided for Churches. In respect to this
Government has stated that no grant would be given in future and I want to
know why is this being continued ?

. The Honourable Maulana Abul Kalam Azad: I cannot answer this at the
mament because the details of this item are not before me. I can only say that
this amount is being given to Churches since previous years and it is related
to a separate fund.

Shri R. R. Diwakar: Sir, The question about the future national language in
the Universities has not been answered.

The Honourable Maulana Abul Kalam Asad: No reply has been given to it
because no decision has been taken about it so far., As I have already said it
hag been decided that the medium of instruction even in the University will be
the national language. But we have not decided yet whether we are going to
have one or more national languages. The All India Educational Conference
which | convened in January last has appointed a Committee to go into this
matter and we are awaiting the recommendations of this Committee.

The Honourable Member has specially mentioned the U. P. Government. I
cannot say what exactly his point is? In November last I-gaw a press report
to the effect that the U.P. Government will stop printing the U.P. Government
Gazette in English from the new year. I immediately wrote a letter to the
U.P. Premier suggesting that it will not be proper to do away with English so
suddenly. In hia reply to my letter he assured me that his Government was
not in favour of making sudden changes and that he fully concurred in my opinion
expressed in my address at the Patna Universitv. Now I am aware that the
U.P. Government (azetta is still being published in English as usval.

8hri X, Santhanam: May I enquire from Maulana Sahib whether the English
translation of the Persian-couplet appearing in hix English statement is correet ?

The Honourable Maulana Abul Kalam Azad: The translation is not incorrect
but I had bhetter explain the meaning fully. The poet. savs:

ountilly fiaipald g oMys o

*'Thou desirest wine? and not only wine but wine that is good and strong, and not only
good and strong but in abundance?!

Then the post says: forget not ye, thou art making thess requests to s petty wine
dealer (s Kalal). He is not the wine server of paradise who can give yom, what you want.”

T will also tell the House that it is welcome to make as many requests 8 it
pleases regarding matters educational and I will we'come all such requests buf
it should nat foreet that T am only a Minister of Fducation and not an Officer-
in-charge of paradise, nor have T a magician’s hasket with me to produce a
full grown tree at a moment’s noﬁce.,; '
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shri B. R. Diwakar: Sir, I beg leave of the House to withdraw my ocut
motion.

Mz, Ohairman: Has the Hohourable Member leave of the House to with-
draw?

The cut motion was, by leave of the Asseribly, withdrawn.
Dr. P. 8. Deghmukh: Bir, I beg leave of the House to withdraw my eut

Mr. Obstrman: Has the Honourable Member leave of the House to with-
draw?

The cut motion was, by leave of the Assembly, withdrawn. .
Shrimati Hanse Mehta: Sir, I beg leave of the Houss o withdraw my eub
motion.

Mr. Ohairman: Has the Honourable Member leave of the House to with-

draw ?

The cut motion was, by leave of the Assembly, withdrawn.

w&w: 8ir, I beg leave of the House ¥ withdraw my cul
motion,

i ‘;' Ohairman: Has the Honourable Member leave of the House to with-
mw

The cut motion was, by leave of the Assembly, withdrawn.

Mr. Frank R. Anthony: 8ir, T beg leave of the House to withdraw my cut
motion.

Mr. Chairman: Fas the Honourable Member leave of the House to with-
draw?
The out motion waa, by leave of the Assembly, withdrawn.

Mr, Chatrman: The question is:

"That a snm not exceeding Ra. 1705000 be granted to the Governor-General to defray
the charges which will come in conrse of paviment doring the year ending the 3lst day of
March. 1049, in respoct of ‘Ministry of Works, Miges and Power'.”

The motion was adopted.
Mr. Chairman: The question is:
“That a sum not exceeding Ra. 86,31.000 be granted to the Uovernor-General to deiray

the charres which will come in course of payment during the year ending the 3lst day of
March, 1049, in respect of ‘Ministry of Bducation’.’’

The motion was adopted.
Mr. Chalrman: The question is:

*That a sum not ¢ treeding Re. 86,31.000 be granted to the Governor-Genersl to defrsy
the charges which wisl come in ~marse uf payment during the year endiug the 3lst day of
March, 1080, in respact of Education'.'’

The motion was adopted.

The Assembly then odiourmed till ¢ Quartor S0 Eleven >f the Clook
Friday. the 12th Neroh, 1948, / »
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BrarsmMEnT OF Poliox By THE HoNouraABLE MNieTed rur  LLDUCATIUN N
CUNNECTION WIlH THE Cui-MULIUNS ON LHE LULGELY LRUPUSALS rOK 4VED-
4% AS CLRCULATED Tu HUNUULRABLE MEMBERS,

=v*] feer Wt giving a geacral outune of the Government's  educationusl
policy 15 necessary 1 view ol wue fuch UL WS 18 LWhe ubst DUdget wr u lui
Judr Of lree and independent ildla. L ww, WErelors, aviudid Oi vlis Lutusiuil
W place betore e iavuourabie Mellbers o Budlelledt LOL Quiy Ol scleuies wu
Dave In hand and the moueys wvoived 1w thelr execullon, DUE Ws0 o D.ue-pring

Ol VW' Luture educationu euluce,

2, When the National Government wus formed in Augusy 1947, it eutered
intw a herituge WUICD Was Durdeted Wwitd luauy elcuinbecalees.  ‘luere wus
Do cledn Blive O Wrike upon DUt & Pulunpser O WLICL W8S Bcruwied  tue
mmarks of generavions of scribes wuo usu each his owl mode und spyie. ror
LoV yewrs, uers had been ln whls lund u goverluuent inupossd roll uuuve Wil
wn atutude, & Wwaditlon abd o mwethod oL WOork wiuch wus lalgery taden. lne
urst task ol the Nabtional Uovernineut wus, therefors, to avold vung swu.dowed
up by the pust. 10 Was eusy W lull U1 Le  Wibh  eXisbuy lhuoucies  sud
take the line of least resistance. I'he Nationwl Goverulusugy resiswed  that
temptation and sought to create new traditiouns, & uew poiut of view aud &
new attitude towurds our problems und tueir solution. L do nut say thug the
slate has been wiped clean, tor the work ot generallons calliOl be swepl away
in & dny. INo entorts huve, however, been rpured for Lbe reoricutution of the
policy ot Government, and 1 hope that the House wil agree that success in a
iaurge measurc has been achievea, .

8. 1 ussumed charge of what wuas then the Depurtinent of Education on the
15th Junuury 1v47. My task was to survey tle schelues, sowe ol which were
arendy in operation, some jJust started and ovhers yut i the plannny svage.
These schewes were, however, all conceived ut a time when an a.deun Uovern-
ment was in the seat of power und L had to examne what mnodineations were
necessary in order to bring them into line with the spirit of the chuuged tume
and curcumstunces. 1 also conceived 1t as iy duty to updertuke new plans
in the educational field to enable us to reslise the objectives for which the
Indion people have been striving for the lust 60 yeurs or ore.

4. 1 need not dilate on the diftticulties which we have hud to face during
the last yoar. There was almost from the beginning politicul uncertainty
and the fate of the country hung in the baiance. Lhy Cabinet Mission s
plou was in the melting pot und soon after there emwerged the plan for a
division of the country into two States. In addition, there were, as every
member of the House is aware, internal stresses inside the Governwment itself
which made it impossible for us to functiou as a homogeneous Cabinet and
pull our iull weight in advancing the interests of India.

5. It is true that after the 15th of August, most of these uncertainties were
set at rest and the internal stresses within the Cabinet resolved. There were,
however, new and stupendous happenings begiuning with the Punjab upheavals
when for full three months the Government had to suspend and hold in
abeyauce almost all ite activities and gear the adminjstrative machinery to

one and one purpose alone, viz. the rescue of those unfortunate countrymen of
ours who had been involved in this terrific catastrophe,

6. In spite of all these distractions, the Governmens have spared no efforts
to advance the cause of education in the country. One thing which struck
my potice soon after I assumed charge was that even where the Government
had formulated well thought-out and beneficial schemes, the execution was
20 slow that no appreciable resulte could be expected unless the process was

(1065)
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uccoierated. 1 will give you one or two instances of the siowness of the
UurerLent Wwechuery wheu we tuk over charge. 1t was decided to establish
6 Leulrnl lustituve of kducution full two years ago and a budget provision of
1s, 22 lukis wus ssuclioned lor the purpose. lu s true that luck of buiding
walerid wus partly respousible for fauure to implement the plan, but in 1y
opiion, this 1s nov sulbeient justincation 10r Laving laed o bring the 1ustlitute
o extence. A pecessary, w start might Lave been wade nud the inetitute
Loused 10 u wuporary or tured building while its periuveny editice was being
vuustructed.

i. Agother ¢xumple w which 1 must draw your attentiva is the scheme of
basic cducution for the country. SBoth the Uenwrul und she  Provincial
uovernwents had agreed w put into efect ilnmediawly the first 5-year plan
ot the basic educatson scheme whion aimed st providing tree und compulsory
wannng o all citizens between the uges of 6 and 14. 1 ieey thuy the Centrally
Admimsiered Arcus sbould bave served as o model and even U there Were
deluys olsewhere, these ureay should lhave put the scheme into immediate
eHect. 1 regret to say that though huge nles of correspondence piled up
betweon the Centrul Government snd ghe Delhi Local Administrution, the
wourk did not start.

8. 1 uow vomv $0 schemes which Lad already started when 1 ussumed charge
but not in the spirit and menner that 1 considered necessury.  ‘Lhe scheme
ol uversves scholurships was oonceived in 1944 and n beginning wus made
during thut very year. This was u most important scheme uud should have
beun carrivd out aoccording w carefully thought out prans. We shouwld have
exwined what is the capacity of existiug wstitutions in ludis and how far
thcy can be quivkly expunded i order o meet our requitements. \Vhere
couditions in the cvuntry demaunded thut students must be sent ubroad, it
was neoessury thut great owre sud thought should be exercised in the choice
of schulurs and the institutions w which they were sent. \Yu should have
considered thet the exigencivs of war made oonditions extremely Jifeult in
both U.K. aud U. B. A, Even when war was over, 80 per cent, of the scuts
in most of heir universities und_technival institutions were reserved for their
owu ex-service persounel.  In “wdditton, there were great difficulties with
regurd to bousing and food for students who would go to the U. K. 1 am
afraid that these factors were not properly weighed, und a decision wus taken
to send 500 students ebroud every year. 1'wo batches had already gone and
the seloction of a third umost completed when | wssumed charge. 1 did
pot want to sfop this third butch from going ubroad but oonsidered that a
further surve) of the entire scheme was necessary. Aoomd‘a:sly 1 appointed
un Overseas Soholarship Commities which has already submi its report and
the Scientiic Manpower Committes which also has submitted an interim
repory. ln the light of their recommendations, new plans are being niade and
1 can indicate the general policy of Government. From now on, wore money
will be spent cn the expansion of Indian institutions and only in exoeptional
circumstapoey will sslecied candidates be sent for training abroad at Government
sxpanse.

¥

9. One of our biggest, and perhaps our most important scheme is the Basio
Education Scheme for universal oomsuhory education Important and
valuable work was done by the Central Advisory Board of Education under the
last Government. We could not, however, take their recommendations sa
they stood and felt that certain im t modifications were n
According to that plan, the full imp tation of the scheme would
40 yoars but people of India are pot prepared to wait for cven half that period.
I bave suid carlior that in my opinica the Centrally Administered Aress should
serve both as a pioaeer and & model, and accordingly 1 have set up the Delhi
Provincial Education Board, and I am taking steps to see that from the lst
of July this year, $be basic edusation plan sterts opersting in this sres.
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16. 1 ielt thas we should go ahead with the scheme in othor areas of lndia
as well. For this, however, it was necessary to get the fullesy ccoperation
from the Provinces and ‘the States. 1, therefore, proposed an All  India
Educationsl Conference und hud originaily mtended that this should meet in
Juns 1¥47. Poauitioal uncertainties compelled postponsment of this Conference
twice but ultimately it was held in January 1948. 1 suggested to the Con-
ference that instead of 40 years, we should aim at a target of five years for the
completion of the plan and in any case see that the plan is fully executed and
worked out within a period of ten years. 'The Conference agreed with me and
unanimousiy resolved that steps should be taken to bring this aubout. ‘'There
were the problems of trained teachers and finunce.. 'The Conference held
that while every effort must be made to incraase facuities for training teachers,
we cannot wait till a sufficient number of trained teachers are available but
must go abead with existing material in the country. 1t was therefore pro-

osed that there should be some kind of educational conscription for five years
uring which every literate man in the country would be expected to put in
a period of service as a teacher of the nation. Tho iinances involved are an
additional expenditure of about Rs. 24 orores per year for the naxt five yeurs.
The (‘onference suggested that a Committee should be uppointed to exumine
all available methods for meeting the financial requirements.

11. 1 bave referred to the Central Institute of Educaticn, the c¢stablishment
of which was approved two years ago. I decided thut we should not wait
because of shortage of building material but go ahead with the scheme with
whatever housing was available.  Accordingly, the Institute was started in
December 1947 and is housed partly in tents and parbly in a bungalow in the
Cavelry Lines. I am hoping that very soon the foundation-stone of  its
permanent buildings will be luid.

12. 1 will now briefly refer to the schemes for which funds ure needed during
the coming year.  You will find that the Tata Institufé of Science wus given
a grant of Rs. 3.5 lakhs non-recurring and Rs. 0.5 lukh recurring in  the year
1947-48.  Provision for an equal amount had been made during the coming
year.  Provision has also been made in the budget for 1943-49 for a library
of educutional and cultural films which wiil be used to carry cut the scheme of
adult education. = Without simultaneous drive for adult educaiion our schemes
for basic education for children of 6—14 years cannot he fully implemented.

18. Provision has also been mude for the establishment of & Nutionu)
Museu:n of Art, Archwology and Anihropology. Here the amounts provided
are less than what are required. The financial stringency compelled us to
slow down the rate of progress, but I trust that we will very soou be able to
go ahead with the programmes at full speed. '

14. You will find that provision has also been mada in the budget for help-
ing the universities in schemes of fundamental researcch. The importance of
such fundamental research need hardly be emphasized before so responsible a
body as this House. I may only add that with the same end in view, we
have also provided moneys for research in Higher Polymer Physics and
Chemistry at t-he Indian Association for the Cultivasion of Science, Calcutta,
and the establishment of a Power Engineering Department at the Indian
Institute of Beience, Bangalore.

15. Honourable Members are awarc that the Central Government have a
specinl responsibility for the development of the Central Universitice, and under
this head provision has been made both for implementation of the interim
scheme and the execution of the post-war development plans. '

16. I have referred earlier to the new policy of the Government to d
tacilities for training within the country itself instead of sending scholars :;r’:m.



mﬂi CONSTITURNT ASSEMBLY OF INIA (LEGISLATIVE) |[llTR Manca 1948

In pursusuce of that polioy, you will fuad in the budget provision for improve-
ment and development of existing technical institutions sccording fo  the
recommendat.ons of the Ail Indis Counc.! for Technicnl Ed::iam: . The ﬂ
important projects in this respect are the establishmieut Eustern and
Wwe Western Higber ‘lechnical Insttusions near Caloutte and Boiubay
respoctively. The site for the Eastern Hugher Technics! Lustitute has siready
besn spproved and the site for the Western Higher Technicul Lnstisute has
also bevu provisionally selected. A start has boen made in regard to the
recruitment of expert stafl and advertisements issued simultaneously in ladis,
U. K., und U.8.A, for recruvitment of 1 Director and ¥ Heads of 1'epartments
for the Eustern Institute. They will ulso be responsible fur the paunning work
for the Western Institute in the iuitial stages. Provisiun has vleo been madg
for the establishment of Regional Committees for the Ail India Couneil for
Techuical Fduocation.

17. There in todsy sn extreme” etuphasis on development of [fucilities for
suientific and industrial truining. 1, however, feel that u country like India
with its age-loug traditions can ignore the humanitics only sl the nsk of
joopardising ber ancient civilization and culture. Provigion hss, therefore.
beenn mude in the budget for the reorgunisation of the Muaris College  of
Hindustani Music, the establishment of s Central (ollega of Larnntak Musie
in South lndis and, moss importans ot uil, the establishment of o  Nutional
Cultural Trust. For the Magris College, n grant-in-sid of Ls. 1,435,000 was
sanctioned for the yoeur WM7-8 and un equivslent amount hus been provided
in thy next year's budget. Vor the Centrsl College of Karnatak Miusic an
umount of He. 4,25,000 bar been provided in tle budgei.  The establishiuent
of a National Cultural Trust with 8 Academies to cot.r for Arts, Architecture,
Letters, Musio, Drama and Dancing will serve to focus the artistic nnd cultura:
lifo of the nation in one common Centre.

18. Schowes have ulso been [ormuiated for the wstaulishinent of a Truining
(.iolll:ﬁa of Physioal Education angd u suin of Ba. 2,10,000 provided in the budget
for the purpose. Provision bus also been made for a Truining College for
Teachors in Dosnestio Boience in cooperation with the Lady Irwin  Uollege in
New Dolhi. Adminsion will be on an All-India basis with  provision  of
scholnrships as well a8 mnintenance in dessrving cases,

19. 1 havy referred cariier to the necessity o0 inoreasing facilities for train.
ing of teachers. The twou schemes of Training Colleg- for Physica! Fdueation
and for Danestic Secience wre meant W mect the requirements fromn one point
of view. For gencral training of teachers, in additive to the achemes already
roforred to, provision has been made for vxpanding tnuniug facilities at  the
Viswabharatt  Training in artx and crafts, dencing and music and o basic
education will be provided there.

W, Proviswor? hus abio been made for the establishinent of 3 Central Braille
Preas for the sarvioe of the blind.  There are severil «.ther schemes which had
to be either postponed or s'owed down because of financinl stringeney. I may
vefer to the p?oul for the establishment of a Centril Institute of Foreign
Langu . ith Iondia's expanding contacts with all countries of the world.
the for such an Institute is obvicus. A Centrul Buresu of Psychology
is also & pressing need but no pruvition could be made for it in uext year's
bhudget. The ‘matter is, however, under considerativn.  Another scheme
which has had to be postponed is the establishment of an Experimental School
in Delhi on the lives recommended by the Central Advisury Board. I trust
that after the Basis Edpeation Plan has been put into operation, it will be
found possible to revive this project. The establi nt of & National Ceuntral

gt Lidbrary as well as a Central School of Indian Architecture and
sl Plenaing hed o be postponed for financisl ressons. I would
ot have, in normal circumstances, agreed to anyone of these schemes being

"
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or slowed down, but on socount of the extrwordinary circumetances
of lusy year and partioularly the drain upon the nstion s resources on account
-of the Punjab caiamity, 1 have reiuctantly agreed to this slowing down. 1
however, trust thap this is purely temporary and we sha.l soon be sble to go
fullsteam ahead. ' ' '

21. I have given some account of the work in huud. 1 may frankly say
that I am not fully satisfied either with the progress achieved or the number
of schemes in operation. 1 would, however, like the Honourable Members to
remember that nothing can be done without adequate finances. I will give
three further instances of the way in which extremely important work has had
to be postponed or slowed down because of shortage of funds. The Honour-
able Members. are aware that the Archeology Department is one of the most
important sources from which we get material for the ‘‘Discovery of India’".
1% is well known that the history of Indis is still a wide and uncovered fivld,
and it will be no exaggeration to say that our real history lies burried under-
ground. Excavations on large scale are necessary to unearth the reics of the
past and reconstruct our history, bu mean funds which are not at the moment
available, .

22. Our National Archives, formerly known as Imperial Records, are a
treasurchouse for the history of last 200 years. These records must be cure-
tully preserved for the loss of one reoord means that one chapter of our history
has been lost. Further, once these records are Jost, they can never be re-
covered aguin. Schemes for air-conditioning and use of modern scientific
methods for the preservation of these documents had been planned. We had
also planned the classification and arrangement of the records for facility of
reference and study, but the lack of funds prevented the provisicn of
any money this year and there is nothing in next yeur's budget as well.

28. The Royal Asiatic Society of Bengal is also a veritable tieasurchouse
of Sauskrit, P’ali, Arabic, Persian and Tibetan records. The collection there
is onc of the richest in the world. The climmate of Caleuttn, however, has
led to dumage of many old manuscripts. It is essential fhnt immediate steps
must be taken to restore and preserve 9000 of such munuseripts,  Air-
conditioning is indispensable in a climate like that of Culcutta but this again
means additional expeuditure. | propose to appoint a Committee to rcport
on the best methods of preservation of these records nnd finding ncecessary
finur.ces foir the purpose.

24. There are ulso new schemes of study which are necessary, if we are to
give u proper orientation to our national outlook. There must be a revision
of syllabus und courses of stuly from the primary to the university stage. 1
will mention only two fields where imnmediate work in this connection is
essential. The history of India is a proud heritage of everv Indian citizen.
Yet ther: does not emist us yet any true national history of our land. It is
necessury that a history of Indian civilization and culture from the earliest
tinues must be taken in hand mt oan early date.  Honournble Members are alse
aware thet Indian philosophy is one of the proudest possessions of -human
civilization.  In our college histories of philosophy, Indian philosophy is.
bowever, relegated to an obscure corner. In order to y:t a true perspective
of philo;nph’}v, it is necessary that a student should kncw of the great contri-
butions of India, along with the developments which took place in Greece
and modern Europe. I propose to appoint a (ommittee of eminent
hilosophers with Dr. Radhakrishnan as the Chairman to write a history of
Philosophy in which due and proper emphasis will be given to these focts. It
is my intention to have a similar Committee for supervising the preparation of
s history of India. ’

26. T would like in passing to mention that with « view to providing
mecessary education for the masses. n new Section of Bovial Fducation has just
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been sterted in the Ministry. I need bardly remind you of Disracl's famous’
ssying that we must educsie our masters, but to serve ite real purpose, this
education must be not only s teaching of the R's but an edvcation 1n the
structure, traditions and purposes of society.

6. 1 would also like to inform Honourable Members that we have just
started an interesting experiment for encouraging young artiste by the award
of an honorarium. B8ix artiste have been chosen this year and bave been
uwarded a grant of Ks. 2,500 each. The grant is unconditional but given only
to srtists who are young, full of promise and in such financial conditions that

require State help o develop their genius. The artiste were selected by
& Committee of experts of utablfalmd reputation.

27. I have aguin and again emphasized the need for providing more funds
for education. 1 would like Honourab'e Members to consider the proportion
of money spent by the Central Government for educational purposes. For
the year 1946-47, the total Central buggot was Rs. 421,85,86,000. Out of this
only Rs. 1,87,18,600 were spent on Education. This represents only 0:4

wr cent. of the total budget. If the expenditure on Defence, Posts,
elegraphs and Railways is excluded from the budyut, the percentage  of
oxpenditure on Educstion ‘would work out at 1.3 per oent. This represents
an unhappy state of affsirs and must be remedied as early as possible.

28 It is true that Educasion is a Provincial subject but during the present
phase of the country’s development, it is absolutely imperative that the
Centre must take the initiative. 1 have already refurred to the Scientific
lhnmar Committes. In its interim report, it b urged the necessity of
the Centrv tuking the initistive in the provision of technica! education of
difforent grades und types throughout the country. What applies to technical
education holds equally true of art, archeology, anthropology and other
specinilsed studies.

99, 1 know shat generally the Treasury Benches want to avoid pressure
from Honourable Members and are happy if their proposals arc accepted without
comment or clticism. I, however, weloome the constructive suggestions thev
hnve tmade and shall be glad it they put further pressure on me and the
Government to do as much as possible for a new expansion of education in this
ancient land. 1 need hardly say thut whatever be our programme for
industrial, scientific, agricultural, commercial or material progress and develop-
mens, ncne of them can be achieved without an improvemeni of the humun
material which is the basis of our national weslth. That humsu material is
largely conditioned by the training and education which it receives. It seems
1o me that whether we think of defence or of food or of industries ani commerce
we must take every step to see that education is given the first priority among
all our natiognl requirements.  T{ this is a'so the opinion of Honourable Mem-
hore, and they Urge upon the Government to act in that light, no one will be
happier than myself, whatever may be said in oriticism of the proposals or
schemes that T have presented before the House.

30. 1 know that thess schemes are not fully satisfactory. I myself would
have liked to present before the House a more ambitious scheme of Educational
mn.e and development. Conditions. were, however, against us and we

to fAght ngainst tremendous odds, un ented in the history of our
Iand T would, therefore. plead that the House. should judge us, not by the
quantum of resulte achieved. but by the effort and strmin involved in achieving
t::nuh;.% h&o of :hmdo:dﬂkulﬁu. Hdommble Members are aware of
fence of these obstec ¢ perhape do not always realise their magni-

tude and exten). The Government have no Alladin's Lamp which ecan
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build palaces overnight and must, through days, months and years, strive to
erect the edifice which all of us desire. In the words of the Persian poet:

Mai khwahi o tund o tez wangah bisiar
Een badah farosh hast Sagi-e-Kdusar nest,

Thou desirest wine: wine that is strong and powerful—

And not only strong and powerful but in profuse and abundant measure.
Rememberest thou that here is a vintnex no servitor of Paradise.

~ 1. If you remember our difficulties and also remember what has never-
theless been achieved, I feel confident that you will command the manner in
.which a beginning has been made. I make bold to say that though ditficuities
and obstacles prevented us from completing the house, yet no obstacle, no
difficulty, no diversion, no opposition cbuld make us desist from our task. I

would submit that though the house has not yet been built, foundations have
been laid on true and sound lines.

The 11th March 1948.
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